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LEGISLATIVE ASSEMBLY 

Tuesday, 14th N o�ember, 1944 

The Assembly met in the Assembly Chamber of the Council House at Eleven 
of ·t,he Clock, l\fr. President (The Honourable Sir Abdur Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS 
(a) ORAL ANSWERS

POSTAL E!i1PLOYEES' REPRESENTATION RE J:NADEQUACY OF PAY, -ETC.

323. *Sa.rdar Sant Singh: Will the Secretary for Posts and Air please state
' if any representation was received .by t,he Director General,_ Posts and Tele­

graphs, complaining against:-
(i) the inadequacy of the present scales of pay to meet the bare necessities

of life in these days; 
(ii) ,the slowness of thEl, flow of promotion in the department resulting in

� thousands of employees of the Postal department stagnating at one grade for 
, ., ten years and over; and 
t (iii) the insufficient increase in dearness allowance? 

'.i If so, are the complaints. justified? If so, what steps ao Government 
propose to take to remove these grievances of their employees? 

Mr. W. H. Shoobert: (i) Yes; 
(ii) Only in individual cases.
(iii) Yes.
Such complaints are carefully examined and steps are taken to redress

grievances where they are established. Rates or dearness allowance were re'l.ls­

ect for the fourth timE- early this year. 
Mr. Lalchand Navalrai: May I know if the HonouraQle · Member has receiv­

ed very· mnny gene:ral complaints from the Confer-ences of the Postal emplo,vees 
. and from the Postal Department staff themselves in regard to the increment, 

" t,he revision of the scales of pay and the dearness allowance? Is it so or not? 
Is the Honourable Member yet thinking of grievances o�l:v in individual cases? 

Mr. W. H. Shoobert: That is a double question. The answer to the first 
.. part is in the affirmative. 

-- �: Mr. T. S. Avinashilingam Ohettiar: Is there not a class of employees called 
Branch. Post Masters who are receiving Rs. 6 per month even today? 

Mr. W. H. Shoobert: The class of employees the Honourable :l\fember has 
referred to are what we term extra departmental agents. The.Se are men who 
wbrk on postal duties only for a portion of the day and have their own subsidiary 
profession. In fact, the postal duties are a subsidi,ary profession to their, ordi� 
nary duties. Rf'. 6 per mensem to whic;h the Honourable Member refers is 0nly 
a part time payment. 
. Mr. •r. S. Avinashilingam Chettiar: Do Government give any dearness allow-
ance to them? 

Mr. W. H. Shoobert: Dearness allov,,mce has been given to these men. 
Mr. T. S. Avinashilingam Ohettiar: How much? 
Mr. W. H." Shoobert: The dearness allowance for these men has just been 

revised and I am not quite sure of the figure. I think it was Rs. 3 until recent­
Jy. I am not sure what the present figure is. 

� -

Mr. T. S. Avinashilingam Chettiar: May I know from what date this d�ar­
ness allowance of Rs. 3 comes into effect? 

I Mr. �- �- Sh�bert: I am afraid I must have notice of that question. \..Dr. S1r Zia Udilin Ahmad: Is the _scale of salaries adequate, considering ,has
�urchac:;:ng power of the rupee is only five annas? 

� W. H. Shoobert: l\Iy reply to that question m--;st be to inform the
�" Honoural.le �ferr:ber that we have taken numerous steps-fo supplem�nt the·Scale of i;:ah .. ries m order to meet the extraordinary conditions under which we,,

(685) -A 
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STARRED QUESTIOXS AXD ANSWERS ~I 

t b' Consultations with provinces are also going on and it is hoped 
~~~ ~t :ISl:  next six months it will be possible to set out ~t the plan for 
British India is likely to be. .  , 
(c) The Nagpur Chief Engineer's Report .(para. 114) esbmat-ed tnat the post-

_.:I gramme as contempla.ted therem would cost Us. 450 crores. 
war roau pro, h  d d  b 
(d) The question would depend on what Kutc a roa s are propose ~ to. e 
.. d t h'gher standard Prov:ncial Governments are expected to examm{" 
raIse 0 a I' . b  f d'" . 
the traffi.: and economic needs in respect of all such proJects e ore a eClSlon 

is taken. k '''f . ddt B d h i )[r Govind V. Deshmukh: May I as 1 any m epen en oar as )een 
constituted as suggested by this Confere!"lCe at .Nagpu: because they mflde the 
recommendation that it should be constituted lI~ I t l  

T ~ BGnourable Sir ~  Bentba.ll: No, SIr; not at ~t. . 
)[r. GoviDd V. Dellbmukh: May I 1.110W if the Go,emment thmks of puttmg 

their ;:nggestion into effect? If so, when? , 
The Honourabte Sir Edward Benthall: I mn ans\yering a question on that 

~ j t Inter. 
Mr. )[uhammad Azhar Ali: May I ask if any Honourable l'Ilember 0: thi;; 

A l~  TtIflkes a proposal to the Hononrable Member flbout the roads. will he 
consider t~  • 
The Honourable Sir Edward Benthall: I will '?onsid,>r it. 

)[aulana Zafar .Ali Xha:n: l\Iflv I oslt what. wonld be the cost of com"erting 
the Kutcha roads into PUe'ca roads? 
Mr. President (The Honourable Sir Abdur Rahim): Next question. 

CAPITAL AT CHARGE ON STRATEGIC LINES . 

.. 325. ·Dr. Sir Zia Uddin .Ahmad: (a) Will the Honourable Member for. War, 
Tra14sport be pleased to state the capital at charge on strategic lines? Dicl 
these strat-egic 1ines during the peace time pay the interest charges? 
(b) Is it not a fact that these lines were constructed in the intere8t of 

.defence services? 
(c) Is it not a fact that military authorities cannot run the Railways as • 

department of their awn? 
(d) Do the Government of India propose to consider the ~ l t  .;){ 

writing off t ~ capital against the defence expenditure and leave the Railways 
to run the strategic lines without demand for interest? ' 

Whe ~ l  Sir Edward Benthall: (a) The capital at charge at the (·nd 
of the year 1943-44 is Rs. ~  crores. The reply to the lntter part of the-

~t  is in the negative. 
(b) Yes. 
(e) The Honourable "Member is asking for an expression of opinion and 110t 

for information on It question of fact . 
. (d) 'rhe principle of the Convention adopted b,v the Assemhly Resolntion 

dated ~  ~ t  September 1924 is that Railwavs Hre entitled not onlv to :m 
• adjustment. ~ the interest charges on the Capital cost of strategic lines, but also> 
to fl . ~ of loss, if any. on their working. In peace times revenue from 
t t~ l  hne" not only ffliled to cover interest on capital, h\1t also. fell short of 
~ l  expenses, ~  total loss has been adjusted agflim;t the share of the 
Ralhny f;urplus credltfl?le to General Revenues, and the existing procedure 
fu!ly ~ll  the ltl ~  finances. It will be open. bowever. to the C'om-
• mittee ,:'hlCh the Assembly will in due' course appoint to review the Convention. 
to eXflmmc the question raised by the Honourable Member. 

Dr. Sir .Zia ,Uddin Ahmad: M ~  1 ask whether the Honourahle l'viember ~ 
eontemplatl.ng 111 the reorganisation scheme of the rail,,'ays to allot the ~ 
~ t~  rl11hva!s to one of the Groups? Will he rur the f;trategic lines ll l ~ 
p nc entl,v or Will he hand OWl' their working to one particular Group? . 

. T ~ Honourable Sir Edward Benthall: Thf' !'.ITat?ci(' lines. r think I am rj"ht 
1n savmO' 11' tl .... ~ 'tTo- -. -". '" are a  m 10 .,orth-V\ estern TInilway Gl'oup. 
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Dr. Sir Zia Uddin Ahmad: If all these strategic lines are run by one I:.ail· 
way, where is the necessity to keep separate accounts? Why not amalgamat 
all the accounts in the general revenues? 
The Honourable Sir Edward Benthall: That is the question which the Con 

vention Coinmittee to which I have referred will consider in due course. 

GRIEVANOES OF POSTAL EMPLOYEES OJ!' MADRAS POSTAL CmoLE. 

326. *M:r. G. Rangiab lfaidu: Will the Secretary for Posts and Air please 
state: ., 
(a) what action has been taken hitherto by the Government of India te· 

redress the grievances of the postmen and lower grade staff of the Madras Circle ! 
that were submitted to the Director General, Posts and Telegraphs, ~ 

his visit to Madras in a memorandum on the 4th February, 1942? 
(b) Is there any proposal now before the Government to revise the scaleS' 

of pay and grant war allowance at the rates demanded by the All-india Po88-
men and Lower Grade Staff Union before the end of October, 1944?lf no., 
why not? 
:Mr. W. H. Shoobert: (a) The Director.General. to whom the Memorandnm 

was addressed, considered the suggestions in it. As the result of his proposals 
to Government, an increase in the out-station allowance for ,Railway Mail Ser-
~  staff was granted. 
(b) No. Government do not find any justification. 
:Mr. T. S. AvinasbiJingam Chet.tiar: What is the lowest pay that they pay 110 

anv servant under the Postal Department? 
'Jlr. W. H. Shoobert: The lowest pay for any permanent servant under the 

Postal Department, excluding task work peons, who receive a certain payment 
on every message which they deliver, is Rs. 12, but that, of course, is increasad 
by various other allowances. . 
:Mr. T. S. AvinasbiJingam Chet.tiar: What is the lowest pay of the Extra. 

Departmental Service under the Postal Department? 
Mr. W. H. Shoobert.: The lowest pay in the Extra Departmental Service, 1 

believe I am riaht in saying, is Rs. 5. 
:Mr. T. S. Avinashilingam Chettiar: Does the Government think that Rs. 5 

01 even Rs. 12 is sufficient for any family to live on? 
Mr. President (The Honourable Sir Abdur Rahipl): The Hopourable Member 

(:8n draw his own conclusion. 
Mr. T. S. Avinasbilingam CheWar: What are the facts they have taken in1;o 

consideration to determine the lowest pay necessary as a basic pay for any ser-
vant. under them? 
Mr. W. B. Shoobert.: 'The factor taken into consideration when the pay wall 

fixed was the -pay on which a man might decently mainta.in himself and on 
which we could obtain the necessary staff. But I would explain to theH0n-
ot;rable :Member that t ~ pay has been considerably increased by various 
allowances. ""' 
Mr. T. S. AviDubjJjngam Chettiar: May I lmow what is the increment they 

have given to the Extra Departmental officers as well as the lowest staff in "ha.t 
body? 

Mr. W H. Shoobert.: I have already told the House that Extra Depart-. 
mental agents receive Rs. 5 but then  they have some other profession also .. 
£ome of them are schoolmasters, cattle pound keepers or zamindars. 

:Mr. T. S. AvinasblUngam Ohett.iar: I wanted to know what is the dearne8f' 
allowance they have given to these Extra Departmenta.l officers and other Sfli 
TRnts whose basic pay is Rs. 12? 

lIr. W. H. Shoobert.: I have already informed the House of the ~. 

-allowance given to Extra Departmental agents. The dearness allowance "i\'cn 
10 me!! on Rs. 12 depends upon the area in which they are serving; in !Some 
area.s It may be as much as Rs. 14. 

)[r. President (The Honourable Sir Abdur Rahim): Next question. 



STARTIED Ql·Esrrroxs AXD AXSWERS 68(!· 
EVIDE�CE GIVEN BY REPRESE:XTATIYES OF ALL-I�DIA POSTME:X's Ux10x AT PilJ:TTRA-

CLARKE ENQUIRY. 
327. *:Mr. G. Rangiah Naidu: Will the Secretary for Posts and Air be pleased.

to place on the table the record of evidence given by the representatives oi 
the All-India Postmen and Lmwr Grade Staff Union at the enquiry held. oy 
the Honourable Sir B. N. :i\Iitra and Sir C. R. Clarke in 1925? 

Mr. W. H. Shoobert: No. as a record of the e.-idence is not availuble. 

Gmm,:AxcEs RE FIXATIOX OF PAY OF MADRAS Pm,TAL CIRCLE PosT:\IE;\". 
328. *Mr'. G. Rangiah Naidu: (a) Will the Secytary for Posts and Air

please sfat,e if it is not a fact that Sir B. N. Mitra. accepted the view points 
of the Madras witness V. Balasubramaniam, the ·General Secretarv of the 
Madras Union, in regard to fixation of pay and upon ·which the Me1nber Sir 
B. ?\. Mitra immediately ascertained that a sum of rupees three· crores would
be required to give effect to the proposal?

(b) Was not the promise held out that, in view of the exorbitant cost, :;he
griernnces would be redressed· in the course of succeedina vears? 

( c) \Yhat actipn was taken during the interval of eigltt'een long years �o
implement the promise? 

Mr. W. H. Shoobert: (a) and (b). Gowrnrnent regret that no definite 
information on the points raised is available at this distant date. 

(c) The scales of pa.- of the staff lrnve heen· snitabl.- re,ised since 192;i.
Mr. Lalchand Navalrai: Ts it not n fact that there haw been several Confer­

e'lces of the lower grade 'subordinates and postmen asking for the revision of 
their pa<' Ts the ;Honourable l\Ternber going, to consider their proposals or t9 
ignore them? 

Mr. W. H. Shoobert: It is correct that there haw been variou,; Confereneeci 
and thei·e have been demands for a revision of pa�·. The vie,v of the Govern­
ment is that the present extraordinar:y period is not the time for introducing· 
re,·ised ,:(•nles of pa.-. But Govexnrnent has adopted ;-ariou;;: other rnerrn-c of' 
l1,·!i,ing tlw �taff during this period of high prices., 

Mr. Lalchand Navalrai: ·what are those other means? 
Mr. W. H. Shoobert: So far as the staff ,Yhich. the Honomable :.\{ember hac; 

in mind is concerned. there ic; a good conduct ,1llmva11ce. and deai·ness ,dlmnmce 
and there have been grain concessions in various places. In·· some places ,,., •. 
have given house l'ent :1llmva11ce also and ,ve have other rnatte1·s also under con­
sicleration. There m:l_\' he other measures which h,1ve, slipped rn:v mernor.,· but+
rit an.- mte, I have given the Honourable Member three. . · 

Prof. N; G. Ranga: Have Government under consideration tmv scheme to 
increase the basic pa:"· of the lowest paid emplo.wrs of the Postal a{1cl Telegniph 
Department durine- the post-,rnr era? 

Mr.' W. H. Shoobert: It is rather earl�· for us to consider "·lrnt to do in 1he 
post-,rnr period Lecnnse we have no indication of what the tr_enrl of pricp, n i ,d 
"·hnt the coc;t of living is likel.- to be in the po;;:t.,rnr era. 

Mr. President (The Honourable Sir Abdur Rahim): Xext question . 
• 

}IrxrSTERL\.L POSTAL OFFICIALS I:N" l\L\DRAS POSTAL CIRCLE. 

329. *Mr. G. Rangiah Naidu: (a) Will the Secretary for Po.sts and Air
please state the strength qf the ministerial postal officials not lower than clerks 
in 1925, ancl their present strength in the Madras Circle? 

(b) If the number has increased, what are the reasons for it?
(c) Has there been a corresponding increase in the number of postmen•

ancl 1o,ver grade staff on account of ,ery same reasons? 
Mr. W. H. Shoobert: (a) The ,-trendh in Hl2."i ,,-n;;: 3.848 m11l the present, 

strength is --t,573. 
(b) The number has increased on account. of incr�d business.
(c, There has been an increase in the number of post.11en and of other lower

grade s�ff except runners \\·hose number has been reduced on account of !,he 
replacement of m;m.- r1mner;;:' Jines by mnil motor senices. '1'l're percentn�E' of 



1690 LEGl�LXflYE .\SSE\ll:L\' [14TH :Xov. H344 i1icrease in the two cases is not, and ueecl not necessarily be the smue ,1s the F basis for the creation of additional posts differs in the various cadres. "' 
Mr. G. Rangiah Naidu: .\lay I kno\\· if postmasters and clerks in, muia.�sal .treas, hill and highland areas, are given compensatory allowance of Rs. ten? 
Mr. W. H. Shoobert: H is a fact that compensatory allowance is given iJ\ -.:·ertain areas where such allowance is justified. But the figure 0£ that allownnee varies in different places. :Mr. G. Rangiah Naidu: Is the allowance given to postmen also in the lower ·c.,•Tade?Mr. \V. H. Shoobert: In some places, ·it is given, and in some other plar-ei. it is not given. . . Mr. G. Rangiah Naidu: \Vhat are those places 111 ,Yh1ch the compensatory ::,llowance is given to postmen? . . Mr. W. H. Shoobert: :'.Vladras Presidency 1s a Vil.st place. I am afraid 1 em� ·not answer that question without notice.

A.LLOWA�CES TO POSTAL OFFICIALS IN ::\IA.DRAS POSTAL CIRCLE. 330. *Mr. G. Rangiah Naidu: (a) vVill the Secret3:ry for Posts and Airplease state what the various kind� �f allowances ( excludmg the dearnes� allow­:mce due to war) drawn by offieials above the rank of postmen m the ,different prtrts of the Madras Circle are? (b) Are those allowancfts also paid to th., postmen and the lower grade staff?If not, why not? 
Mr. W. H. Shoobert: (a) The information required is given in Avpendix 10 ,of the Mamrnl of Appointments and Allowauees of Officers of the Indian Posts 'ind Telegraphs Department (2nd Edition), a copy of which is placed in the Library of the House. (b) Such allowances are also adrnissible to postmen and Lower grade :.,fa.ff,wherever justified, at suitable rates. Prof. N. G. Ranga: What proportion of these postmen and lower grade ,,taff get these increments and dearness _allowance?
Mr. W. H. Shoobert: I am afraid I cannot give ycfo that figure now. l e:.n. ascertain it if necessary. 

RESERVE POSTMEN AT POST OFFICES. 

t331. *Mr. G, Rangiah Naidu: (a) Will the Secretary for Posts and Air please state i£ it is a fact that in Post Offices where there are six or mo:re clerks, one reserve clerk is attached to each office? (b) Are reserve postmen similarly attached to those offices? If not, whynot? What other alternative arrangements exist to enable postmen to get casual leave on emergent occasions? 
Mr. W. H. Shoobert: (a) The facts are not as stated. (b) Reserve postmen are not attached to post offices because there i-, ,110 nE>cessity for such an arrangement. When postmen are absent on casual lea"."e their work is distributed among the remainder of the staff on duty, or in certain cases the vacancies are filled b:v employment of substifutes at departmf;nt::il expense. 
DISTRIBUTION OF WORK 0}! GRANT OF CASUAL LEAVE. TO POSTME�. 

t332. *Mr. G. Rangial\ Naidu: (a) Will tihe Secretary for Posts and Air please st.ate if there is a ·rule that in offices where there are only four clerks, casual . leave is granted to one on the condition that his work is distributed among the remaining clerks? (b) I£ the answer to \a) ab_ove is i_n the_ negative, wha� �s the justificationfor the Director General s circular 1mposmg that cond1t1on in regard .to postmen? Mr. W. H. Shoobert: (a) It is -p1 .. esumed that the Honourable Merqber';: question 1�efers to the� Posts and Telegraphs Department. There is in thnt
--.... 

. 
. -t Answer to th:s question laid on the table, the questioner having exhausted his quota, 

sTJ Devartment a general co irrespeetive of the numbe (bl Does not arise. 
SCALE OF PAY T 

t333. *Mr. G. Rangial state whether the n0w e1 · given less responsible ancgether different . from, ihtion of the new scale of(b) Do those reasonsrisen four times?(c) Do Government pithe duration of the warby the All-India Postme.
Mr. W. H. Shoobert:nerformed bv the old anbased on a general prinoofficial required for e fficiAt the time of introductil!lent employment ,1·ere all(b) Does not arise in �allowance has been grad .t·elief in view of the ri� (c) :--lo. 1 

PILGRIMS TAX COLL] 

334. *Mr. Badri Duttpleased to state how m1 the Railway Department in the United Provinces Mut.tra, (v) Benares, (vt 
The Honourable Sir :readily available and its that �vould not be justif 

LACK oF INTER CLASS Ace 

I 

335. *Mr. Badri Dutiiplease state if it is a £ac4 in the composite bogies <JI Railway thitt run betwe�(b) Is it a fact that t keenlv felt bv the trave ( c·) Is it proposed to 
The Honourable Sir l t ion is not provided for i Kathgodam and Bareillj (b) The Railway Adn:my representation on tl ( c) It would not be }lbetween the stations na1 
Mr. Sri Prakasa: Ma the Railway Departmen1 distinguish them from 1 'female'. Mr. Badri Dutt Pa.ru first class composite ca there. is a third class cc! Ladies Inter class comp1 t Answer to this question. 
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YE .\SSDi}:LY [14TH �ov. I.944 need not necessarils be the same ,1s the sts differs in the various cadres. ow if postmasters and clerks iq, muf1ui11al'en compensatory allowance of Rs. ten? that compensatory allmvance is given in 1ustified. But the figure of that allm,·,mee 
1wance given to postmen also in the lower 
Lees, -it is given, and in some other place. 
tho�e places in \Yhich the compensatory 

idency is a vRst place. I am afraid 1 ean­�ce. 
buLs IN 1iADRAS POSTAL CIRCLE. 

l Will the Secretary for Posts and Afr ! allowances ( excluding the dearness allow­�ls above the rank of postmen in the�e?Ito thf" postmen and the lower grade staff?
·mation required is giYen in Appendix 10:\llowances of Officers of the Indian Posts"tion), a copy of which is placed in the.

·ssible to ·postmen and Lower grade Gtaff,
on of these postmen and lower grade i;taWowance?I cannot give you that figure now. I cr-.l'l

AT PosT OFFICES. ) Will the Secretary · for Posts and Airost Offices where there are six or more
I to each office? r attached to those offices? If not, why rements exist to enable postmen to get 
ls are not as stated. �ched to post offices because there is ,110 

1

when postmen are absent on casual lea".etmainder of the staff on dutv, or in cerhun ployment of substitutes at departmEntal 
T OF CASUAL LEA VE TO POSTMEN. 

) 
i 

I 

Will tihe Secretary for Posts and Air please where there are only four clerks, casual I ion that his work is distributed among the s in the negative, what is the justification r imposing that condition in regard to � n'esumed that the Honourable Me:mber';;: relegraphs Department. There is.- in thnt able, - the questioner having exhausted �i,, quota. 

sT.\RlrnD Ql:ESTHJ:-;s AXD AXSWERS 691 Department a general convention of th':c) nature indicated ,vhich 1s app1icablt'! irrespective of the number of clerks in an office. (b) Does not arise.
SCALE OF PAY TO NEW ENTRANTS 01<' POSTAL DEPARTME:NT. 

t333. *Mr. G. Rangiah Naidu: la) Will the t;ecretary for Posts and Air please state whether the new entrants to Postal Department subsequent to 1931 are given less responsible and less onerous duties than, or a�e �heir du�ies alto­gether different from, ihose who entered before 1931 to Justify the mtroduc­tion of the new scale of pay? If not, what are _the ()ther reasons? (b) Do those reasons ho!d good now, when the prices of food-stuffs haverisen four times? (c) Do Government propose to revise the scale of pay as a time sche�e forthe duration of the war and grant dearness allowance at the rates demanded by the All-India Postmen and Lower Grade_ Staff Union? 
Mr. W. H. Shoo,bert: (a) There is no <liff,erence in the nature of the duties ;performed by the old and the new entmnts. The revised scales of pay wer� based on a general principle which �ms to pay enough to secure the type of official required for efficient discharge of the duties of. t�ie posts to . be filled.At the time of introduction of the ne,v scales of pay, officials already 1� perma­lJent employment were allm1·ecl to remain on the old scales as a c�ncess1on. (b) Does not arise in view of the reply to part (a) of the quest10n. Dearness.allowance has been aranted and other measures have been taken to afford .relief in view of the �·is.e in the prices of food and the other commodities. (c) No.
PILGRil\IS TAX COLLECTED AT CERTAIN CITrns OF UNITED PROVINCES. 334. *Mr. Badri Dutt Pande: Will the Honourable :Member for Railwavs bepleased to state how much money has been collected as "Pilgrims Ta�,,, bythe Railway Department for the last three years for the following pilgrim cities in the United Provinces:-(i) Hardwar, (ii) Golagokarannath, (iii) Soron, (iv)J\futtra, (v) Benares, (vi) Ajodhya, (vii) Allahabad and (viii) Lakarmandighat? 

The Honourable Sir Edward Benthall: The information asked for is not ,:eadily available and its collection would involve an amount of time and labour that would not be justifiable in War time. 
LACK OF INTER CLASS ACCOMMODATION FOR LADIES ON CERTAIN SECTION OF 0UDH 

AND TIRHUT RAILWAY, 
335. *Mr. Badri Dutt Pande: (a) Will the Honourable Member for Railwaysplease state iI it is a fact that there is no Inter;class accommodation for femalesin the composite bogies of First, Second,. Inter and Third of the Oudh and TirhutRailway thM run between Kasganj and Kathgodam and Bareilly and Lucknow?(b) Is it a fact that the absence of such accommodation for females has been,keenly felt by the travelling public of that sex? (c) Is it proposed to remedy this defect'? If so, when?
The Honourable Sir Edward Benthall: (a) Separate Inter class accommoda­tion is not provided for females on the trains that run b\3hveen Kasganj andKathgodam and Bareilly and Lucknow. • (b) The Railway Administration concerned, has not, I understand, receivedany representation on this matter. (c) It would not be practicable to provide Inter class females compartment!!!between the stations named during the war. 
Mr. Sri Prakasa.: Ma:v I know whether it would not be more desirable fer the Railway Department' to refer t-0 human females as "women" in order to·distinguish them from the females of other species ? I do dislike the word'female'-Mr. Badri Dutt Pande: Is the Honourable Member aware that there is a :first class composite car running between Luckno�nd Kasganj in · which there. is a third class compartment. Cannot one of t1-at be converted into a Ladies ,nter class comparlment? t Answer to this question laid on the table, tbe questioner having exh�usted �is quota..
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The Honourable Sir Edward Benthall: I &uggest that the Honourabl� 

l\fem,ber. should raise the m�tter before the Local Addsory Council. 
Mr. Bad.ri Dutt Pancte: Hut the Local Ad\·isory Council riever answers Gurl '.·.letters. 
Mr. President (The Honourable Sir Abdur Rahim): Next question. 

, 

REPATRIATION OF �IR. L. K. KHAKKA'S F.UIILY FROl\I GERMANY. 

r336, '-'Sardar Sant Singh: \Vill the 8ecretary for External Affairs please 
state if any attempt was made to repatriate the "·ife and daughter of Mr. L: 2\. 
Khanna from Gel'many siilce he gave his reply on thetsubject on the 19th Nov­
ember, 1940? If so, what steps were taken, and with what result? 

Sir Olaf Caroe: The GO\·ernment of India and His Majesty's Gow,rnrnent 
have made every effort to repatriate the wife and daughter of i\Ir. L. N. Khann1, 
from Germany. It "·as hoped that it would be possible to arrange for then'! 
to tra ml to India via Istanbul and Syria, but it seems that Mrs. :khann� 
was unable to obtain in Germany transit visas for the German-occupied Central 

· European and Halkau countries and could not tlierefore reach Istanbul. tler
case has been brought again to the 110tice of the Protecting Power for f'Ucb
further action as may be possible.
NORTH .WESTERN RAILWAY El\IPLOYEES' l\IEi\IORIAL RE REVISED STATE RAILWAY 

"LEAVE RULES. 

337. *Mr,, Lalch�nd Navalrai: With reference to the reply to starred ques­
tion No. 64 given on the 9th February regarding the North ,vestern Raihray 
employees memorial to the Governor General in Council on the misapplication 
of Revised State RaihYay Leave Rules to them, will the Hononrable the Railway 
l\Iernber be pleased to state: • 

(a) whether the same has since been received by the Governor Geneml
through proper channel; if so, how it was disposed of: 

(b) if the reply to (a) above be in the negatiYe, who has withheld the same.
fro!.!1 the GoYernor Gei1ernl in Council and ,vhy, giving reference to the rule&. 
nuder whi_ch the power of withholding was exercised: 

(c) whether it is a fact tliat the memorial raised several poiuts including the
interpretation of Fundamental Rules; if so, ·why it was kept back since the 
power of interpreting rules m=is reserved in the Governor General in Council vide

.Fundamental Rule 8; and 
(d) "·hether Governm.ent propose to .,.call for the memorial ancl take actic-n

thereon; if not, why not? 
The Honourable Sir Edward Ben th all: (a) Tl1e reply to the fir�t part is -in 

the affirmative. As regards the latter pflrt, the mernorinl was duly considei·ed 
and rejected. 

(b) to (d). Do not arise in view of 'reply to ·part (a) above.
Mr. Lalchand Navalrai: Who considers them? The Go,0ernor General 'in

Council or the Governor General,? 
The Honourable Sir Edward Benthall: The Govemor· General in Council. 

HATIOX VANS FOR RAILWAY E:MPLOYEES. 

338. *Ml. Lalchand Navalrai: (a) Will the Honourable l\Iember for RailwaF
be pleased to state ,.-hether mobile vans carrying rations for Railway employees 
run on lndian RaihrnYs and that i't cis now proposed to discontinue their nm-· 
ning '? If so, why, an�l to\ what extent? , . , (b) Is it a fact that, e1hployee.s who used to oe served by mobile vans shHh
ha,., te, go to stationary shops at other stations? H so, what would be the 

· extent of extra travel by employees for this purpose?
(c) Is it a fact that when discontinuance of mobile vans is complete on all

Indian Railways, about one c-rore 0£ free travels annually by a?out four Iakhs
of Railway employees stationed at road side places ancl huts. will be �ecessary
at least twice a montl;..,-tor purchase of rations, and would it be desirable to

t Answer to this question laid on the table. the que�tioner being absent.. 
C 

reduce public travel ace< 
at present owing to wa1 

(d) Do Government
supply of rations and a 
not? 

The Honourable Sir 
policy i,; to run mobile 
ser.-ice. "7here this en 
conyeuient centres, fr01 
once. a month. The nu 
April last. 

(b), (c) and (d,1. In 
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Mr. Laichand Navali
way of giving the stuff 1 
nn<l that the number ol 

The Honourable Sir 
static !-hops. 
ASSISTANT SECRETARY TO 

339. *Mr. La!chand J
be pleasecl to state whet 
Manager, ;\O!th \Yester1 
If not. ,Yhat clas� of offi1 
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whv has he been delegai 
rna"tters under Chnpter � 
J :i 
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lall: I i>uggest that the Honourabl<i
the Local Advisory Council.
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Abdur Rahim): Next question. 
£A::!'.NA'S F.UIILY FROi.\1 GERMANY. 
9 8ecretary for External Affairs please 
riate the wife and daughter of Mr. L: N. 
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reduce public travel accommodatioh to that much extent which is alre.ad;. limited
at present owing to war conditions? • 

(d) Do Government propose to continue running of mobile vans or stop
supply of rations and allo\V that much relief by cash payment? If not, why 
not? 

The Honourable Sir Edward Benthall: (a) The Raihrny Department.";; 

policy is to run mobile vans where the;::e can give the employee satisfactor.'1 
sen-ice. ·where this cannot be done, Administrations arrange\ static shops nt 
conwnient centres, from which employees in the vicinity draw their rations. 
once_ a month. The number of mobile shops is now 167 compared with 163 in 
April last. 

(b), (c) and (d). Ln view of the reply to part (a), parts �b). (c) and 
( d) do not arise.

Mr. Lalchand Nava.Irai: May I know if representations were made that the·
way of giving the stuff through several shops in the rural areas is not adeqnah� 
and that the number of shops should be increased? 

The Honourable Sir Edward Benthall: Th�t is ,d1y "·e tire opening mor·� 
static shops. 

ASSISTANT SECRETARY TO GENERAL l\IANAGER, N°ORTH ,VESTER::'\" RAILWAY, LAHORE.. 
33\l. *Mr. Lalchand Navalrai: (a) Will the Honourable :Member for Raihrnycc 

be pleased to state whether the post of the Assistant Secretary to the General 
Manager, :\o!th \Vestern Rail-way, .Lahore is held by a Senior Scale Officer'.' 
If not. what class of officer holds th,s appointment? 

(b) If the post i;:; held b_\- an offic-�r lmrnr in status to the Senior Scale Officer.
wh;v has he been delegated with powers of a Senior Scale Officer in disciplinary 
matters under Chc1pter XYTI of the State Railm1y Establishrn�nt Code Yolume 
l? 

(c) le; it a fact that the As�istant Sec�etary, Railway Board, exercises limited
r•o,,-ers 1Jicle Schedule 1 ('n page 171 of the Sfate Railway Establishment Cod(· 
Volume I? If so. why !ms the Assistant Secretary to the General Manager been 
n !lowed "-ide powers? Is it proposed to curtm 1 the same? I£ not, why not? 

·(d) Is it a fact that Divisional Assistant Officers like_ the Divisionnl As;:istant
ElectricRl Engineer 01· Assi.st,mt Signal Engineer exercise powers of Assistant 
Officer:,:, only, Rllfl in all matters of disciplinary action powers of Senior Scale 
Officers Rre exercised in respect of the staff in Signal and Electric Brunches by 
the Divisional Exeeutive or :Mechanical Engineers? I£ so, wh:v cannot tl-fe 
same principle be adopted in case of Assistant Secretary? 

(e) \Vhat acti011 do Goverm;nent propose to t:>.ke to ensure that ver:v wic1'3 

po'cl·er,: are not conferred on Assistant Officers? If not, wby not? 
The Honourable Sir Edward Benthall: (a) The post of Assistant Secretar:y 

to the General 1\fonae;er, :i:orth \Vestern Raihrny, is not helcl b:v a Senior Scale 
Officer. but bv an officer of Assistant rank. 

r h l The .-\.�sistant Secretary has not been delegated with all the powers of r· 
Senior -scale. Officer in disciplinary. matters, but as there is no Senior Seal<> 
Offieer to deal "·ith bhiblishment i,rntters of _the General }Ia1�ager's Offi:•e. 
he' lrn;. been delegated with certain po'cl-ers "-hich are not orclinnrily exercised 
bv other Assistant Officers. 
· (c) The repl;v to the 1st part is in the affirmative. The reply to the 2nd

part has already been given in my reply to part (b). As regarcls the last part.
the matter is "-ithin the discretion of the General 1\ianager and Government do
not propose to interfere. 

·· 
. 

( cl) The reply to .the first part is in the .affi.rmatirn although there are a fe"­
other Assistant ,Officers ,Yho are exercising the same powers as the Assistant 
Secretary. ..\s regards the latter part. the reason has alread;v been given in 
m:, reply to part (b). 

(e) Th.e rules regulating disciplinary matters alr�:J'l'i!,v define the lim�ts tc.
whi"11 powers can be delegnted to Assistant Officers. !Hid no further nchon F 
consid�·ecl necessary. 
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)[r. LaIchand Nav&lrai: With reference to part (b) may I know how long 
will this Assistant enjoy the privilege of dealing \vith matters which belong not 
to him but to the higher officers? 

'!'he Honoura.ble Sir Edward Benthail.l: So IOllg as hI' is required to do so. 

Mr. Lalc.band l!laval1'ai: How long is he going to be required? Can you nct 
"jjx some time? 
The Honourable Sir Edward Benthall: As long as it is necessary. 

PUBLICITY ORGANIZATION ATTACHED TO INDIA'S AGENT-GENERAL IN AME!uCA. 

340 .• )[r. T.  T. Krishnamachari: Will t.he Foreign Secretar.v please state: 
(9) whether there exists a publicity organisation attached to the office of tbe 

Agent-General for India in tqe United States of America; 
(b) the nature of its personnel; 
(c) what its dutie.t:' are; 
(d) whether the determination of thB hpe of publicit,-carried on bv this 

-41rganisation is in the hands of the Agent-Genm'al or the Government of India; 
(e) whether the Government of India has satisfied themselves from time to 

time that the publicity carried by this organisation is in the best interests of this 
country? 
Sir Olaf Caroe: This question will be answered by the Honourable the Leader 

(If the House in due course. 

REPORT OF THE FERTILIZERS lfIssION. 

341. ·.r. T.  T. ][rjsbu&lDachari: Will the Honourable the Supply Member 
rlease state: 
(a) whether the mission for investigation into the prospects of a chemical 

.fertilizer industry in this country has submitted its reporl to the Government of 
Jndia; 
(b) whether the GO"llernment propose to publish the same; . 
\c) whether the liovernment have formulated any' policy with regard to the 

development of this industry in India in the matter of the agency to be employ-
ed l'I'ld the control to be exercised; and 
(d) whether the Government have received applications from private indus-

trialist;, for installing Chemical Fertilizer plants, and with what result? 
The Honourable Dewan Bahadur Sir A. Ramaswami )[udaliar: (a) and (b). 

~. -
(c) Government propose that, if on consideration of the report they decide 

to set up one or more factories, such factories should be State-owned and 
.state-operated. 
(d) Some general enquiries have been r.eceived regarding Government's plans 

10r the production of Fertilizers, indicating, in a few cases, the readiness of 
applicants to invest money in the operation of such plants as Government 
might import. The primary interest of Government is to secure a supply of 
cbeap fertilizers to cultivators and to that end, but not otherwise, they have 
llO objection to the establishment of commercial profit making concerns. 
Consent has been given for the issue of capital by nine companies (in all 

eases for the amount appljed for) and no applications have been refused. 
lIr. lIlanu Subedar: Have the Government seen the largo I t ~  

Committee's report of the Bihar Qoyernment in which the calculation was. 
made llY a Prof.essor of the Benares Hindu University, according to which the 
total ~ t 'of the proposed plan will not be ten crores but only five crores and 
that the most economic unit is 100,000 tons and not 350,000 tons? 
The Honourable Dewan Bahadur Sir A. Ra.ma.swami J(udaliar: Yes, Sir. 

I have seen a letter to that effect in the Press. -
)[r. Manu Subed&r: Has the Honourable Member seen the report of the Bihar 

'Government which the Mission also saw and praised? Why is there sueh 
discrepancy in the cost as put down by the Mission of ten crores and the eost 
which they estimated at five crores. .. .  " 
The Honourable Dewan Babadur Sir A. Ramaswaml ][udaJiI,t: ThIS IS the 

opinion of a professor of a University. These t ~ w:I] be considered a't 
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f· \·,111" "II 1 IJI'OIJose to huhl early next week when the representatives 
.~: t:UJ] elCIll:C " ~ "" d 
.of the Bihar Government will meet the tec?Dlcal expetrt I~ l~lltt  an repl'e-
-8t>llt-ttives of other Governments Hud the Governnv-m 0 n la. , 

Kr. T. S. AviDa8hillngam Ohettia.r: Have Governlllentconsidered thi,; 

Teport and come to any conclusions in ~  matter? " ". ,> •  • 

The Honouralte Dewan Bahadur Sn A. ~ lL ll K1:ldaliaT. Tue:i arE'. 
-considering the report. Conclusions calillOt be arrived at tIll the conference 

-that I have referred to has met. 
Kr. T. T. ~ : With referell,?e to ~t (c), will Goyernment, 

before deciding on a policy, give an opportumty to thiS House to consider the 

-question? 
The Honourable Dewan Baha.dur Sir A. Ramaswami Kudalia.r: The matter 

18 very important and the l ~ has to be decided not mel:ely by the Govern-
ment of India hut the Provincial Governments also. It IS a conference of 
,111 the Governments and some of the State GovernmentI'; also which is ultimately 
-going to decide the policy, 

Sardar Sant Singh: 'Vill Govermnent invite this professor, who has been 
writing on this subject and claims to know something about it, to give ius 
evidence or to he presellt in the committee alld give hi" views on the economic 
-side of the question? 

The Bonoura.ble Dewan Bahadur Sir A. Ramaswami Kud&liar: I have seen 
.<l great deal of literature b,v mally estimable gentlemen on the subject, and 
it is Hot possible to invite to the conference everyone of them. But I am 
perfectly certain that the Bihar Government which has examined this ~

sor's credentials and his recommendations will put forward the views of thi" 
professor after they have considered them. . _ 
Mr. K.O. Heogy: Jg it it fact that at olle stage the provinces, or some cf 

them, desired the establishment of this industry on a provincial hasis? 
The Honourable Dewan Bahadur Sir A. Ramaswami Jl[udali&r: Some of 

thEeIl1 do still desire to establish it on a provincial basis. 

Kr. K.O. Heagy: Am I to take it then that the proposed conference j;l 

mainly for the purpose of coming to un agreement between the Central Govern-
ment and the Provincial Governments in this matter? 

The Honourable Dewan Ba.badur Sir A. Ramaswami Kudaliar: The con-
ierence is for the purpose of seeing what is the best way in which 
demand for 350,000 tons of fertilisers can be IltallUfactllred. 

this urgent 

Ilr. President (The Honourable Sir AbdUl' Rahim): ~ t question. 

STEPS FOR 'PREVENTING PASSENGERS TRAVELLING ON THE Top OF TRAINS. 
M2. *Sir Abdulllatim Ghuznavi: Will the Honourable the Railway Member 

pleaRe state: 
(a) whether his attention has been drawn to the A. P. I, ~ of the 3IsTi 

.July, 1944, that for want of accommodation in any of the third class cumpart-
ments three passengers eventually met their death by !>triking against the Arc 
Bridge on the Ghaghra and another passenger near Manjhi in the Ballia Di8trict 
'who were all on the top of the trains; and 
(b) what steps have been taken by the Railway Administration to prevenT, 

passengers to get on the top of trains? 

The -HonOUrable Sir Edward Benthall: (a) Yes, 
(b) The Railway Administration has issued spepial instructions to its str>.ff 

and the assistance of the Railway Police has been request,ed. 
Mr. Sri Pra.kasa.: May I know ,,'hat further step I'; have been taken in till! 

matter? The practice is dangerous anrl must be stopped, I have . ~ I  seen 
men on the top of trains. • 
The Honoura.ble Sir Edward Benthall: I have answered that in reply to 

part (b). 
lIr. Sri Pr&kaaa: Is the Honourable Member sure that these instructions are 

being carritjd out and that there have been no further complaints in the matter? 
I ask this because the practice is still prevalent. 
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The Honourable Sir Edward Bentball: Certainly. The complaint, if I may 
say so, is largely on the side of the Railway Department who have to deal with 
these people who climb on to the roof. But they are doing their best to 
prevent people from getting into dangerous situations. 

1Ir. Sri Prakasa.: Are these people who travel on roofs of trains in possession 
of tickets? If so, are not the railway administrations themselves responsible 
for selling t.hese tickets when ·they have no room? 
Tne Honourable Sir Edward Bentball: That raises a very difficult questi(ln 

which I cannot deal with in reply to a supplementary question. 

POORLY PAID CLEBXS OF RAILWAY CLEARING ACCOUNTS OFFICE. 

343. "'Sir Abdul Halim Ghumavi: Will the Honourable the Railwav Member 
l ~  state: • 
(a) whether he is aware that the Railway Clearing Accounts Office in Delhi 

pays its clerks a basic pay of Rs. 40 as compared with Re;. 60 which is tlI~ 
aalan' of a third division clerk elsewhere; 
(b) whether he is aware that these clerks' dwellings are not fit for hum:J'1 

habitation and that sometimes in a room of 11 feet hv 11 feet three of theSE-
clerb cook their food, sleep and live; • 

(c) whether he is aware that these rooms have tin walls on both sides and 
there is no ~ t l t  and 

(d) whether Government propose to improve the lot of these poorly paid 
clerks who look ragged and undernourished? 
The Honourable Sir Edward Benthall: (a) No; in the subordinate and 

attached offices of the Government of India stationed in Delhi, the minimum 
pay for clerks under the Government of India's orders of the 19th August. 
1944. is Rs. 45 and B.s. 60 respectively. 
(b) and (c). I have no information regarding the details referred to in 

respect of the private dwellings of the clerks concerned. 
(d) Gov.ernment have already given suitable relief to their employees 

including these clerks. 

MUSLIM REPRESENTATION IN' A  ' AND' B  ' ZONES OF ]3ENGAL AND ASSAM RMY;WAY. 
344. ·Shaikh Ra.ftuddin Ahmad Siddiquee: (a) Will the Honourable Member 

for Railways be pleased to place before the House a comprehensive statement 
&howing the percentage of Muslim representation in the A. and B. Zones of 
the Bengal and Assam Railway Administration with the following particulars' 
0) in all offices, section by section, and 
(i:) in outdoor appointments with all cadres-such as T.R.I., C.M.I.. Station 

Masters, Assistant Station Masters, Controllers, Goods Clerks and Parcel Clerks? 
(bi Will the Honourable Member be pleased to place on the table a com-

pal'3tive statement to show the development in the percentage of Muslim 
representation in compliance with instructions of the Railway Board issued in 
1942 directing appointment of adequate number of Muslims to make up the 
deficiency? . 

The Honourable Sir Edward Benthall: (a) and (b). There are no 'A' and 'B' 
Zones of the Bengal & Assam Railway and it is presumed that the l~ 

Member refers to the Zone comprising the area formerly known as the Assam 
Bengal Railway. Government haw no information regarding the detailed 
number of Muslims in the various categories. The representation of Muslims 
in the non-gazetted establishment of the A  B Zones increased from 35·8 per 
cent. on 31st March 1941 to 37·2 per cent. on 31st March 1942. The latest 
figures available pertain to the Bengal & Assam Railway as a whole and are 
given in Appendix U-l of the Report by the Railway Hoard on Indian Railways 
for Hl42-43, Volume n. 
Jrtr. HOO8einbhoy A. Lalljee: Do tl]e American administration which is now 

in charge of the B. and A. Railway ob!:'crve th{' proportions laid down? 

, The Honourable Sir Edward BenthllJI: T ~ staff continue to bf'-under the 
General Manager of the B. and A. Railway. 

• 



STARR::D QUESTIONS A~  ANSWERS 697 

lIr. Hooseinbhoy A. Lalliee: Who makes the appointmeuts? 
The Honourable Sir Edward Benthall: The General Manager. 
Mr. Muhammad Nauman: Is it a fact that the quota fixed ~ Muslims on 

this railway is 45 per cent., whereas the Honourable Member glves a much 
iower figure? 
The Honourable Sir Edward ~ t . : That is for recruitment. 

INSTRUCTIONS BE RESERVATION OF BERTHS FOR MEMBKRS OF CENTRAL ASSElIBLY. 

345. ·Shaikh RaJiuddin Ahmad Siddiquee: Will the Honourable Member 
for Raiiways be pleased to state: .. ,  . 
(a) if he is aware that the instruction of the Rmlway B?ard III retipect 

of reservation of berths for Members of the Central Assembly 111 class (I) are 
not foilowed by the Railway Officers who deny existence of such instructions, 
and 
(b) whether the Honourable Member proposes to ~ necessary t ~t  

to all the Railways directing striet observance of the Cuculars of the Il~  

Board already issued in that behalf when Members of the Central Assembly 
proceed to attend the session and return therefrom? 
The Honourable Sir Edward Benthall: (a) and (b). It was recently repre-

sented to the Railway Board that some Railways were not observing the instruc-
tions issued in January 1943 and re-iterated in January 1944, in regard Ito 
reserving accommodation for Members of the Legislature. The Raih\:ay Board 
accordingly, in a circular dated 2nd September, 1944, drew the attentIOn of aTI 
the" principal Railways to their previous orders, and directed that they be 
brought to the notice of all the staff concerned for compliance. 
Mr. Manu Subedar: Is the Honourable Member aware that there is :l 

regular tariff for these reservations, even if they are made a few days in 
advance, of Rs. 5, and that on OIll: oeca"ioil I had to pay Rs. 10? 
The Honourable Sir Ed,ward Bentha.ll: Did I understand the Honourable 

Member to say that he elltered in to a connivance with the reservation clerk? 
:Mr. Manu 'Subedar: Is the Honourable Member aware that people who have 

to ~ l on a particular day on account of important engagements are black-
::naIled by the railway officials and that there IS no question of connivance 
out that we are made to pay and no choice is given to us? 
. The Honourable Sir Edward Benthall: No, Sir. If the Honourable Member 
mstead of encouraging the practice of which he complaints will kindly report 
the matter to the senior staff of the station they will see that the n;atter is 
properly dealt with. . 

Mr. ~  ~ ~ :. May I know why the Railwa.y Department h8s failed 
to cope WIth thIS SItuatIOn and havt· not shown competence to brinO' this thing 
under control? t 

The ~ l  Sir E ~  Benthall: Becau$e the public including, it 
appears, certam Honourable Members, will not co-operate. 
Mr. Lalchand l!avalrai: Is it a fact that the instruction,s issued to station 

masters and supenntendentl; on the platforms regarding special l t ~ for 
Members of the Legislature are not carried out? 

'!'he Honourable Sir Ed,,?ard Benthall: I thought I had alreadv answered that. 
h ~. Lalchand lfavalral: My point is, are these circulars, which Government 
ave Issued, actually.followed? I can say that they are not followed. 
1 -r:e ~ ~ l  Sl~ Edward Benthall: I believe that as a rule thev are fol-
. ~ . ut 1£ Honourable Members will draw my attention to ~  case!'! 
w ~ they are not acted upon, I shall be glad to look 1nto them. 
-to tt'](d uham.mad Nauman: Do the Instructions cover cases of Member!': cominJ.'t a, en meetmgs of CommIttees also? 

~  Honourable Sir Edward Benthall: If the Honourable Members wiJI 
111a e proper arrangements in advance] do not think t ~  will find any difficulty. 

L Bl .SIll LllI~  (CONTROLLED) VEHICLES ALLO'l"l'.ED TO PROVINCES. 

<L 3461 • -dsardar Sant SIngh: Will the Honourable Member for War Trampor'", "e p eRse to I!tJt.e: 
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(a) the number of Lease-Lend (Controlled) vehicles allotted to each Province 
for the period ending the 31st March, 1944; and 
(b) the ~ t  under which the vehicles mentioned in (8) are allotted to 

the Provinces? 
The Honourable Sir Edward Bent.h&ll: (a) A statement showing the number 

of new controlled transport vehicles released by this Department for t ~l 

civil use, to which the Honourable Member apP!!rently refers, allott,ed to Pro-
vinces to end of March, 1944 is laid 0n the t l~. 

(1) The conditions laid down are:-
(i) that the vehicles will be employed on war work or essential civil ~  

connected with the war or to relieve conditions brought. about by the war; 
(ii) that the vehicles will he propprly maintained and will not be overload-

ed or driven at excessive speed; 
(iii) that a producer gas l.lhmt will \,e fitted to them, if required to ~  so by! 

the Provincial Motor Transport Controller; 
(iv) that the vehicles will not 1:.e sold without the pennission in writing of 

the Provincial Motor Transport Controller; and 
(v) that the vehicles will be surrendered to Government at a valuation, if 

demanded. 

-Stal617W!nt .~  the dimibutm.n oJ 3·ton and 15·CU't. controlled Motor Vehiclu released to t'arios .. 
Prot-inre., for 1'1Ismtia1 ei1'il1/'Ie end oJ Marr"'. 1911. 

Seri.ll Province 3-ton 15-cwt. Total 
Xo. vehicles vehicles 

1. Madras 9Il 42 953 
!!. Bombay 716 55 831 
3. Bengal 1,720 4701 2,190 

•• Unitfod Provinc{'s 600 101 701 
O. Punjab 274 ~ 

6. Bihar 627 108 735 
7. C. P. & Berar 420 420 
8. A8II8tn . 1,090 100 1,190' 
9. N.W.F.P. 216 10 22& 
10. Orissa • 125 27 ~ 

n. Sind 229 31 260' 
I" -. Delhi'. 151 2 153 
13. Ajmer-Merwara 36 4 40 
14. Baluchistan . 158 158 
15. Coorg 22 22 
16. Central P. W. D. .  .  . 680 680 (a) 
17. Other Central GO\'eornment Departments 164 164 (b) 

---------------
Total 8,199 950 

N.B.-(a) For airfield construction works in Eastern India. 

(h) (i):Mainly for ~t  in Bengal and Assam for 1\-1. E. S. works 150 

(ii) For vari6us orcinancf' ciothing factories in various ProvinOOlJ l~ t 

9,Ug 

Sardar Sant Singh: May I know if the congestion of passenger traffic OtT 
particular sections in the provinces is also taken into consideration in allotting 
these vehicles? 
The Honourable Sir Edward Benthall: Yes. Sir. The Provincial MoMr 

'rr:msport Controller goes inb stich mnttrm;. 

LEASE-LEND (CONTROLLED) VEHICLES ALLOTTED TO RAILWAYS. 

347. ·Sardar Sant Singh: Will l.ht> Honourable Memher for \Yar T ~t 
be pleased to state the !lllmber of Lt>use-Lend (Controlled) vehicles allottec1 to 
~  ilnd the conditions laid down t ~  if any? 
The Honourable Sir Edward Benthall: About 200 ~ t l  vehicles ~ so 

far been allotted to l : ~ : llurler the usual conditions hid down in rivit 
Mofor Transport Vehi('les Control Order, HIM. 
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INSTRUCTIONS BE EMPLOYING MUSLIMS AS OFFIClil SupERDi'n:NDENTS AND HEAD' 
CLlDtXS. 

348 •• Kr. It. K. Abdullah: (a) Will the Honourable Member for Railways 
please state if it is a fact that the Railway Board have issued instructions to the 
General Managers of the State Railways to keep in view the desire of the 
Board for employing adequate number of Muslims as Office Superintendents aud. 

Head Clerks? 
(b) Did the Railwa.y Board make any enquiries in respect of the extent. to 

which their desire was given u practical effect? If so, what was the reply from 
the General ~l  North Western Railway? Did the Railway Board further 
empha8ize the desirability of carrying out the instructions referred tc in (a) above? 

If not, why not? 
(c) When was the last selection held by the North Western Railway for' 

filling post" of Head Clerk,,: Rud Office Superintp.ndents for Divisions and Head-· 

quarters: 
(d) Were the instructions of the Board referred to above kept in "iew in 

recent selp-ctiolls'! 1 f ;;0, how mally Muslims were selected for appointment as 
Office Superintendents and Head Clerks aIld how many non-Muslims? . 
te) What is the present strength of Muslim Head Clerks and Office Supei'-

intendents on the North Western Railway and their percentage to the totaL 
number of £'llletioned posts? 
(f) Do the Government realize that the number of Muslim Head Clerks and 

Office Superintendent':l is still meagre lind how do they propose to improve the 
percentage? 
The Honourable Sir Edward Bentball: (a) and (b). I would refer the Hon-

ourable Member to my reply to his Starred Qne!"tion No. 197 asked on the 4t.h 
August, 1943 . 
. (c) and (d). I lay n statemeJ!t on the ta.ble which gives the required inform-
abon. As regards the first portion of part (d), Government have no reason t('l 
believe otherwise. 
(e) The required· informati<lIl is as follows:-

4 Superintendents 

16 Head Clerks 

25 per eent. 

21'6 per cent. 

(f) As promotion is not based :m communal considerations the distribution' 
O! appointments in these grades must depend verv larg-elv ~ the communnf 
dlstrihution of the seniOl: most in the ranks from ~  ~ t  is mnde. . 

Statement 8howing sdectio'f!.' lIeld by the N. W. RaUu'CJY Jor 'lie poBtB oj SuperintendenlB' 
and HIlQd Clerks and tile nmnber of MU8lims cmd non·Mualims 8elected for ,heee' 
posta. 

Catf'gory of !'taff 

Office Superintendent 
Supe\"intendent, Works 
Superintcndt:nt. Personnel 
Sup-rint-endent ... CommerC'ial . 
Superinu-ndent. Stol"PS •  • 
Superintendent, Purchaoe (Stores) 
S ~ t. l t  Drawing: (En· 
gmeermg). 
A88istant Superinten(lent. Per. 
!'onnel. 

A9si.stant Superintendent. ~  and 
" crks. 
Assistant Superinwndent. ~  

I~ l . 
A""stant S t ~ t. Com-
mercial. 

• 

~  

selection 

Headquarter80jJice 

May 1943 . 
February 1942 
.Tulv 1944 . 
February 1942 
August 1944 
August 1944 
April 1943 

.Tuly 1944 

~  1943 

KO\'ember 11143 

MArch 1944 . 

Total Number of men l!eler-t-E'd 
r----~~ ~~ ~ . 

Muslims Non-Muslim!! 

1 
1 

I 
r 

I 

4 
1 
2 
5 
2 
3 
1 

4 

2 
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Total Number of men ~~t  
Category of staff 

Date 
of 

selection 
~ ---A-- ' .. 

Muslims Non-Muslims 

HeadqUGrter8 Office-contd. 
_Assi'3tant Superintendent, ~  August 1944. 2 4 
(Stores). 

A~ t t Superintendent, Operat- February 1942 2 
mg. 
Head ClErk, Personnel October 1944 3 5 
Head Clerk, Stores September 1944 2 3 
Head Clerk, Budget :November 1943 1 2 
Head Clerk, Way ,and Works . November 1943 5 9 
Head Clerk, Commercial (Mis- March 1944 . 3 1 
ce1Ianeous). 

Head Clerk, Compensation . February 1944 2 2 
Head Clerk, Commercial (A. L. December 1943' 2 2 
Section). 
Head Clerk, Operating. February 1942 2 5 
Head Clerk, General Branch July 1943 1 
.Head Clerk, Copying Branch June 1943 1 1 

DiviBionB 
. Office Superintendent . February 1942 5 8 
Head Clerk, Operating September 1944 8 
.Head ClerK, Commercial July 1943 4 
.Head Clerk, Stores May 1944 1 1 
Head Clerk, Personnel February 1944 3 6 

MUSLIM ASSISTANT CONTROLLERS ON NORTH WESTERN RAILWAY. 

34.9. *lItlr. B. 11. Abdullah: (a) Will the Honourable Member for Railways 
please t t t ~ total number, communitywise, of Assistant Controllers on the: 
.North \V estern Railwav? 
(b) Are Muslims adequately repre8ented in this category of staff? 
(c) If the reply to (b) above is in the negative, do the Government propose 

to ensure that in the next 8elections for Assistant Controllers a sufficient number 
of :Muslims is selected aild placed OR the approved list to make uP. the' defi-
ciency? If not, why llOt? 
The Honourable Sir Edward Benthall: Government have no information, and 

I regret I cmmot undertake to colled it under the preilt'nt conditions. A copy 
of the question will, however. be forwarded to the North vVesh·rn Railway 
Administration for such action as may he deemed necessary. 

:SELECTION FOR POSTS OF ASSISTANT CLAIMS INSPECTORS ON NORTH WESTERS 

RAILWAY. 

350. *lItlr. B. M. Abdullah: (a) Will the Honourable Member for Railways 
please state if it is a fact that the posts of Assistant Claims Inspectors on the 
North Western Railway are selection posts? 
(b) If the reply to (11) is in the affirmatiw, ,,,hen was the last Selection 

~  held? 
(c) What qualifications are required of candidates called for selection for 

:Assistant Claims Inspectors? 
(d) What was the total number of candidates recommended by Divisions for 

selection and how many of them were )Iuslims? 
~  What was the number of those called for selection in the Headquarters-

'Office and the number of those selected from each community, separately? 
(f) Is it a fact that the number of selected Muslims was too meagre as eom-

'pared with non-Muslims ~l If so, why? 
(g) Do the Government flropose to issue orders to the effect that the Depart-

ment concerned should take steps to call for adequate number of Muslims for 
-these sE'lection posts? If not, why not? 

The Honourable Sir Edward Benthall: (a) Yes. 
(b) On the 21st December, 1943. 
(c) The candidates should have passed in the coaching and ~  .axamina-

-tions at the Walton Training School. 
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l ~ Oat ,of .. total· number of 81 recommended by Dh,jsil)ns, nine were 

Muslims. I  .  .  I  d  d  . b" 
(e) The number called to the Headquarters Office for se ~ tl  !nc u. e elg .. 

Muslims, 19 HindQSand two Sikhs, out of whom five M~  SIX Hmdus and 
one Sikh were plact'd on the s£'}£'ctpd li$t. . 

(Jt) t .T~ l  to thenrHt purl is in the ~ ti ve; the latter part does nolti 

Ilrise. 
(g) Doe,not arise in view of the reply (f) above. 
CANDIDATES FOR SENIOR ASSISTANT STATION MAsTER CoUBBE 

SO.\; .• ~ •. B. x. AJ;MIulJaa: (a) Will the Honourable .~  for l ~  
please state the total number of candidates ~  commumties who appeared m 
PI. (Senior Assistant Station. Master) Course m the yea: .1{l41? 
'(b) What is the total number of men by oommumties recommended by 

Divisions to the Headqunrlers Office a.nd what is the number of tbe men 
nominated for this ~  .  .  . 
(c) Why was such a small number of Muslims recommended by DIVlSI(mS 

and still a smaller number was seleeted by the Headquarters Office? 
(d) Will the G ~t please. see that .Muslim employees get their due 

share in this l'espect as this course IS a .steppmgstone for the advancement of 
employees" '. 
(e) Will the Gover1Jment pleaBe state how they propose to select and tram 

an. l t ~  of Muslim candidates in the ahove course in future? If 
not, why not? 
The . ~ l •. ., ".ard BeatIlall: The H-onourable Member has not 

IIpecified the railway or milwa:vs to which the question relates. 

RAWA.LPINDI SELEOTION BoARD F'()R RliICBUITING FOOD INSP1ICTOBS 

352. ~ B.. II. Abdull-.h: (0.) Will the Honouraole Member for Railways 
please. state the composition of the Selection Board held in the Rawalpindi 
Division in the year 1944 for selecting candidates for the posts of (i) Food 
Inspector, and (ii) Assistant Food Inspector? 
(b) Is it a fact that the Muslim Officer who was a member of the said 

Selection Board was a Junior Scale Officer while others were of the Senior 
Scale? 
(c) Was no Senior Muslim Divisional Officer in the Division on the day the 

selection was held? 
(d) If the reply to (c) is in the negative, what were the specific reasons 

for not including one of the Senior Divisional Muslim Officers in the Board? 
(e) Will the Honourable Member please furnish the number of men selected 

by communities in the above mentioned selection? 
The BonoUDble Sir Edward Benthall: (II) and (b). No regular Selection 

Board was held because these posts have Hot been declared as selection posts;t 
but t ~  officers, of whom two Wllre of senior scale and OM in the junior scale, 
were directed to nominate suitable men. The junior scale officer who was a· 
Muslim was not directly ilubordinate to the others. 
(c) A Muslim senior scale officer was available. 
(d) It was not considered necessary under the circulIJstances. 
(e) Of the three men selected as Food Inspect-olS, one was a Hindu, cne a 

M~  and the third a Sikh. As regnrds Assistant Food Inspectors, two were 
Hindus and one a Muslim. 

COUPON SELLERS IN RAWALPINDI DIVISION 

+353. *JIr. H. )[. Abdulla.h: (a) Will the ~l  Member for Railways 
be pleased ~  ~t t: . t~  present strength of Coupon Sellers by communities in 
the Rawalpmdl DIVISIon and the percentage of Muslims to the total number of 
posts? . 
(b) How do the Government propose to take steps to increase the Muslim 

percentage in those ex-cadre posts filled generally by selection? 

t Answer to thia ~~t ~~l  on the table, the queatiener having exhausted his ~ - • 
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The Hooourable Sir Edward Benthall: (a) and (b). G l ll ~ understand 

that. these posts have now been abolished. 

+354.* 
RESTRICTIONS ON BUILDING CONSTBUC:rIONS. 

355. *)[r. Manu Subed.ar: (a) Will the Honourable the Supply Member 
please state when restric;tions were placed on building construction by the Civil 
Departments of the Government of India, Provincial Publio Work Departments. 
Munioipalities, Port Trusts,· District Boards and other public bodies. II,nd why 
they were placed? 
(b) When was it found necessary. to requisition not merE'lly cement but br:cks. 

tiles and all other-building material including timber? 
(c) Have the reasons tor these restrictions not abated now and have nov-

ernment considered the desirability of relaxing these restrictions? 
(d) Has the a.ttention of Government been drawn to the serious overcrowding 

in Bombay, the harassment to civil population whose places of residence are 
requisitioned at the instance of the Government of India, and the desirability 
of permitting some buildings to go up, which will provide accommodation for 
different classes of people? 
(e) Have Government considered that the explosion has dishoused a large 

number of people for whom it is their duty to provide with housing? 
(f) Have they received any representations from provincial Governments 

generally and particularly from the province of Bombay for relaxation of the 
restrictions on buildings of all classes or of any particular .class? 
(g) If Government are not prepared to relax these -re8trictions and permit 

necessary buildings to go up, will they explain on the basis of the latest avail-
able materials and the needs of the Army for such materials, why permission 
for buildings that will accommodate civil population should not now be given? 
(h) Do Government propose to appoint a Committee including Members of 

this House to go into this question to advise them? 
The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) In Januarv 

lW3 the Government of India decided to restrict their own building to suC'h 
work 8S was inescapab!y necessary. They asked Provillcial Gonrnlllents ~ 
do thf same and to discourage capit.al works hy private parties. 

(b) Allocations of cement, bricks. etc., have been made thr.>ughout the war 
'according to military necessity, 

(c) No. 
(d) Government ore aware that the accommodation pOf;itioll in BODlbay is 

a..:ute and that considerable inconvenience has inevitably been caufed to t~ 
civil population. Government propose to build accommodation for Central GOY-
ernment officers in Bombay to relieve congest.ion m; S0011 til; materials can be 
made available. 

(e) The Government of Bombay are taking steps in this matter. 

(f) I am not aware of any ~ t t.  from Provincial Governments !lug-
gesting the removal of restnction$' on building generally. But the Bombay 
Government had asked for illcreased allocations of certain controlled materials 
for re-building the areas damaged ill the recent explosions. 

(g) For military reasons. the availability of bUIlding materials continues to 
be short. 
(h) No. 
IIr. llanu Subedar: Will the Honourable Member give this House such in-

formation as will nut be of use to the enemy with re-gard t,o the military reasons? 
Will he explain why even for the Government officers' accommodation in 
Bombay building materials cannot be releai>ed? 

The Bonourable Dewan Bahadur Sir A. Ramaswami MudaIiar: Because they 
~  required for more urgent military operational purposes. 

tThis question waa withdrawn by the questioner. 
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Sir Oow .. jee JehaDgir: Will the Honourable Member say. whether these 
buildings which are required for Central Government officers m Bombay are 
of a temporary or permanent character? .' •. 
The B'onourable Dewan Bahadur Sir A. BamaBW&Dll Jfudaliar. I require 

notice of that question. 
Sir Oowasjee Jehangir:-At any rate, will the Honourable Member SPO that 

they are not to be of a temporary chllracter but of a permanent character ~  
built in localities where they, will be useful for other purposes after the war. 

The Honourable Dewan Bahadur Sir A. Ramaswami M ~ : I i'ill dra",: 
the attention of the Honourable the Labour Member who is III charge of that 
particular ~ j t to this question. 
Mr. Manu Subedar: Will the Honourable Member I:Itlsure this House that, in 

view of the verv serious discontent that the needs of the civil population are 
l t~  particularly in Bombay after the explosion which is .na.turalll: t~  

result of war, that some flpecial action will be taken to .releu!le ~ l ~ materlal 
and if it is a. question of capital-i.e., finance-that prIvate partIes WIll be per-
mitt.ed to build? 
The Honourable Dewan Bahadur Sir A. Ramaswami ][udaliar: Sir, so far aSo 

the damage caused by the explof'ioll is concerned. the Govenlment ~  Bm,nb.ay 
have asked for certain matf'rinls and everv effort has beeu made to gIVe prIority 
supplies of these materials. They have "asked in particular for steel, ~ t  
Corrugated sheets, coal-tar, timber items, and cement, and the reqUlrementlt 
of the Bombay Government for t,heee materials have been generally met. 

JIr. )(anu Subedar: Is the Honourable Member aware that not a single 
building w.hich -would re-house not. one of the one-hundred-thousand people ~ 
were thrown out have yet been put up seVlln months after the eYent, and that 
the urgency is really great and could not be evaded by merely urging military 
needs" 
The Honourable Dewan Bahadur Sir A. Ramaswami Mudali&r: Sir, I may 

point out that in every country which is under war conditions, people who have 
been bombed out, houses whil:h have been destroved on account of such cats!>'-
trophies, Govermnents have not been able to re-house them or to build new 
houses for thelfl under existing ll t ~. The requirements _ of all Depart-
~ t  partIcularly of the Military alld the operatiollal needs have to be taken 
lI~t  t ~  in releasing atl milch materials as possible for the civil popula-
tlOn, and that IS the constuut care of the Goverument uf [ndia.. 
lIIr. :Manu Subedar: Will the Honourable Member have the questIOn 13xamin-

ed by a Committee? 
(No reply was given) 

Mr. President (The Honourable Sir _\bdur Hahim): Next question. 

MACHINERY AND PBmCIPLE FOR FIXING PruCES OF MATEBIALS TAKEN BY 

GOVERNMENT 

356. *Mr. llanu Subedar: (a) Will the Honourable the Supply Member 
please state the machinefY imd the principle for fixing the prices of materials 
t~  by Government in the case of (i) factories whose total supply is taken, 
(11) fdct{)ries from which partial supplies are drawn, and (iii) merchants, middle-
men and contract{)rs from whom material is taken without any reference to 
where it is manufactured? 
.. (b) Have Government received complaints of wholessle requisitions from 
dIfferent merchants and others at prices lower than what was paid by them? 
. (c) Is it a fact that Gon,rnment have requisitioned motor-cars at arbitrary 
prIces and in some cases at half the price paid by the man from whom the car 
was taken? 

I (d) Is it a fact that excessive requisitions have been made in commodities frozen in the hands of merchants and Government have never taken delivery 
nor released those commodities? 
(e) Have Gu'\;ernment received any representations on t ~  lines? 

• B2 
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TIle ~ l . » .... ID .... hadM Sk A. ~ l .~  (a) ~~~  

. ~ fixed by negotiation with the supplier anG in,. lt ~~ witP\I1A 
:Finance Department (Supply). 'rhe ~. l  adppl!ed is to az;ti:ve Bob, 

A~. t ~ ~ to GOY.d'wueQ,t and t-hj; l ~  in ~  ~t l  of ~~ 
, case. 
(i) and (ii). There is no single 'principle governing ~ t~tl  but the 
more important types of contracts are-
(1) those in which actual costs are payable with a ~  amount ~ t per 

unit, 
(2) tJtOfle based on actual costs with a ceiling price, and 
(3) those in which the prices paid before the war or those thrown up later' 

fby competition are accepted as basic prices, 
In the few ('a.ses in which negotiations fail, prices are fixed according to 

~ .  ~  and Aacounts) Order, 1941, subject to an appeal. 
("Iii) In the case of merchants, middlemen and t.lontractors, the attempt! 

always is to base the price payable on the actual cost to the seller plu8 a 
ma.r.gin of profit varying with tht.· clal;s of goodf., subject to the proIVisions of the 
Hoarding and Profiteering prevent-ion Ordinance. When the seller's actual cost 
l'epresents an uurell'ilOftable or spe('ulative price and for this reason an 
:agreed price cannot, be arrived nt, Government determine what a reaaonabl& 
Vrice shDuld be and in doing 80 take into conSllleration the prices thrown up 
by competition and/or those paid by Government at the beginning of the 
W$l' plu8 a reasonable extra to cover the subsequent inoreases in imported or 
manufacturing costs. 
(b) 'l'he answer to the first part of the question is in the Ilsgative. There 

have been some representations against the ~ t  awarded in particular 
cases on the ground that the amount awarded is less than the price paid by the 
previous owner. 
(c) No. 
(d) There have been a few cases in which stores somewhat in excess of out-

$tanding demands have been frozen or requisitioned, as also some instances 
of delay in taking delivery of orreleB8ing. frozen goods. 
(e) Yes. 
Mr. )(anu Subeda1': With regard t{) (d), will Govemment look to it that 

the Military and thl' SUPllly Department do not follow a dog in the manger 
policy, i.e., freezing material which is required urgently by the oivil population 
and whether they will not try toO release more mat.erial for the civil popula-
tion? 

TIle Honourable Dewan ,Babaciur Sir A. ltamaswami Kuc1altar: As far 0.\8 
possihle instructions havc ~  issued to release requisitioned t ~ l  at t.he 
oenrliest convenient stage. 

DELAYS IN FIXING PRICES OF MATERIALS TAKEN BY GOVERNMENT 

35'1. ·1Ir. Jlanu Subedar: (a) Will the Honourable the Supply Membe!: 
please state if it is a fact that in fixing prices from factories whose whole 
output is taken by Government, there have been long delays and arbitrary 
rules and factories are called upon to accept prices which they have represented 
as unfair? 
(b) How many such cases have occurred and in what industries? 
(c) Do these cases come to the notice of the Honourable Member and, if so, 

bas he considered the advisability of Government paying a fair price and Of 
-avoiding action which would appear confiscatory? 
(d) Are Government aware that the normal legal remedies to business firms, 

. merchants and industries are suspended through the operation of the :Qefence of 
India Rules llnd there is need for constant watchfulness if serious injustice is 
to be avoided? 
(e) I!> it a fact that arbitrary decisions are made with regard to a fair price 

that there are firms and contractors who have received ten and twenty per cent. 
over the cost and that there are others who are denied a minimum fair relum 
of six per t~ on their' capital? 
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(I) CaD Gowl'Din8'1lfi lt I~ the ve.ry large lange and Tliftety 'bf prica 
fixed for different firms for different articles? 

ft. :Honourable Dewan Balladtn' SIr A. :aamaswlDli'-.u4abr: {a} Delays in 
price-fixation do t ~ occur, but in ull cast's in wbich they are likely 
it has been ~ l to pay provisional prices, peuditlg a final decisiOlI. 
As to t.he principles governing price-fixatioll, the Honourable M ~ 

attention is drawn to my reply to the previous question asked by him today. 
When prices are negotiah>d, there can bc no questIOn of an unfair price and there 
has been no t ll~  hitherto of price-fixation Wlder t,be Undertakings (Charges. 
and Accounts) Order in the case of a factory whose whole output IS taken tJ) 
Government. . 
(b) This does not arise as regards prices in view of my reply to part (a). Ata 

regards delays, I regret t.hat it is not possible, without uudertaking a laborious 
examination, to :lay in bow ll1auy Cases they have occurred. 
(c) All important Clll:>es of IJrice-fixation come to my notice. The latter balf 

of tbe question does not arise in view of my reply to part (a) above. 
(d) If as I presume, the Honourable Member is referring to price-fixation 

under the Undertakings (Charges and Accounts) Order, I would point out that 
an appeal is provided 'for under that Order. I am aware of the need for con-
st.aut watchfulnesR. 
'(e) Tbe answer to the first part of the question is in the negative. I have 

already said that the price paid bas always been An agreed price and tbe ques-
tion of an unfair return does not, tberefore, Ilri"He. 

(f) In negotiating prices, tbe CIrcumstances of each case must be taken into 
consideration alld differences aH regards these must necessarily lead:to shgbt. 
variations in the prices finally fixed. But it is not correct that there exist a 
very large range ftnd variety of prices . 

• r. Manu Subedar: When tlle Honourable Member Haid that one of the, 
basis on w!lichprice was fixed for mater,al taken by Government 
was the actual price pl'U8 profit per unit, did be mean by that the actual price 
as given in the accounts of tae company, or an imaginary, arbittary or ~ ll

ive figure '! 

The llooO\Uable Dewan Bahadur Sir A. Ramaswami Kudaliar: Sir, it is. 
difficult to answer that question in rerly to a supplementary. 

t358.--

MATERIALS ENJOYING CONCESSIONAL TARIFF RATES 

369. *JIr. Jlann Subedar: (a) Will the Honourable Member for War Trans-
port please state whether there is any class of material whicb is enjoymg a. 
concession in rates, apart from classification. and which is catriE:d at alo\\-er-
rate than the fixed tariff? 
(b) Is material belonging to tbe U .K.C.C. being carried at concession rates 

or is the concession to them only confined to priority in pClint of time for' 
wagons l ~  by 'them? 
(c) Have 'Government. considered the desirability of giv:ng a concession on 

foodQ3rrisd ·from surplus Provinces to deficit Provinces and to distress areas 
having regard to tbefact that moSt of this food 'moves in bulk? 
(d) What is the nature and extent of concession to war mat8rialthat moves. 

from one place to another? 
~  What is 'the nature snd -extent of eonccssWnto (i) army 'pEll'lionnel. 

Indl6n Army, (ii) .rmy personnel; British Army and the Armies of the United! 
States of ,Ametica. 88 compal'ed with the rates charged to civil population? 
(f) APe special charges coHe6tedfor speeisl trains 'run for the j\rmy on tire-

basis ,on which sooh eh'llTges would betaken 'if 8 'spooial was ordered by a 
member of t~ civil population? 
(g) Since when has the special titrungem"i1t Withtbe Jirmy toruD ~ . 

and men at concession rates come into operatIon? 

tThis questh>n was withdrawn by the quest!oner. 
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all papers in connection with this be laid on the ta.ble of the (h) Will 
House? 
The Honoura.ble Sir Edward Benthall: (a) The maximum permissible charge 

and the minimum permissihle chargf> lor the carriage of ~ t  by ralll 
have been fixed by the Railway Board, and railways are :ltt~~ to quote 
rates within these limits al'cording to the Clrcumstances of each mdlvldual com-
modity. All the rates thus qnoted (lrc included in the tariffs l ~ by indii.. 
vidual railways. These tariff!; are available for sale to the public and, !n aQcord-
ance with section 60 of the Indi.m Railwny Act .. t.he rate ~ or other docu-
ments in which the rate is authoriBed by the administration or j t ~ ll  
concerned shall be ~ Ii) I).UY persolL at hu; request at all reasonable times 
and without payment of any fee. Certain railways have been ~  to 
charge, for certain commodit.ies. rates higher than the maximum ~  for 
in the general classification of goods. and details of those charges Will ~  ~ L 
in the goods tariffs of the railways concerned. The only class of materIal enlo;l-
ing a rate lower than the minimum class rates fixed by the Railway Board IS 
coal, for which a special rate is in force. . 
(b) The answer to the firgt part is in the negative. As regards the secondi 

pad, there is no fa":JUred p,ojority assistance given to the consignments belong.-
ing to the United Kingdom f;ommercial Corporation. 
(c) l<'oodgrains are carried at relatively low rates and the need for any reduc.-

tion in these rates is not apparent. .  . 

(d) The rates charged for war material find the application of those ra.tes 
fire contained in tbe Indian Railway Conference Association Military Tariff No. 
1. 1943, a copy of which will be found in the librar." of the House. 
(e) The nature and extent of the concession i;o (i) army personnel, Indian 

Army, (ii) army personnel, British Army and the United States of America, 
are contained in the Indian Railway Conference Association Military Tariff No. 
1" 1943, whilst the basis of fares charged to the civil population is given in 
appendix KjI of the Indian Railway Conference Association Coaching Tarift 
No. 14, in force from the 1l3t May 1943, a copy of which is also in the library 
of the House. 
(f) No. 
(g) 'l'he ~t special arrnngement betwef'll the r:lilwnys and the Armv dates 

back to the year 18f'l8. . Since that ,veal' there have been sundry l ~ t  
both in the scope alld in the hasig of chat·ges. 
(h) In view of the reply to part; (g), my refus'Ill to lay all the papers on t ~ 

table of the House will be appreciated. 

IIr. lIanu Subedar: With regard to carriage of food from -surplus provinces 
to deficit provinces, when the carriage is made on Government account, whether 
Central or Provincial Government, which latter is a deficit province, why are 
Government refusing to consider eoncession rates or low rates or free carria'le 
as a subsidy? Why are they merely adding to one side of the account and 
debiting the other side of the account? 

The Honourable Sir Edward Benth&l1: Well, Sir, the railways are a commer-
cial undertaking and they are charging low rates for the carriage of food. They 
have not increased the charges for carrying foodgrains by 12! per cent. by 
which the rates of most other commodities have been increased. 
lIr. lIanu Subedar: In view of the fact that concessions to military transport 

exist in spite of the fact that the railways are a commercial concern, may I 
know when famine conditions threaten in many parts of the country-I Jo not 
want the answer now-whether he will assure' us t.hat Government will consider 
giving an additional subsidy to food in order to stabilize pt:ices by reducing the 
charges on the ('llrriage of food from the surplus provinces to deficit provinces? 
'.r.b.e HonourAble Sir Edward BenUlall: No, Sir. 'fhese rates are one of the 

few things in this country which have not been increased since the war began. 
Kr. T. S. Avtnashilingam Ohett.lar': What was the answer to clause (f)? I 

did not hear it. 
'1'Ile Honourable Sir KdwUd BenUlall: No. 
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Sir oowasjee Jehangir: I heard the 'Honourable Member to say that some 
concession was given to food in the way of low freight rates. If they have been 
given, who gets the benefit, the consumer or the buyer? 
The Honourable Sir Edwa.rd Benthall: The person who gets the benefit is 

the person who pays the freight. Whether it is passed on to the consumer ::>1" 
not is another question. In the present circumstances I very much doubt 
whether the benefit gets to the consumer. ' 
JIr. President (The Honourable Sir Abdur Rahim): Sir Frederick Jame..;. 

ESTABLISHMENT OF CENTRAL ROAD BOARD 

360. ·Sir r. E . .Tames: Will the Honourable Member of War Transport be 
pleased to state: 
(a) if he has considered the recommendations of the Indian Roads Congress 

held in October, 1943, and of the Conference of Chief Engineen; of Provinces 
and States in December, 1943, relating to the establishment of a Central Hoad 
Board to assist in planning, co-ordinating and organising post-war road develop-
ment; and 
(b) if he has taken or contemplates taking in the near future any steps to 

establish such an organisation which is urgently necessary in view of the plans 
for road development which are now under active consideration by various 
Provincial and State Governments? 
The Honourable Sir Edward Benthall: (a) rIhe recommendations referred b 

bv the Honourable Member are under consideration in consult,ation with the 
P; ovincial Governments. 
(b) The scope and natur,e of the proposed.Road Board is under active consi-

deration, and in the meantime work in connection with planning is proceeding. 
A recently appointed Chief Contro:Jer of Road Transport and Development and 
bis coll.eagues have started extensive tours with a view to bringing Provinces 
into the closest consultation with the Government of India on the post-war road 
plan. It is hoped that within the next six months it will be possible to set 
out what that plan will be. 
Sil' .,. B . .James: May 1 ask whether the answer that my Honourable friend 

has just given includes th3 establishment of the Central Hoad Board which was 
recom.mended by this conference? 

The Honourl!Lble Sir Edward,Benthall: Yes, Sir. The setting up of the Road 
Board is one of the subjects under discussion with the Provincial Governments 
~  I may add that this question was also discussed by the Standing Committee 
for ltoads which met the other day. 
Prof. N. G. Ranga: In view of the fact that th.e development of rural Toad 

transport is very essential and is going to figure very prominently in post-war 
times, will Government consider the advisability of providing adequate repre-
sentation on this proposed Hoard for the representatives of Local Boards in this 
country? 
The Honourable Sir Edw&1'd Bent.hall: The constitution of the Board is one 

of the question!; which is under discussion. If the constitution is to follow 
anything like the recommendations, of the Indian Road Engineers th-en it will 
be a technical body and will not contain representatives of particular interests. 
Mr. Sri Pra.kasa.: In view of the fact that the Honourable Member has said 

that the matter is "under consideration" in reply to part (a) and "under active 
consideration" in rep;y"to part, (b) of the question, may 1 know the difference 
between mere .. consideration" and .. active considerat.ion"? 

The Honoura.ble Sir Edward Benthall: In the frrst case I have said that it 
is "under consideration in consultation with the Provincial Governments" but 
in the second, where it concerns the Central Government alone, I have said 
.. active consideration", since the latter acts more speedily than when the 
lllatter is concerned with the Provincial Governm-ents. . ' 

DELAY IN TRANSIT OF POSTAL ARTICLES POSTED IN MADRAS 

361. ·Jla1llvi Syed Kutua Sahib Bah&du: Will the· Honourable Member 
for Posts and Air be pleasE>d to state: 
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(a) whether it is a faet that postal articles t~.  JaStir"" 8l'e -SUbjected 

to delay in transit; 
(b) whether it is due to the manning of the Central Sorting Office at Madras 

with postal hands displacing trained R.M.S. Sorters; 
(c) whether it is not a f&ct that the efficiency of service in the Post Office 

in the Madras City has deteriorated due to the manning of the Post Office 
with R.M.S. Sorters; . 
(d) whether it is a fact that the Central Sorting Office has been taken away 

from the control of the Presidency Postmaster, Madras, and is now placed in 
charge of a R.M.S. Divisional Superintendent; if 60, whether the R.M.S. 
trained Sorters have been transferred back t<> the Central Sorting Office; if uot, 
why not; 
(e) in view of the war conditions and the necessity to avoid delays to mails 

whether. it l~ not be· advis.able t<> immediately man the Central Sorting 
Office with experIenced and tramed Sorters who are now working in the Post 
Office; 
(f) whether it is not a fact that the Post Office men have sent their repre-

sentations both direct and through their Unions to be sent back to the Post 
Office; and 

(go) whether it is not a fact that these problems were being considered by 
the Postmaster-General, Madras, for the past several months, and, if so, why 
the change of staff was not dfected? 

Kr. W. 1[. ShOobert: (a) No, except on rare occasions due either to late 
arrival of trains or to the receipt of an unusually heavy bulk of mails. 
(b) Does not arise in view of the reply to part (a). 
(c) It is not a fact. 
(d) The reply to the first part is in the affirmative. As regards the second 

part, in selecting officials for transfer to the Madras Sorting Division preference 
has been given to those volunteering to work in that Division. To fill other 
appointments in the new Division, officials already working in tbe Sorting 
Branch of the Madras General Post Office have been transferred as a temporar.v 
measure. The question of transfer to this Division of officials who were 
originally recruited as sorters and subsequently absorbed in the Madras Generlll 
Post Office Group is under examination. . 
(e) The matter is under investigation by the Postmaster-General. 
(f) Yes. 
(g) The matter is complicated. It is under the careful consideration of th.., 

Postmaster-General. 

Pmf ••• G. KaDp: How many more months will it take before any definite 
decision is reached with legard to this very trivial matter. 
:Mr. W. B. Shoobert.: I feel that to the staff concerned the matter IS not 

so trivial. I am afraid I am unable to say how many more months it will 
take: perhaps the Honourable Member will be able to find that out from the 
Post Master General, Madras. 

(b) WRITTEN ANSWEBS 

FOBOIBLE EvACUATION OF Crvn. PASSEl'{OBBS nOM COllFARTlIIlm'J' BY NAVAL 
PBOPLB AT SAJUL KOT STA'l'IGl'{ 

362. ·1Ir. 1[. S. Gupta: Will the HllnOW'Qble Memher for Railways ,leaee 
etate: 
. (a) if it is a fact that a Beggal ~  Railway carriage No. 2581,. about 

third from the engine had tw.Q t4ird class compartments t~ 30 
passengers each) ""ttached to the mail from Madras to Calcutta whIch amved 
at Samal Kot by ~ t 10-20 A.M. on the 24th July. 1944; , 
(b) Is it not a fact that one of the two above l'ompartm_to(:. '!I'as reserved 

for B.O.Rs., wh6!'ein there were four of them 'Sitting wbereMtn the other 
ieet'eweN aDout80 etrililUl ~ ioohldieg women and clriYren -while 
the accommodation was only for SO? 
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(0) Is the Honourable Member awarellaataDout ~ll ... l-mUitary 
people who were waiting on the Samal Kot platform came to the compartment; 
occupied by civilians as above mentioned and demanded the evacuation? 
(d) Is it not a fact that these naval people rushed into this civilian com-

partment as the civilian passengers did not obey their orders and having made 
forcible entry began to push out the passengers male and female even through. 
the windows of the compartment, in spite of requellts and persuasions on the 
part of the underguard of the train,. the Assistant Station Master and the 
Railway Police? 
(e) Is it not a fact that the Chief Guard who came later at the requGst of 

one of the navy men encouraged the navy people to push out the civilian 
passengers and so they did with redoubled violence? 
(f) Is it not a fact that one Mr. M. Subha Rao, an advocate of Vizagapatam 

who happened to be there requested the Chief Guard to accommodate the 
poor passengers left stranded and divested of their legal accommodation in 
some of the compartments Inter and Second Class running almost vacant. 
though some of the poor passengers had Second Class t ~  but the Chief 
Guard paid no heed to the request on the pitiable cries of the stranded! 
passengers? 
(g) Was there any representation made to the Government of India by the· 

above gentleman abo,v.t the most regrettable and the highly reprehensible conduct-
of the Chief Guard and the navy men? If so, whe.t is the action taken? If not, 
why not? 

The Honourable Sir Bdward B8Iltoball: (a) to (g). A representation from 
Mr. M. Subba Rao, Vakil, Vizagapatam, was received by Government in July 
last regarding the incident referred to in the question. This representation was 
sent for necessary action to the General Manager, M. & S. M. Railway, who· 
is competent to deal with such matters. 

CONCESSION RE POSTING TO OFFICIALS RETURNING FROM FJELD SERVICE. 

363. *1Ir. G. Rangiah Xaidu: (a) Will the Secretary for Poets and Air be 
pleased to state whether it is a fact 1hat in his general Circular No. 41, dated 
the 8th December, 1941, he has allowed some eoncession in the matter of 
posting to the officials on their return from field service? 
(b) Is it a fact that contrary to the above orders liens of several Postal 

Sorters in the Punjab have been shifted from one place to ar.other and in some-
cases from one Division to another in the absence of the officers concerned who· 
are away on war services? 
(c) Do Government propose to issue orders to remove the anomaly and 

earn the gratitude of the officials? 

Mr. W. H. ShOobert: (a) Yes. The circular referred to by the Honourable 
Member has since been replaced by circular No. 13, dated the 30th June 1942.' 
to the same effect. 
(b)  No. The above orders allow officials who have proceeded on field service. 

the option under certain conditions to choose the station at which they would' 
like to serve, only on their return from field service. Any transfer of lieng.. 
while the officials are O!l field service, temporarily made to suit administrative 
needs, does not contravene the orders cited by the Honourable Member. It. 
does not in fact affect the officia.ls concemed as they can ask to be posted to the-
station of their choice on their return from the field. 
(c) Does not arise. 

PANEL Oll' APP:RBNnCE TBAlN E:U:M1NEBS ON BENGAL AND ASSAM RAILWAY· 

.864. *lIaulvi Kuhammad Abdul Ghual.: (a) 1& t&e Honourable Member for 
Railways Q,ware of the fact that on the Bengal and Assam· Raiiwa.yin the year 
1944 a pauel of. Apprentice Train &8mipel'B was formed for absorption in the-
ensuing vacancies aftel" the completion of prescril>ed training? 

. (b) I.g. -it a fact-· .ae!. Be eommUMI ~....... ofMerved -in. the foImation off 
the panel? . 
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The Honourable Sir Edward Bentball: With vourpermission, Sir, 1 will 
repl:v to questions Nos. 364, 365, 366 and 368 together. 
I have cal:ed for information and a reply will be laid on the table of the 

-House -in due course. 

PANEL OF ApPRENTICE 'TRAIN EXAMINERS ON BENGAL AND ASSAM RAILWAY 

+365. *Maulvi MubaDlll1&4 Abdul Ghani: (a) Is the Honourable Member for 
'Ilailways aware of the fact that in the month of July, 1944, the Bengal and 
_Assam Railway detailed as trainees the first twenty candidates out of the panel 
-of Apprentice Train Examiners formed in the year 1944? 
(b) Is it a fact that not a single Muslim was included in the said batch of 

-trainees? 
(c) Is it a fact that in these initial recruitinents stated in (a) and (b) the 

fundamental formulre for the observance of communal ratio was violated? 

RECRUITMENT OF APPRENTICE TRAIN EXAMINERS ON BENGAL AND ASSAM RAILWAY 

i366. *)(aulvi Muhammad Abdul Ghani: Will the Honourable Member for 
,l{ailways be pleased to give the following information about the recruitJ1lel1t 
.of Apprentice Train Examiners on the Bengal and Assam Railway in the year 
[944; 
(i) the number of Muslim candidates who applied for the said posts iu 

response to the advertisement for the t .~ of Apprentice Tl'rlill 
Examiners ; 
(ii) tme number of Muslims called for interview; and 
:,(iii) the number of Muslims selected for appointments? 

SELECTION BOARDIS Olf BENGAL AND ASSAM RAILWAY 

'367. -Maulvi Muhammad' Abdul Ghani: (a) Is the Honourable Uember i<.L' 
l~ l  aware of the fact that in Selection Boards for recruitments held lin 
the Bengal and Assam Railway in the year 1940-44 officiating Lower Gazetl:.;d 
Service Muslim officers were included in those Boards? 
(b) Is it a fact that the Selection Boards mentioned in (a) were constituttld 

:against his assurance given in his speech in the debate of the Central Legisla-
:tive Assembly, dated the 24th February 1943? 
De .Honourable Sir Edward Benthall: (a) Government have no definite 

-infornultion but there may have been occasions on which officiating Lower 
,Gazetted Sen-iee Muslim.Officers were included in -Selection --Boarlis) for recruif-
.1nent. 
(b) The rulet; ~  recruitment of subordinates are those referred to 

'by the Honourable Member and as far as is known to Government the manda-
-tory provisions of these Tuies have been complied with on the Bengal and Assam 
Railway in spite of the' exceptionally difficult conditions under which the 
llailways have been working in recent years. 

:ldUSLIl\I QUOTA OF ApPRENTICE TRAIN EXAMINERS ON BENGAL AND ASSAM RAILWAY 

+368. *Maulvi Muhammad Abdul Ghani: Will the Honourable Member for 
}{a-i1waysbe pleased to state the methods to make up the quota of Muslims in 
-the recruitment of Apprentice Train Exa.miners in the year 1944 Un the Beugal 
and Assam Rai1way? _-

TEMPORAR¥ POSTS IN CERTAIN CADRES ON BENGAL AND ASSAM RAILWAY. 

·.369. -Mr. Umar AIy Shah: Will the Honourable Member for Railways be 
'pleased to ~t t  the number of temporary posts created in the Junior Scale 
~  the Lower Gazetted Service in all the Departments on the Bengal tlnd 
Assam RaHway during the period from J anuary ~  ~  September 1944, p_!ld 
-the number of the subordinates promoted tooffiClate ill these posts? 
The Honourable ·Sir Edward Benthall: According to the information readily 

~ l l  with the Government, the number of temporary posts referred to is 
141 and that of subordinates promoted to officiate in the .Lower Gazetted Service 
lis 138. 

-tFor answer to this question, see answer to question No. 364. 
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OFFICIATING STAFF IN CERTAIN CADRES ON BENGAL AND ASSAM RAILWAY. 

370. ~ I . Umar Aly Shah: Will the Honourable Member for Railway;; Le 
pleased toO place a tabulated statement community-wise showing substant.iw 
posts, academic and departmental qualifications of all the subordinate :;bfi 
promoted to officiate in the posts of Junior Scale and ~  Ga.zetted S l ~  
of all the Departments on t.he Bengal and Assam RaIlway durIng the perIOd 
from January 1942, to September 1944? 
The Honourable Sir Edward Benthall: The information is not readily avail-

able and I regret I cannot undertake to collect it under the present condition;;, 

OFFICIATING OFFICERS IN LOWER GAZETTED SERVICE SENIOR SCALE ON BENGAL 

AND ASSAM RAILWAY. 

371. *]I[r. Umar Aly Shah: Will the Honourable Member for Railways be 
pleased to place a tabulated statement community-wise, before the . House 
showing the number of officiating officers in the Lower Gazetted .ServiCe p.ro--
moted to officiate in the Senior Scale on the Bengal and Assam RaIlway durmg 
the period fro!ll January 1942, to September 1944? 

The Honourable Sir Edward Benth&1l: I lay on the table a !ltatement showing 
the required information readily available with the Government. 

StGlemmt Bhowing ~ t  the number oj officiating officers in t ~ Lot er o.azeUed S ~  
promoted to officiate in the Senior Scale on ti.e Bengal de ABsam Railwa:J dunng the period 
from January, 1942, f(l September, 1944. 

Anglo-Indians 
and 

Domiciled Europeans 

7 

Hindus Muslim Total 

1 17 

LOWER GAZETTED SERVICE SELECTION BOARDS ON BENGAL AND ASSAM RAILWAY. 

372. *J[r. Umar Aly Shah: (a) Will the Honourable Member for Railways 
be pleased to state if any Selection Boards were held on the Bengal and Assam 
Railway during the period from January 1940, to September 1944, to select 
candidates for the Lower Gazetted Service? 

(b) 1£ the reply to (a) is in the affirmative, what are, academic and depart-
mental qualifications of Muslims who appeared before those Selection Board" 
and were not approved? 

The Honourable Sir Edward Benthall: (a) According to the information 
readily available with the Government, two such Selection Hoards were held 
during the current year. 
(b) Informat.ion is not readily available and Government re!n'et the v cannot 

undertake to co:Iect it. 0 • 

LOWER GAZETTED SERVICE SELECTION BOARDS ON BE.l"GAL AND ASSAM . .RAILWAY 

373. *](r. Umar Aly S ~: Is the Honourable Member for Railways aware 
of the fact that the subordmates who had been promotlid to officiate in the 
Lower Gazetted Service of the Bf'ngal and Assam Railway during the period 
from· the ~  Junuary 1940, to September 1944, prior to their approval by 
the SelectIOn Boards, were subsequently approved boY the Selection B ~  

The HOIlourable Sir Edward Benthall: There have been some such cases wht'll 
posts had to be filled urgently, but this has not happened tl~. 

RECRUITMENT OF CLERICAL STAFF ON ESTABLISHMENT SECTIONS OF BENGAL AND 

ASSAM RAILWAY 

374. *1Ir. ](uhammad Nauman: Will the Honourable Member for Rail-
~  be pleased to place a statement showing recruitment of clerical staff 
m the Eitab!ishment Sections of all the Depart.ments in the Districts of thE\' 
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Bengal and ·Anam Railway bearing the following ll ~t  dlning' ·tbe:period 
from January 1941 to September 1"9«. 
(i) the total number of vRcancies temporary and permanent, separately, 
(ii) the number of non-Muslims employed direct, 
(iii) the number of non-Muslims employed by transfer, 
_ (iv) tIle number of M ~l  emploJed direct. 
(v) the number of Muslims employed by transfer, 
(vi) the total period or periods for which non-Muslims were employed in 

the cases of temporary vacanciefl; and . 
(vii) the total period or periods for which Muslims were employed in the 

case of temporary vacancies? 
The Honourable Sir Edward Benthall: With your permission, Sir, I will 

reply to questions Nos. 374 and 375 together. . 
Government have no information and I regret I cannot undertake to collect 

it under the present conditions. 

RECRUITMENT OF OLEBICAL STAFF IN ESTABI.ISHMENT SECTIONS 01' BENGAL AND 

ASSAM RAILWAY 

1375. *lIr. lIuhammad Nauman: Will the Honourable Member for Railways 
be pleased to t t~ 

(i) the number of vacancies filled by direct recruitment, community-wise; 
and 
(ii) the number of vacancies filled by transfer, community-wise among the 

clerks in the Establishment Section on the Bengal and Assam Railway during 
the period from 1941-44? 

CLERxs TRANSFERRED TO PERSONNEL BRANCH OF HEAD OFFICE OF "BENGAL AIm 
ASSAM RAILWAY 

376. *1Ir. Muhammad 'iiauman: Will the Honourable Member for Rail-
ways be p!eased to state the number of clerks in all grades transferred from 
District offices to the Personnel Branch of the Head Office of the Bengal ·.md 
Assam Railway during the financial years 1940-1944? 
The Honourable Sir Edw&l'd Benthall: According to the information readily 

available, not more than three such clerks were transferred. 

PREPONDERANCE OF HINDUS IN WIRE SECTION OF BENGAL AND ASSAM RAILWAY 

377. *1Ir. Muhammad Nauman: (a) Is the Honourable Member for Rail-
ways aware of the fact that the Wire Section opened directly under the manage-
ment of the Deputy General Manager (Tele-Communication) of the Bengal 
and Assam Railway has been monopolised by Hindus? 
(b) If the reply to (a) is in the negative, what is the number of the personnel 

of the said Department? Were they recruited directly or through transfer!': 
from other Departments? 
(c) If the reply to (a) is in the affirmative, does he contemplate keeping <lP 

the Muslim quota in the said Department? 
'1"Ile Hon01i1'a'ble Sir Edward Ben'halI: (a) and (b). The Wire Section is t\ 

comparatively small section of the Chief Transportation Manager's Office l~  

is not a department. Government have no information regarding the number 
or communities of the staff employed ther£lin. 
(c) Such postings are not made on a communal basis. 

, D' GRADB POSTS OF OFFICE 01' EXECUTIVE ENGINBER, PAXSBY,BBNQAL AND 
ASSAM R.An.wAY 

378. *1Ir. Muhammad Nauman: (a) Is the Honourahle M;ember "for Rail-
ways aware .of the fact that all thep08ts sanctioned in "D". Grades in the 
office of the Executive Engineer. Paksey, Bengal and Assam Railwa.y, during 
the year 1944 were filled by non-Muslims? 
(b) Will the Honourable Member make a statement about the method 

adopted for recruitment to this sectional office at Pakeey on the Bengal 'l.nd 
Assam Railway? 

tPor answer to this queetion, lee answer to qnestion No. 174. 
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_' ..... ble: .........• 8IIaJl; I :hav.e called  for information &Ad;· •. 

reply, will ~ le,id ol;l t ~ ~ l  Qf the. HpUI!6 In l~  ~. 

NON.NollmU.'l'ION OF MuSLIMS ON CoM.l!fI'l"nC!l 011' ~~TIY.E SOCllCTIBS 05 
BBNGAL ANn A1JSAM RAll..WAY. 

3"l9 ...... ulana Zafar Ali Khan: (Ii) Is the Honourable Member for l ~l Il. 

aware of the fact that the General Manager of the Bengal ~  AS ~~ ~ l  
has never nominated Muslims in the Committ:ee of the .~ :  Ct-edit 
Society, Junior Co-operative Credit Soeiety apd the Staff, Benent Eund. -so far? 
(b) If the reply t:o (a) is ~  th€ ~~  whllo't ~  t ~ ~~S :of ~ . ~  

nonlinated in the sa.ld CommIttee speclfymg the partlCuhlr penod.? 
(c) If the reply to (a) is in the affinnativ.e, does he contem..plate nominating 

MUf;lims in the said Committee? 
The ~  SJ,r Bdward BentUJl: (a) and (b). Government have no 

information regarding the particulars of such nominations which, however, are 
not made on a communal basis. 

(<1) A C0py of the qUE)8tiQJl will be Bent totb.6 ,Genem! :MJma.ger, Bengal & 
Assam Railway, for suoh ac.tion as may be deemed ne€6ssary. 

NON.kllV&BTISINGOF RJDOBGANlZATIOlf Il'J8P111CT6B8' POBT80N BOGAL AND AssAIl 

RA:lLWAY. 

380.-tEauJaua _at Ali Dq,: (a) Is .the Honourable Member for Railways 
aware of the fact that non-Muslims from the Munition Productions and Sup,ply 
Department, Calcutta, who were exclusively requisitioned temporarily as Re· 
organisation Inspectors· by the Bengal and .&esam Railway in the year 1944 t<> 
re·organise the .. Administrative offices were permanently absorbed: in ~  newly 
sanctioned posts carrying the pay of Rs. 600 per month without advertising or 
circulBrising the said posts and A.xamining candidates by Selection Board? 
(b) If the reply to (a) is in the ~ t  will he be pleased to state (i) the 

date when the posts of Re-organisation Inspectors were sanctioned; (ii) the date 
when the Slid posts were advertised or circulated; (iii) the Selection Board 
beld to examine candidates fQl the said poste; and (iv) the names of Muslims 
examined? 
(c) Is it. afactlihat no suitable candidates for the said posts were available. 

in the Bengal and ASliam Railway? 

The Honourable Sir Edward Benthall: I have called for information and a 
reply will be laid on the table of the House in due course. 

DISCONTINUANCE OF DIRECT RECRUITMENT OF SPECIAL INSPEOTORS AND SPECIAL 

OwmK1J ON BUGAL AND ASSAM RAILWAY. 

381. *Jrlaulana ZafarA1i nan: (a) Is the Honourable Member for Railways 
aware of the fact that· the Beng.al and Assam R.ailway have discontinued direct 
recruitment of SpeoialIuspectors and Special Clerks in the Traffic Department 
which have tended to defeat the purpOIJe of the Home Department's Resolution 
No. FI4/17.B/88.EBts., datiad the 4th July, 1934, since 1942? 
(b) Is ita fact that suitable Muslims of high academic qualifications were 

available fOl·tbe said t ~  

'" '!be Honourable Sir Edward Benthall: With your IBrmission, Sir, I will 
reply to questions Nos. 381 and 382 tog.ether. 
I have called for information and a reply will be laid on the table of the 

House in due course. 

VACANCIES OF SP:&QUJ.. INSPECTGRS, ETO. ON BENGAL AND ASSAM RAILWAY. 

t382. *Il&ulana Zafar Ali Dan: Will the Honoura.ble Member for Railways 
be pleased to state the number of temporary and permanent vacancies which 
occurred in the categories of Special Inspectors, Special Clerks, Claims and 
Commercial Inspectors on the Bengal and Assam Railway during the period, 
from 1942 to 1944 and the number of non-Muslims and Muslims who were 
absorhed.in .the said vaQancies through, promotiPll2 and direct recruitment? 

+Por answer to this question, au answe'r to qnelltion No. 381. 
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IGNORING CLAIMS OF MUSLIMS FOR CERTAIN POSTS ON BENGAL AND ASSAM RAILWAY. 

383. *)[aulana Zafar Ali Khan: (a) Is the Honourable Member for Railways 
aware of the fact that the Bengal and Assam Railway have not considered the 
claims of the qualified Muslims fol' the folbwing postg in the same way as the 
claims of the members of pther communities were considered during the year 
1940 to September, 1944: 

(i) District Controller, 
(ii) Assistant Traffic Controller, 
(iii) Supervising Station Masters; and 
(iv) Supervising Assistant Station Masters? 
(b) If the reply to (a) is in the negative, what are the number of the staff, 

community-wise, who were promoted to the said posts during the said period? 
The Honourable Sir Edward Bentb.&ll: (a) The reply is in the negative. 
(b) I regret I cannot undertake to collect the information under the present 

conditions. 
SUBORDINATES ABSORBED IN LoWER GAZETTED SERVICE IN STOBES DEPARTMENT 

OF BENGAL AND ASSAM RAILWAY. 

384. *Mr. Kuhammad Hussain ObOUdhury: Will the Honourable Member for 
Railways be pleased to state the numbers of Muslim and Non-Muslim sub-
ordinates absorbed in the Lower Gazetted Service in operative vacancies in the 
Stores Department of the Bengal and Assam Railway during the period from 
January, 1942, to September, 1944? 

The Honourable Sir Edward Bentb.&ll: One subordinate was permanently 
promoted and twelve were appointed to officiate in the Lower Gazetted Service. 
All of them are non-Muslims. . 

PROMOTIONS TO CERTAIN GRADES IN HEAD OFFICE, ETC. OF BENGAL AND ASSAM 
RAILWAY. 

386. *111'. Ku.b./UTlmad Hussain OhOUdhury: Will the Honourable Member for 
Railways be pleased to state the number of Muslims and non-Muslims promoted 
to "D" "E" "F" and "G" Grades in the Head office and in the office of the 
District Controller of Stores, Calcutta of the Bengal and Assam Railway during 
the period from 1942 b 1944 and the substantive posts held by them during 
these years.? 

The Honourable Sir Edward. Bentb.&ll: The information is not readily avail-
able and 1 regret 1 cannot undertake to collect it under the present conditions. 

NON-SELECTION OF MUSLIMS IN STORES DEPARTMENT OF BENGAL AND ASSAM: 
RAILWAY FOR LOWER GAZETTED SERVICE. 

386. *1Ir. Kuhalnmad HUBS&in Choudhury: (a) Is the Honourable Member 
for Railways aware of the fact that Muslims in the Stores Department of the 
Bengal and Assam Railway have never been examined by Selection Boards for 
tbe posts in the Lower Gazetted Service of the said Department? 

(b) If the reply to (a) is in the negative will he be pleased to state-
(i) the number of c:mdidates who appeared before the Selection Boards 

during the period from 1942 to 1944; 
(ii) their subsiantive pay and officiating pay in case any candidate who was 

officiating in higher grade at the time of Selection; • 
(iii) their academic qualifications and the total length of service; and 
(iv) the number of Muslims left over with greater experience, and longer 

service and higher rates of pay than the non-Muslim candidates called for? 
The Honourable Sir Edward Bentb.&ll: (a) and (b). I have called for informa-

tion and a reply will be .laid on the table of the House in due course. 

PRoMOTIONS IN HEAD OFFICE OF STORES DEPAR'JMENT OF XXNGAL AND .ASEAJ( 
RAILWAY. . .. 

387. *1Ir. Kuhammad H1188&in 'Ohoudhury: Is the Honourable Member for 
Railways aware of the fact that out of the candidates declared lHlSuitable by 
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S~l t  Boards held in the year 1944 in the Head Office of the Stores Depart-
ment of the Bengal and Assam Railway for the selection of candidates for pro-
motions to different grades only nnn-Muslims were promoted? 

The Honourable Sir Edward Benthall: I have called for information and ~ 
reply will be laid on the table of the House in due course. 

DEPOT STAFF OF STORES DEPARTMENT OF BENGAL.AND ASSAM RAILWAY. 

388. *Mr. :Mubammad Hussain Choudhury: (a) Is the Honourable Member 
for Railways aware of the fact that the Controller of Stores of the Bengal and 
Assam Railway does not post Muslims in the Depot side? 

(b) If the reply to (a) is in the negative what is the present strength 
community-wise of all the Depots in the following categories:-

(i) Chief Assistant, 

(ii) Store Keeper Class I, 

(iii) Store Keeper Class II, 
(iv) Assistant Store Keeper, 

(v) Ward Keeper Senior, and 

(vi) Ward Keeper, Junior? 

'1"b.e Honourable Sir Edward Benthall: (a) No. 

(b) The information is not readily aV'ailable and I regret I eannot undertake' 
to coeect it under the present conditions. 

BALKS OF CoTTON PIECE-GOODS RECEIVED AT PlLxBWA RAILWAY STATION FOR. 

TRANSPORT. 

389. *1Ir: ltaUaah Bihari Lall: Will the Honourable Member for Railways--
please state: . 

(8) the number of bales of cottoll piece goods received by the Pilkhwa Rail-
way station on the Delhi-Moradabad Section of ihe East Indian Railway lor' 
transport by rail between the 14th October, 1944, and the 31st October, 1944;. 
and 

(b) ~  number and date ?f the Railway ~ L t. together with the quantity 
and weIght shown 011 the Railway ReceIpt and WVOlCe under which those bales. 
of cotton piece goods were booked or trallsported by rail? 

The Honourable Sir Edward Benthall: (a) 890 bales. 

(b) Government consider that the time and labour involved in compiling the 
information will be incommensurate with the resuits to be obtained. 

VISIT OF ACCREDITED PREss CoRRESPONDENTS TQ R.An.WAY WORKSlIOPS, ETC_ 
390. *1Ir. Kailaah Bih&ri L&ll: Will the Honourable Member for Railways 

please state: 
(a) if it is a fact that the Central Government (Railway Board) have invited 

the Press Association (not registered under any law of the oountry) to t~  

the Accredited Press Correspondents t-o the Government of India to visit Railway 
Workshops and other places; it so, what workshops and places were visited by 
th6m; and 
(b) if it is a fact that those correspondents also submitted a report of their 

visits to the Central Government (Railway Board)-; if so, whether it is proposed 
to lay that report on the table of the House; if 110t, why not; and if not· what; 
the correct fact is? 

'rb.e Honourable Sir Edward Bentb&ll: (a) Yes. 1 lay on the 'l'able a list 
of the workshops and other places visited. 
(b) No report was expected from the· correspondents and none was submitted 

to the Railway Board. I understand, however, that several of the principal, 
newspapers published accounta from their accredited correspondents of their' 
experiences during their tour and of the various activities of the railways, Il t 
th-e places visited. 
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LifI -of. :~IlI l  ofMr. . lG ~t t  by p,.u. C9tt'upDfAd,"" 011 tAei,. WIlT of 

~ t DINu-y t ~  

1.oIIO,e-
~ t . 
Workshops. 
Civmil Training Cent"'. 
Divisional Contrpl OtiCI!. 
Walton Training School. 

EJu",tIaval-
Locomotive Shed. 
Carriage &; Wagon Repair Biding8, 
Indian &; European InBtitutes. 

Ealya __ 

Electric Overhauling Shgpl. 
/Jombay-
Control Office. 
Power Cabin. 

Natun!Ja-
Workshops. 

.}.{ad,.alt-
Madras Harbour. 
M. &; B. M. Railway Control Office and 

Head Office. 
Regional Controli'er of Railway t ~ 

OfIlce. \ 
l{ iUlragpuT-
Workshops. 
Schools. 
Institut-ea. 
GrainShopa. 
Hospital. 

'Ckittagong-
~ . 

ManipUT Rd.-
L. of C. Railheadl' 

J.edo-
L. of C. Railheads. 

A ~
Wagon Ferry 

PaTbohf¥Jl4!-
TranBhipmept Yard. 

SaidptU':-
Workshops. 

K-anCMapaTa-
WorkBho.ps. 
l.~lltt

Calcutta Port. 
Howrah Station. 
Durn &; Co. Wagon Building Worb. 

A. AanBol-
Marshallinll Yar.d. 
Control OfIlle . 
Allotment Oftice. 

HirapuT-

Steel Work/!. 
P.,AardtAi 'l 
KtlBllndo .~ Collieries. 
KMgtl,li J 
l~t

Workshops. 
Technical School. 
Apprentices' Hostels. 

M i>kllmM Ghat--
Transhipment pointil. 

. STATEMElfT IN ROUM OJ!' CoMJIQN8 BJlSBOBTAGlil'INTHBBAISING OF CoAL IN INDIA 

391. M ~ X'. O. _lOgy: Will the Honourab:e the Supply Member be pleased 
to refer to his reply to my starred question No. 17 and t~t : 

(a) whether the statement made recently in the House of Commons regarding 
the shortage in the railJing of coal was based upon information supplieli by 
Government; 
(b) whether the raisings made in September and October last were so 

satisfactory as to enable the bad months of November and December to be 
tided over for the purpose of maintaining sufficient quotas for different classes 
'Of consumers within the country; 
(0) whether there was no rea.! attempt at organising the office of the Coal 

Commissioner till it was transferred to the control of the Honourable Member's 
Department; 
(d) whether the target fixed at one time by the Coal Commissioner had to 

be revised later so as to reduce it; 
(e) in what proportion of cases, the targets fixed for individual comeries 

producing superior grades of coal have been reached or exceeded; 
(f) in what proportion of cases the targets fixed for individual collieries pro-

ducing lower grades of coa.! have been reached or exceeded; 
(g) the reasons for the failure of any class of collieries to achieve the targets 

'fixed; and 
(h) the extent to which the collieries producing superior and the lower grades 

of coal, respectively, are likely to benefit from the financial inducements indica-
ted by the Honourable Member in his reply to part (d) of the aforesaid question? 

The Il~ l  Dewan B~  Sir A. RamalWami )[uclaU-.r: (a) Yes, I 
think so. 
(b) No, Sir. 
(c) I would invite the attention of the Honourable Member ,to. the ~ ~ 

given by me to part (d) of his question No. 15 on the 1 .... November IOU. In 
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that reply I have described the various stages by which the office of the Coal 
Commissioner was organised. 
(d) The Honourable Member is presumably referring to the target fixed for 

the purposes of the E. P. T. free bonus payable at 6 monthly intervals. This 
target was not fixed by the Coal ~  but by Government. It has not 

been reduced. 
(e), (f) and (g). Information is not available at present. 
(h) It IS too early to indicate the extent to which various collieries will be 

benefited. 
REVIEW OF WORK OF COAL CONTROL BOARD. 

392. *1Ir. X. C. Neogy: (a) Will the Honourable the Supply Member btl 
pleased to ~  ~ t~t t reviewing the ~  of the . ~l ~ llt l B ~ eV6.r 
.since its constitutIOn ill the spheres of productIOn and distributIOn, respectively? 
. (b) Has any complaint come to the notice of the Honourable Member that 

the constitution of the Board is not sufficiently representative of different shades 
of interest and that the duties and functions of the Board as originally con-
ceived have been abridged in practice? 
The Honoura.bleDewan Bahadur Sir A. Ramaswami )[ud&liaI': (a) The 

Coal Control Board held its first meeting on 3rd May, 1944. The purpose. of the 
Coal Control Board is to advise Government on all matters connected With the 
working of the Colliery Control Order, 1944, in general and in particular' of 
certain clauses of that Order dealing with the fixation of prices of coal, distribu-
tion and stacking of coal and the question of Government issuing directions to 
any colliery owner prohibiting or limiting the mining or production of any grade 
of coal or coke. Its members include representatives of the principal mining 
associations, the Associated Chamber of Commerce, the Federation of Indian 
Chambers of Commerce and Industry and the Indian Coal Merchants' Associa-
tion. 
(i) The Coal Control Board has held seven meetings. The principal matters 

upon which it has tendered advice to Government are as follows:-
(1) the fixation of prices of coal and coke; 
(2) the issue of orders regarding middlemen's commissions; 
(3) the question of prohibiting or limiting the mining or production of any 

grade of coal; 
(4) the possibility of increasing coal production by the adjustment of inter-

colliery boundaries; 
(5) the question whether Government should protect a particular colliery 

owner against a land lord if in any case Government orders a colliery to produce 
coal in a manner to which the land lord objects; 
(6) the supply of consumer goods t{) colliery labour; 
(7) the procurement and distribution of mining stores and equipment; 
(8) the manner of dealing with complaints about the quality of coal l ~  

to consumers; 
(9) the Coal Commissioner's distribution scheme; 
(ii) The advice of the Coal Control Board on these and other matters has 

been· of considerable assistance to Government. 
(b) Altogether three representations have been received asking for 'leat on 

th.e Coal Control Board. One from Messrs. Tata Iron and Steel Company is 
stIll under consideration. The request from the. All-India. Trade Union Congress 
was turned down as matters affecting colliery labour do not directly arise out of 
the functions allotted to the Board under the Coal Control Order. They were 
asked to bring any matter affecting labour to the notice of the Government of 
India in the Labour Department. Certain colliery owners who are not members 
of one or the other of the recognised Associations wanted a seat on the Coal 
Control Board, but their request was not granted. 

NEW CoAL MINEs OPEN'BD. 
393. *)(r. I. C. :N80gy: (a) Will the Honourable the Supply Member please 

date bow many new coal mines have been opened since the control scheme 
came into ~t t  and in which different areas? 

c 
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(b) ~  any order .been ~  or is proposed to be issued prohibiting iLe 
~I  of any new mme otherwIse than with the concurrence of Government? 
'!'he Konourable ~  BahadurSir A. ltamaswami Kud&lia.r: (a) As far 

as I know 14 new mmes have been opened, most of which are situated in Bihar 
and Bengal area. . 
(b) No, Sir. ' 

COAL MINES ACQUlRED FOR WORKING. 

394. *:Mr. K. O. Neogy: Will t ~ Honourable the Supply Member plea6c 
~t t  whether Government have acqUIred or propose to acquire any coal mine 
'or being worked by it? If so, in which areas, for what reasons and on what 
terms? 
'!'he lIonour&ble De;v. Babadur Sir A. Ramaswami Kudaliar: Government 

have not so ~  acquired any mine. They are considering the question of taking 
over one collIery on lease. The terms are being negotiated. ' 

PRoPOSED INCREASE OF BASIC QUOTA FOR IMpORTS FROM UNITED KnlGrOM. 

~ . *Mr .. t. O. lfeocY: (a) Will the Honourable the Supply Member t,'=l 
pleased to state whether his attention has been drawn to the statement made 
by the Chief Controller of Imports on October 18, 1944, to the Andhra Chamber 
of Commerce that the basic quota for imports from the United Kingdom is 
proposed to be ~  from 12t per cent. to 50 per cent. in the case of certai.n 
goods? 
(b) Has his attention been also drawn to the statement of the President of 

tlJe Indian Merchants' Chamber at its quarterly meeting in Bombay in August 
la:;t protesting against the present import policy of Government? 
(c) Is it a fact that considerable quantities of textiles have been imported 

from the United Kingdom; and, if so, what has been the total of such imports 
so far? ' 
(d) What has been the increase in the percentage of quota for imports of 

soaps, toilet requisites, liquor. bleaching powder, caustic soda, soda ash. 
sodium bichromate, sodium sulphide and other chemicals. separately? 
(e) Is the Honourable Member aware that the increased imports of such 

goods may force several industries producing these chem!cals 01' using these 
chemicals for production of consumer goods to close down? Is it a fact thp,t 
specific assurances of protection or continued Government assistance were given 
to some of th(,se industries when they came to the Government's aid at the 
beginning of the war? 
The Honourable Dewan Bahadur Sir A. Ramaswami Mud&Uar... The 

Honourable Member for Commerce will answer this question. 

FERTILIZERS MISSION. 

396. *:Mr. Manu Subedar: (a) Will the Honourable the Supply Member be 
pleased to state whether the Mission which came to deal with fertilisers hns 
returned? If so, when is its report going to be published? 
(b) Is it a fact that the men c01mected with this M:ission were present 01' 

past employees of the Imperial Chemical : ~ t  . .. 
(c) Did Government receIve any applIcatIOns from IndIan ~t ~t  to ~ 

permitted to set up this industry, nnd, if so, why have these applIcatIOns been 

rejected? ..". " .. ". .' 
The Banourable Dewan .Bahadur Sir A. BamaSWamI Mudaliar: (a) The 

Technical Fertilizer Mission has not yet returned to England. The report of the 
Mission has been received by Government and published. . 
(b) Mr. G. C. Gowing, the head of t ~ Mission a.nd Mr. Rigg, one. of the 

members, are employed by Imperial ChemICal It.t t~ ~. Mr. T. "H. Riley,tbe 
third member, is from the 'Power Gas CorporatlOnLlmlted, and represents the 
British Chemical Plant Manufacturers' Association. 
(c) Yes. 
l would draw the attentioli of the Honourable Member to my ~ l  to parts 

(c) and (d) of question No. 341 just answered by me. No applicu.tions have been 
rejected. 
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-PURCHASE OF NITROGEN I S~Y PLANTS FROM AMERICA. 

397. *Mr •. )[anu Subedar: (a) Will the Honourable the Supply Member be 
pleased to state if it is a fact that there are several plants for Nitrogen 
industry setup b'y the Government of the United States of America for the 
purposes of the war, which will be out for sale? 
{h) If the answer to (a) above is in the affirmative, is there any reason why 

these plants should not be purchased for India instead of paying heavily fut" 
second-hand plants from the United Kingdom? . 
(c) Have Government put this matter before the Standing Advisory Com-

mittee connected with any of the Departments or before any members of the 
Legislature? 
(d) Do Government propose to make a complete statement of their policy 

in connection with the fertiliser industry? 

The Honourable Dewan Bahadur Sir A. Bamaswami KudaJia.r: (a) Gov· 
erwnent have no information to thisefiect, and are not interested in second-
hand plant in any case. 
(b) Government have no intention of buying second-hand plant from any· 

where. 
(c) As above. 
(d) Government are about to discuss their urgent short;.term policy of manu, 

facturing a substantial quantity of badly needed artificial fertilizers with a 
representative All-India Committee, and with Provincial Governments. They 
will decide their short·term policy in the light of these discussions. 

UNSTARRED QUESTIONS AND ANSWERS 

DISMISSALS, ETC., ON CERTAIN DIVISIONS OF NORTH WESTERN RAILWAY. 

54. Mr. Lalchand Navalrai: Will the Honourable Member for Railways be 
pleased to state: . .. 
(a) the number of employees (i) removed from service, and (ii) dismissed 

on the Karachi, Quetta, Multan and Ferozepur Divisions of the N.orth 
Western Railway during the half· year ending the 31st March, 1944; arid 
(b) how many of them appealed and how many were re-instaled on each 

Di vision, separa tel y ? 

The Honourable Sir Edward Benthall: A statement giving such of the 
required information as is readily available in respect of subordinate staff only 
is attached. Information regarding inferior staff is not readily available and I 
cannot undertake to collect it under the present conditions. 

Statement 8ho,,.'n7 subordinate 8taff removed from 8ervice 01/" di8mia8ed etc. durin7 the half·year 
ending 318t March 1944 on the Karachi, Quetta, Multan and Ferozepore Dit'iBiona of the 
North WeBtern Rail:l'a1' 

Division 

: . ~ 

QUetta 

Multan 

Ferozepore 

. Removed from service Dismissed from service 
~  

Number of 
subordinates 
removed 
from 
service 

27 

3 

4, 

1 

• 

Number of Number of 
staff who staff who 
appealed were 
IIogainst reinstated 
their as a result 
removal of 
from appeal 
service 

2 1 

1 

•... 
1 

Number of 
subordinates 
dismisserl 
from 
servioe 

2 

2 

1 

Number of 
staff who 
appeal'd 
against 
their 
dismissal 

2 

1 

Number of 
staff who 
were 

reinstated 
. a&:a, result 
oflloppeaI 

.,. 

.. 
. ~ .~ :.~ 

02 
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BENEFIT OF PASSING SUBORDINATE ACCOUNTS SERVICE EXAMINATION RARLIlm 

THAN SENIORS IN RAILWAY ACCOUNTS DEPARTMENTS. 

55. Mr. It. C. Neogy: (a) Will the Honourable Member for War Transport 
please state if it is a fact that the benefit of passing •• Subordinate Accounts 
Service Examination" earlier than seniors is granted to the comparatively 
junior incumbents in all the Accounts and Audit Departments of the Govern-
ment of India in  one form or another, and that no such facility is conceded 
in the Railway Accounts Departments? 
(b) Is it a fact that in March, 1942, a representation was submitted to the 

Financial Commissioner of Railways to extend the said facility to the Railway 
Accounts Departments' as well, and that final orders thereon have not yet been 
passed? 
(c) When are orders likely to be passed on the above representation? 
The Honourable Sir Edward Bernthall: (a) Yes. Some benefit for earlier 

passing of Subordinate Accounts Service Examination is being conceded in the 
Civil and Railway Audit Departments but not in the Railway Accounts Depart-
ment. 
(b) and (c). The Honourable Member is presumably referring to the repre-

sentation received from the N. W. Railway Accounts staff in March 1943. The 
matter which involves detailed examination from different points of view is 
under the consideration of the Railway Board but ii; will be some time before 
final orders can be issued. • 

VISITS OF REGIONAL OFFICERS MEERUT, TO CERTAIN STATIONS ON SHAHDARA (DELHI) 

SAHARANPUR LIGHT RAILWAY. 

56. JIlr. G. Rangiah N&idu: Will the Honourable Member for Railways 
please state: 
(a) if it is a fact that the Regional Food Controller, Meerut and the 

Regional Marketing Officer, Meerut, visited the Railway stations at Bhagpat 
Road, Baraut, Kandla, Shamli, etc., on the Shahdara (Delhi) SaharanpUl' 
Light Railway between the 1st August, 1942, and the 31st October, 1943; if 
so, on which dates and with what result, if not, what the true fact is; 
(b) if it is a fact that the Inspector under those Regional Officers als·) 

visited those stations twice in a week during that period; if so, with what 
result, and, if not, what the true fact is; and 
(c) if it is a fact that between the 1st August, 1942, and the 31st Oct-ober, 

1943, no prejudicial act against the movement by rails of goods has been repon-
ed by any of the Regional Officers and their Inspectors to the Railway A.d-
ministration or to the Railway Board or to the Controller of Priorities; if not, 
when and to whom it was reported? 
The Honourable Sir 'Edward Benthall: A reference has been made to the 

Provincial Government concerned and a reply will be laid on the table on receipt 
of a reply from that Government. 

PROHIBITION OF MOVEMENT OF SODA ASH AND FULLER'S EARTH ON CERTAIN STATIOlfl!l 

OF RAILWAYS. 

57. JIr. G. Rangiah Naidu: Will the Honourable Member for Railways 
please state whether it is a fact that the movement of soda ash and fuller's 
earth by rail for a distance beyond two hundred miles on stations on the East 
Indian Railway. from stations on the Shahdara (Delhi) Saharanpur Light Rail-
way and from stations on the North Western Railway is prohibited? If so, • 
under whose orders and for what reasons? If not, what is the correct fact? 
The Honour&ble Sir Edward Benthall: The information is being collected 

and will be laid on the table in due course. 

INSTRUCTIONS FOB RESEBV ATION OF BEBTHS FOB MEMBERS OF CENTIu.L 
LBGISLA.TUBE ON NOBTH WESTBBN RAILWAY. 

68. Kr. G. Rangiah l{&tdu: Will the Honourable Member for l ~ 

please lay a statement on the table of the House of the instructions for Ute 
reservation of berths for the Members of the Central Legislature .from stations 
on the Nort,h Western Railway parlicularly from Delhi and Lahore Railway 
Itations? If not, why not? 
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The Honourable Sir Edward Benthall.: All Divisional Superintendents on 

the North Western Railway have received instructions to arrange to give all 
reasonable assistance to Honourable Members of the -Legislative Assembly for 
the reservation of accommodation for their journeys to and from Assembly 
Sessions. The Divisional Superintendent, Delhi, has authorised the purchase 
of tickets by Honourable Members in advance of the date of the commencement 
of the journey, earlier than it is admissible to the general public, so as to enable 
Honourable Members to purchase their tickets and secure reserved accommoda-
tion with the minimum difficulty. 

PROCEDURE RE BOOKING OF GOODS TRAFFIC. 

59. Mr. G. Rangiah Na.idu: Will the Honourable Member for Railways 
please place on the table of the House a statement of the procedure prescribed 
and in force on Railways for the forwarding and booking of the goods traffic? 
If not, why not? 

The Honourable Sir Edward Benthall: The general rules prescribed for the 
booking and forwarding of goods are contained in Chapter I of the Indian 
Railway Conference Association Goods Tariff No. 26, a COpy Qf which is in the 
Library of the House. 

In regard to the actual supply of wagons, the attention of the Honourable 
Member is invited to the reply I gave in this House on 9th August, 1943, to 
Hajee Chowdhury Muhammad Ismail Khan's Starred Questions Nos_ 258 and 
259. 

REFUSAL OF RESERVATION OF BERTHS FROM LAHORE STATION FOR MEMBERS OF 
CENTRAL LEGISLATVRE. 

60. Mr. G. Rangiah Naidu: Will the Honourable Member for Railways 
please state if it is a fact. that reservation of berths from the Lahore station 
if and when desired by the Honourable Members of the Central Legislature, 
as a rule, was refused on the ground that there was no room? If so, why; 
anu what useful purpose is served by giving notice of travel a week earlier? 

The Honourable Sir Edward Benth&ll: The answer to the first part is in the 
negative. The Administration state that no specific complaint to this effect has 
come to their notice. The second part does not arise. 

DISTRICT MAGISTRATES' DmECTIONS TO CERTAIN RAII.WAY STATICN STAFF IN 
UNITED PROVINCE RE MOVEMENT BY RAIL OF COMIIIODlTlES. 

61. Mr. G. Rangiab: Na.idu: Will the Honourable Member for Railways 
please state the dates on which the Railway staff at stations within the Meerut 
and Muzuffarnagar Districts of the United Provinces received directions issued 
from August, 1942 to date under Rule 81 of the Defence of India Act Rules 
by the District Magistrates for the movement by rail of commodities mention-
ed in the direction? 

The Honourable Sir Edward Benthall: The information is not readily avail-
able and I regret I am not prepared to ask Railways to compile it, as such com-
pilation for the large number of stations involved and for a period of some 27 
months would entail an expenditure of time and labour which is not justified in 
present war time conditions. 

MEETING OF REGIONAL FOOD CONTROLLER MEERUT, PRICE CONTROL OYFICERS 
MUZAFFARNAGAR ETC., AT DELHI. 

62. Ilr. G. Rangiah Na.idu: Will the Honourable Member for Railways 
please state: 

(a) if it is a fact that a meeting of the Regional Food Controller Meerui:, 
Price Control Officers Muzaffarnagar, I' representative of the North Wester'n 
Railway and the buperintendent, Shahdara (Delhi) Saharanpur Light Railway 
took place at 5, Underhill Road, Delhi, on the 15th June, 1943; if so, what 
the proceedings of that meeting were, if not, what the true fact is; 
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(b) if it is a fact that the loading of through traffic by the Shahdara 
(Delhi) Saharanpur Light Railway to the North Western Railway is limited to 
an outside average of fprty wagons per day; if not, what the true fact is; 
(c) if it is a fact that the Begional FoOd Controller, Meerut, wrote to the 

Government for an increase in the "load off take" by the North Western Rail-
way from the Shahdara (Delhi) Saharanpur Light Railway; if so, with what 
result; if not, what the correct fact is; and 

(d) if it is a fact that a meeting of the Regional Food Controller Meerut, 
Superintendent Shahdara (Delhi) Saharaupur Light Railway and the Assistant 
Transportation Officer, NDrth Western Railway, Delhi Division, was held on 
or about the 2nd September, 1943, in the office of the Divisional Superinten-
dent, Delhi Division; North Western Railway; if so, what its proceedings were; 
if not, what the correct fact is? 

The Honourable Sir Edward Benthall: (a) The reply to the first part is in 
the affirmative. As regards the second part the proceedings are confidential. 
(b) The daily quota allotted to the Shahdara (Delhi) Saharanpur Light Rail-

way is 26 N. G. wagons via Delhi Shahdara and 25 N. G. wagons via Saharan-
pur. 
(c) The Regional Food Controller, Meerut is an Officer of the Provincial. 

Government and I am not aware what correspondence he has had with hia 
Government. 
(d) As regards the first part, there is no record of any such meeting having 

been held in the office of the Divisional Superintendent, Delhi. The latter paria 
do not arise. 

CHECKING AND AUDITING OF ACCOUNTS OF SHAHDARA (DELHI) SAHABANl'UR LIGJIT 
RAILWAY. 

63. Kr. G. ltang1ah Naidu: Will the Honourable Member for RailwaYII 
please state: . 
(a) the arrangements of checking and auditing the accounts of the Shahdara 

(Delhi) Saharanpur Light Railway in 1938 and 1943; 
(b) who is the person responsible for the Central Government for the 

accuracy of those accounts and their correct auditing; 
(c) what the qualifications of the Auditors who audited and checked the 

station accounts in 1943 of that Railway were; and 
(d) whether the staff of the A ~  G ~ l in ~  also made the statutory 

check and audit in 1943 of that Hallway; If so, WIth what result? 
The Honourable Sir Edward Benthall: Information is being obtained and will 

be placed on the table of the House as soon as received. 

AMOUNT PER HEAD PAID IN KIND IN THE RAILWAY GRAIN SUPPLY SCHEME. 

M. Mr. G. Rangiah lIaidu: Will the Honourable Member for Railway. 
please state the amount I?er ~  ~  in kind in ~  Grain Supply Scheme, 
to Railway servants, statmg mter alta the expendIture of estabhshment and 
miscellaneous added to the actual cost of the grain purchased per maund? 
The Honourable Sir Edwa.rd Benthall: I would refer the Honourable Mem-

ber to my reply to Bhai Parmanand's Unstarred Question No. 37, asked in the 
Legislative Assembly on 6th November, 1944. 

COll1l'LAINTS AGAINST HINDU REFRESHMENT ROOM AT DELHI RAILWAY STATION. 

65. Kr. G. Rangiah Naidu: Will the Honourable Member for Railwaya 
please lay on the ta.ble a list of the complaints received a.gainst the Hindu 
Refreshment Room at the Delhi Railway Station on the North Western Rail-
way during the preceding two years, and the action taken thereon? 

Tl).e Honourable Sir Edward Benthaill: Ten complaints were made against 
the Hindu Refreshment Room at Delhi Station, during the period from 1st 
November 1942 to 31st October 1944, of which five were, on enquiry, found to 
be unjustified and in the other five, the t l t ~ was warned. 
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REDUCING THE CAPACl'l'Y OF TEA CUP ON EAST INDIAN RAILWAY By MESSRS. 

B.ALLABHDAS ESHw ARDAS. 

66. Mr. G. Rangiah Naidu: Will the Honourable Member for Railways 
please state the reasons ~  redu?ing ~  capacity of tea cups ~ 10 ounces 
to 5 ounces against the mcrease m prIces of a cup of tea on statIOns of the 
.East Indian Railway vended and contracted by Messrs. Ballabhdas Eshwardas ~  
The Honourable Sir Edward Benthall: I have called for information and the 

reply will be placed on the table of the House in due course. 

INCREASE OF PRICE OF TEA CUP ON EAST INDIAN RAILWAY By MESSRS. BALLABHDAS 

ESHWARDAS. 

61. Mr. G. Rangi&b. N"a,idu: Will the Honourable Member for Railwa.ys 
please state if it is a fact that the rate for a cup of tea sold by Ballabhdll.s 
Eshwardus on the East Indian Railway was increased from 0-1-0 to 0-1-6 
whereas the North Western Railway refused to increase for the reasons that 
the present rate admitted of a large margin of profit (Item 10 of the Minutes 
-of a meeting held in Lahore on the 27th May, 1944, of $e Sub-committee of 
the North Western Railway Advisory Committee)? 
The Honourable Sir Edward BenQlall: The reply to the first part is in the 

sffirmative.. But the in"tlrease has not been confined to articles sold by Messrs. 
Bal1abhdas Eshwardas, as the prices of articles sold by other vending contrac-
tors have also been generally increased on the E. 1. Railway. As regards the 
1!econd part, the N. W. Railway have DDt agreed to increase the rate for tea 
because it was advised by its Local Advisory Committee that no increase in 
rates for tea was called for. 

PRoSECUPON OF ASSISTANT STATION MASTERS OF RAJPURA STATION. 

68. Mr. G. Rangi&b. Naidu: Will tpe Honourable Member for Railways 
please state: 
(a) if it is a fact that during the preceding six months two Assistant 

Station Masters of Bajpura station on the North Western Railway were 
prosecuted by the Government Railway Police Sub-Inspector, Amba]a Canton-
ment under Section 353/332 of the Indian Penal Code; if so, whether any 
-enquiry was made by the Divisional Superintendent, Delhi Division, North 
"Western Railway, before they were suspended from their office on demand by 
the said Sub-Inspector; if no enquiry was made, the reasons therefor; if not, 
what the correct fact is; 
(b) if it is a fact that during the preceding six months one Permanent 

\Vay Inspector, one Sub-Permanent Way Inspector and three or four Gangmen 
-of Ambala Beat on the North Western Railway were prosecuted by the· Gov-
ernment Railway Police Sub-Inspector, Delhi, under Section 353/332 of ~  

Indian Penal Code and on the 30th October, 1944 they were discharged as thtl 
.charge was not established against them by the Cantonment Magistrate, 
Amba!a Cantonment; if so, whether the Divisional SuperintendAnt made 
.enquiries before they were made over to the Police for presentation in ~ t 

.court; if no enquiry was made, the reasons therefor; 
(c) whether the Divisional Superintendent, Delhi Division, "North Western 
l~  made the necessary arrangements for the defence of the Railway ,;er-

vants acoused in those cases for offences alleged to have been'committed while 
(>n duty against the police constables who were in uniforms; if no arrange-
wents have been made, the reasons therefor; and 
(d) the amount re-imbursed to those Railway servants who incurred expendi-

ture for their defence and for securing acquittal; if no amount has yet been 
paid, the reasons therefor? 

The llonourable Sir Edward Bent.ball: (8) The reply to the first part is in 
the affirmative. As regards the latter portion, no enquiry was considered neces-
1;ary. 
(b). I would refer the Honourable Member to my reply to Unstarred Question 

No. 19 asked by Mr. Muhammad Azhar Ali on 1st November, 19#. No enquiry 
was ~  necessary. 
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(c) The reply to the first part is in t ~ ~ . As regards the second 
part, it is not obligatory to do so, nor was It considered necessary. 
(d) No claim for disbursement of expenses has so far been preferred by the 

staff concerned. 

MOTION FOR ADJOURNMENT. 

FORCING THE KOLHAPUR DURBAR TO ACCEPT  DETERIORATED FOODGRAINS. 

Kr. President (The Honourable Sir Abdur Rahim): I have ~ from 
Mr. G. V. Deshmukh a motion for adjournment of the busmess of 

12 NOON. the Assembly relating to "the action of th.!'l Government of India in 
forcing the Kolhapur Durbar to accept foodgrains much of which was unfit for 
human consumption". . 
Has the Honourable Member obtained the consent of the Governor General 

to his motion? 
JIr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): No, Sir. 

It came to my notice only last evening. 
JIr. President (The Honourable Sir Abdur Rahim): When was this done? 
Mr. Govin.d V. Deshmukh: A statement was made on November 6th at 

Kolhapur by the Judicial Minister, who is connected with the Food Advisory 
Council, to the effect that "nearlv two lacs of bags of food grains were in stock 
but much of it was unfit for ~  consumption. The Durbar had no choice 
but to accept whatever grain was supplied by the Government of India". 
Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-

ber ought to have obtained the consent of the Governor General first. 
Kr. Sri Prakaaa. (Allahabad and Jhansi Divisions: Non-Muhammadan 

Rural): The matter may be adjourned and taken up tomorrow. How is· it 
possible to obtain prior consent when one learns about a thing the same morning? 
Mr. President (The Honourable Sir Abdllr Rahim): Honourable Member 

ought to know what the rules are. The Honourable Member should have 
applied for the consent of the Governor Gener!Jl 3nd if there was delay in obtain-
ing it, could have explained to the House that the delay was due to ~ t. That 
would have been the proper procedure. The motion under the circumstances is 
not in order. 

THE PUBLIC DEBT (CENTRAL GOVERNMENT) BILL-contd. 

JIr. President (The Honourable Sir Abdur Rahim): The House will now 
proceed with the discussion of the Motion moved by the Honourable Sir Jeremy 
Raisman. 
Mr. Lalcb.a.nd lfavalrai: (Sind: l ~  Rural): Sir, I rise to 

continue my speech of yesterday. The question before the House is whether 
the securities could be given by the bank on presentation of a certificate from 
a District Magistrate or whether the bank should insist upon getting a certifi-
cate from a court. I have shown and the Honourable Members who moved their 
amendments have shown that it will be quite sufficient if the District Magistrate 
certifies that the person who applies for the pertificates after the death of the 
original holder is a member of ·the joint family and is also its manager. Then 
there should be no objection in giving him the securities. This is a question 
which affects the joint Hindu family and I fully sympathise with my friend 
Mr. Sri Prakasa for his pleading that those customs and manners of the Hindu 
joint family which have held good for so long should not be disturbed. I am 
glad to note one thing that in spite ?f the t ~ wave that has come in, my 
Honourable frIend has not been carrIed away by It. My Honourable friend Mr. 
Sri Rrakasa in spite of his sojourn in England has not been swayed away from our 
customs and mannera in spite of this Western wave. But does he lmow" that there 
are other friends of his, like Dr. Jayakar and Dr. Deshmukh, who profess to be 
~  now ~ . ~  even a:fter death, are responsible ~  disintegrating this 

sometyof the Jomt Hmdu famIly. Dr. Jayakar had put m  a Bill to say that 
if a member of a Hindu joint family has secured his pr?feMlional 'career by the 



THE PUBLIC DEBT (CENTRAL GOVT.) B:LL 720 

help of the joint family property, his earnings should not be considered to be the 
income of the joint family. . . 
Xr. President (The l~ SIr Abdur RahIm): The Honourable M~

ber must confine himself to the Bill. 
Mr. L&lchand Navalra.i: In like manner t~ . ~  ~ t  and ~ ~ 

are being disintegrated. Now what I am submlttJ?g IS thIS: So far as thIS Bill 
is concerned a question has been asked by my. frIend, the Honourable Baronet. 
as to what is the prejudice against giving a certificate from a court. My Honour-
able friend has been a member of the Executive ~ and l ~ ~l  to 
commercial societies but perhaps he does not know what 18 happemng m courts 
and therefore does not recognise the cause of the prejudice against ~ . For 
a certificate of a court you have to go to a lawyer and you know how hIS .clerks 
and others will fleece you first. Then come to the fees of the lawyer and m the 
court you have to pay stamp duty. They say th9:t t ~ is no stamp to be paid 
but that is afterwards, not until the certificate IS receIved. But m the first. 
place he pays all costs and also all other things that he has to pay before he gets 
a certificate. And then there is the delay, which takes away the very purpose or 
object of the measure. Therefore there is so much of difference between getting 
a certificate from a District Magistrate and one from a court. In the former 
case the procedure is very simple. The District Magistrate is supposed to know 
the joint families in his jurisdiction and as such there will·not be much diffi_<!ulty 
in getting a certificate from him. So far as that certificate is concerned, if it is 
obtained, then the responsibility of the bank has gone, because if there are 
rivals, it will be a question between those rivals. But if satisfactory guarantees 
are given to the bank and the bank gives away the money, then the question 
will be between those rivals and they will naturally go to court to establish 
their own interests. In that way it is most prejudicial to go to court. 
It has been said that no court fees will be paid on the certificate when it i& 

obtained from the court. My friend Mr. Sethna quoted one authorit;v;. but 
there are several authorities to show that court fee has to be paid; in practice 
actuall;v it is being paid in several courts. But apart from that, what does the 
Succession Act itself say? In that Act there is no provision that the certificate 
has to be obtained in a joint family by the manager or a member of the .family 
and. the practice is also the same. When we go to the civil court asking for'· 8 
certIficate the reply is that the Act does not apply and that the joint family 
does not require any certificate. If that is so, the Succession Act requires to 
be amended. What we get is this: we get an order from the court that np 
certificate in a joint family is needed. Then when we get that order to any 
authority or any person and show that, we get our monev and the transaction 
is done. In the like manner there should not be much difficulty in doing so. 
Then I would like to say a word with regard to limitation. It has been 
~  that if this is a trust, then certainly section 10 of the Limitation Act 

whICh says that no time bar will be recognised in case of trusts will apply; but 
then I. must say very clearly that that section refers to specific trusts. n It i. 
a ~I  trust, .then no limitation can apply. But in any other case, if it is a 
depOSIt then artI?le 60 o.f the L ~ t  Act applies; and until and unless you 
make !l demand It remams a depOSIt even for any number of years. It is only 
when y?u make a demand-'-it is three years from that date that are raquired 
~  ~  to court. Therefore there is no question of limitation also involved 
m thIS matter. The matter is very siffiJlle. We want convenience; we want 
there should not be ~  prolonged or protracted proceedings to obtain a certifi-
cate and then ~  receIve our own money. It is nobody else's money; if the-
~  has dIed, then another manager must have it; .the members of th" 

famIly ~ l  ~  it without any inconvenience; otherwise it will be that 
people wIll not mvest their money in securities and that will be detrimental to 
the banks and to the Government. Therefore I hope these amendments that. 
have !.Jeen tabled will be accepted. ' 

Kr. N. o. Ohunder (Calcutta: Non·Muhammadan Urban): Mr. Presidentr 
several amendments have been suggested to this Bill. Just at the presen" 
moment I do 'not think other clauses need our attention more than clauses 1" 

• 



'126 LEGISLATIVB ASSEMBLY [14TH Nov. 1944 
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and 44, because to my mind they do show a departure. by Government from 
'he principles which have hitherto been accepted as prillcipleg guiding the rela-
tion between the Crown and its subjects. 
First, let me take elause 24. There is ncthing in the Indiall Limitation 

!s.ct which prevents (}oyennp.eut from pleading lil;iitntion and therefore there 
1S no question that even now Government can plead limitation .  .  .  . 
Sir Oowasjee Jehangir (Bombay City: Non-Muharnmadail Urban): How many 

years can they plead now? 
:Mr. N. C. Ohunder: Any time; just as you and I can plead limitation, Gov-

ernment can plead limitation. 

Sir Oowasjee Jehanglr: Three vears? 
JIr. N. O. chunder: Three ~  yes, where three years rule applies; six 

,years where six years rule applies and twelve years where twelve years rulu 
Applies. It is only when the Government ~ ..  the suit they ~ ~ .t  years. 
&> far as Government is concerned, as a&.amst Government any SUIt IS .barred 
within the ordinary period of limitation. Sn it is not that they are ~ to 
add ~ t  new; but as you are aware, l~ t~t  ~ not end the. nght; 
it merelv bars the remedy; it ~  not t ~ I  the rIght; and so It haS) 
always been that when the Crown deals with its own creditors, the Crown never 
plead limitation; for after all limitation has to be pleaded and the Crown 
~  pleads limitation for the ~ l  reason that the Crown does not say; 
"Yes; the right may be there, but your remedy has been barred; therefore I 
..m. not re:!ognise your right." That is a position which the Crown never 
.kesand that is why clause 24 is being sought to be introduced today, because 
there they will create a sort of prescription; they will say, "it is true that it 
is alm()8t ridiculous for GoverIUb.ent to plead limitation, but what can we do 7 
Here is a statute which says that after 12 years we are not to recognise any. 
daim on this security." That is why clause 24 is being brought in. It is to 
~ t  r. sort of prescripiion in fa.vour of Government; and that, I think, is a 
~ t  from the prir:riple which ha3 hitherto been accepted not only in 
-5his country, not only in the t~  Kingdom, but all over the world, so far/ 
:as the relation between the state and ih. subjects are concerned. I do not know 
whether that is the real motive underlyillg it; but save on this ground I cannot; 
,conceive of any other reasen whv clause 24 has at all belm brought into tlJis 
.vil!.·· -

'fhell with rE·gard to clause 7, tht> rule was t ~ . In the first place, this 
proviso was there. It hilS been said th'lt it was with regard to renewal of • 
promissory note.-it WP,f> not for substitution, but it was ill case of renewai. 
But after ail the differeuce is a difference between Tweedledum and Tweed-
tOOee, and Tweeledee is easier to pronounce. than Tweedleddum, perhaps; 
because after all you get a renewp-d promissory note in the name of the new 
~. . So, llIuch the ~tt . Nobody is affected with notice of anybody':) 
pnor nght. 1::)0 much the better for the family. So whether it is renewal ,)r 
whether it is substitution, the difference is merely ~  and it did not at 
",U make any practical difference one way or the other. But the rule was there. 
A~t  ~ll that was the principle which Government has hitherto accepted, and I 
will glVe you the reason why Government accepted that. It is said "Well, you 
oQan take out letters of administration at no cost". Supposing I do take OUt 
letters. of ~ t t  I ilgree with my Honourable friend, Mr. Sethna, that 
~  IS no bar m the sense that there is no question of jurisdiction. The court 
ean ~ t me the .t t~  of administration even though the property belongs \,i) 
.a I..~ t  family. But they have not looked into the effect of section 211 
wmch my Honourable friend, Mr. Avinashilingam Chettiar read out, to tLe 

l~~ . I sha.ll read it out .and I will put my own interpretation on it. This 
'Section 211 had never fallen to be considered for the simple ~ that it had 
not Leen to the interests of Government. it had not been to the interests of 
an.ybody, ~l  he would be a member of the Mitakshara joint .familv to raise 
~ lS question; but the questiQn is, 88suming that you do get letters of admLli..;-
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tratio" entitling you to recover the ~t on the ~  note, can you get 
it lawfully? Does it confer on the admInistrator ~ tItle to ~ t money? I say 
-de.;idedly not, on section 211. If you read s.ectlOn 2!1, It says: 
"When "the deceased was a Hindu, Muhamm!'odan, S1kh ~ ~  or an exempted person, 

nothing herein  contained shall V ~ t in an executor or admlnIstrator any property of the 
deceased person which would otherwise have passed by survivorship to some other person:' 
Nothing, not even the grant of letters of ~ t t  ~ l  ve.,t in the 

administrator any right to the Gover.nment ~ll  notes, l ~  actually 
~  to the Mitakshara joint famIly. So thIS clause was put m. In thoBe 

days. I 'must say that legislation used to be conducted more carefully. In !hese 
~  thev are conducted in a very haphazard way. It may be our fault. But 
l ~ ~ 0r other, people who framed laws in those days considered that they 
were responsible, it may be, because they had no popular criticism until the 
'Bill actuallv became law. You, Sir, have very much wider experience than 
, any of u" ~ll ever hope to attain. You must ha:ve see? that most .of the ~ ll  -
drafted nuw would suffer very much by comparIson WIth the prevIOUS legu;Ia-
tion. In fact, there have been taunts made by courts off and on. Th"y say 
'We do not know what the legislature meant but we have to give the section 
some sensible meaning. So let it be so and so'. Things like that have 
'happened. You see that  that is one of the reasons why Government in order 
to protect itself more than to protect the joint family provided that. n is nut 
the ease l"rported in A. 1. R. 1942 Lahore which decided for the first time but 
there were earlier decisions that so far as the joint Mitakshara family is con-
cerned. if the Government promissory notes had passed by survivorship, then 
they would attract what now has become section 250 of the Indian 8t1ccession 
ct but which in those days was in the Probate and Administration Act. So 
ar as that section is concerned, section 250 or its corresponding section in the 
rob,\te and Administration Act, when that Act was in force, would be nttract-
d and so no dut,y would be payable. In fact, section 19D of the C(Jurt Fees 
,Act also says something to that effect. It means this-that even if you leave 
aside in your affidavit of assets' these Gove,rnment promissory notes it would 
,not harm you. Even then the executor or administrator can recover the monAy. 
~ t. leave that aside That is not the point that we are r:onsidering. Why is 
It that (':ven in H120, when the Indian Securities Act was p'lssed this proviso 
was relamed. It was for this reason that, even with letters of admini"tration 
you may be safe or you may not be safe. Possibly the courts may sav "Well, it 
~  not : ~~ tter. Here is 3 third party who has paid the money in 'acconl:U1ce 
":Ith the .letterl5 of administration .. He being an innocent party ;s not respoll-
Sible for It. He call1lOt be made liable to pay over again." That may he so or 
that may not ue ~ . That is a point, however. which it would be diffic'lit to() 
express any opinion ?n the ~  of. this House, 8S you yourself will realise 
und there may bc" lllt~ of v:ew whICh may he urged :lgainst this view-t.hat 
even though an innocent party, !f he hl!'d noticed that somebody was craiming" 
he ,-vould not be safe. That is a point which does not arise now. These difii-
cult\i);:; Dlay arise and that i!, why this protection was made. I,et there be 
SUl!Je autho:ity which Government appoillts. Let him go into the mattaI'. If 
that ~ Tlt  ~  and 80 is the representative of the joint family, leil 
the fIl(,l,ey be paId tD so and so, and there is an end to it. So, when Gov-
~ ~ l t thinks that that. was for the benefit of the Mitakshara joint family, 
~ V t Ignores that It was more for the benefit of Government itl"elf. Fur 
~ j . two ~  I shall ~ t l  to t.he extent of any influence that I have 
'h :hls House resist the pasSIng of clause 7 and clause 24 in the form in which 
, '"y have been brought before this House. 

o The J[onourable Sir Jere':llY ~ ~ ~  M ~ : Sir, I would like 
,  . be l}rIef, ,and t.o be practIcal In dealmg WIth the pomts which havil been 
I~I  In thiS debate ~ the . ~  motion. I must admit that a ~  
I al ~  has been said than I antIClpa.ted, and I wish to assure the House 
;atr ~~ .110 part of G ~ ~  intention to make any t~ t : ~  
h  e enstmg'law. Our maIn object was to produce a simple codification of 
, 'l 1,rt!sent provisions and to adjust them only. to the extent necessary to ~l t 
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the' changed conditions arising from the greater extent to which Goverumen. 
debt is now held in the form of stock certificates. 
Thd three main points on which interest is t t~  are thOl!e ~  

were raised by my HOllourable friend Mr. Sri Prakasa. I may say straight-
away tha: I am perfectly pI'epared to maintain the existing position in regard 
to all those three p0ints. It follows from that that as regards the first· poino, 
namely, receiving of notice of trust, I shall not be able to make ally chang3. 
That is tht present position and as far as I am aware it has always been the 
position, that notice of trust is not receivable ill respect of a Government seml-
rit..... 1t is not merely a mlltter of the extreme incollVellie!1ce to the ~ lt 

~  is to manage the public debt if he is liable to be involved in litigation 
regarding the exact beneficiaries of the property ill question, but it is also, I 
believe, the ~  th'lt, if a notice I)f trust were receivable, it would militate 
vary greatly ng3inlSt the negotiability of securitJes. It would Ulfoan that tha 
purchaser of n security woulq never know with whom he has to deal; it would 
mean that the purchnser of a security might be involved in having to go behinll 
the actual iniividunl ill wbose name the security is held, Rnd that would be u 
serious disadvantage to th€: community at large as well ::IS to the own€:rs of 
Government securitit's. 
It has hHm pointed out by my HOllourHble friend Mr. Setlmll thRt sueh 

abatement as is p08sibl€: of the rigour of this provision has, in fact, been pro-
vided in suh-clause (:3) which enables the Bank as 1111 ad of ~ ~ Ilnd without 
'lny liability to record in its hooks s1lch directioJls hy the holder of the 8ecurity 
for the ~ t of interest on or the llJaturity value of or the tran!"fer of the 
security as the Bank thinks fit. 'fhat means to say that for all practical pur-
poses th( Bank can accept inst!uctions so long as it is not involved thereby in 
the leg!>l consequencef; of having accepted notice of a trust. 
On the other two points-clauses 7 and 24-, I am prepared to reproduoe 

the position as it actually .'xists today. But I must point out that that means 
that the amendments which hay€' been proposed will have to be carefully con· 
sidereu. Even the amendment of my Honourable friend Mr. Krishnamachari 
will require some slight change because the existing concession re!ate;; only 
to the renewal of a promissory note, and it also proyides for the acceptnnce 
of a certificate after such inquiry as ~  be prI·scribed. Those two features 
are not contained in Mr. Kri,,:hnamachari's amendment. 
Mr. N. C. Chunder: Have you noted Mr. Neogy's amendment? 
The Honourable Sir Jeremy Raisman: Yes, I ~  noted that amendment 

and J shall make a suggestion in a minute or two. 
Xr. T. T. Xrishn"ma.chari (Tanjore cum Trichinopoly Non-Muhammadan 

Rural): So far as your latter ohjection is concerned, it is stated in the amendment 
-by such authority R!' may be. prescribed-and then :vou can prescribe the 
mel hod of inquiry ah;o. 
The Honourable Sir Jeremy Raisman: I do not thillk that is quite ~t. 

The power to nrescribe the (l uthorit,v would not connotf' the power to prescribe 
the inquiry. However, U!'l I shall ';Ilggest ill a moment, these amendments will, 
require a little time for eonsid(·rntioll. I am going to ask, if you will agree, 
Sir, that we do not today proceed to the clauses but we go on with the other 
business .,0 as to enahle me to prrJpartl amemlmenb; which ".-ill he, I hope, 
agreeable to the House and will thus expedite the bminess of the House. 

Mr. President (The Honourable Sir Abdur Rahim): I would agree unless there 
he any. objection on the part of Honourable Members. Some Members might 
say that they have been taken by surpri!'f1 as they expected the Bill to go on. 
If there is no objection, further consideration of the Bill will stand over and the 
House will proceed to the next motion on the list. 

Sir Cowasjee Jehangil': May I ask whether 

The Honourable Sir leremy RaiBman: I am not yet finished. I have gnt 
to deal with clause 24. Since I have been asked some questions on this clauB¢. 
I had better explpin what I hnve in mind at lhi!:l GIll~ t. As regards this 
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~l  the simple position, as I understand it, is that at the present mome.nt 
vh ! ~  limitation with reaard to the amount payable on the maturIty 
t ere IS no s . "  . ft .  d  t th incip'll of eo 
of a security. There is no limitatIOn JIl acl., .111 t~E ~ 0 ~ r 1.' f '" 
security. T'here is at the present time _a I I~  1011 III regar 0 c. auns . ~. 
interest. the limitation is six years. Well, SIr, the .Select CommItte.e :"u,., 
prepared to have a simple limitation for. ~ . ~  appbcable to both ll ~ l 
d t t b t that has been widely crItIcIsed ill the House· and, as I !';ald a an Ineres u . .  h  . 

little time ug'J, Government has no desire to make any substantIvp c ange Jl1 
the ri!lbts of hr-lders of securities. I am, t ~  prepared to amend clau3,e 
~  so ~  to pn'serye the existing position, that IS to say, ~  ~ ~ ~  yrf)Vl-
sion for a limitation of the principal amount a.nd ~ restrIct the ::l ~tl  of. 
claims fO!: payment of interest to six years, whIch IS. thE:. ~ t POSl.tlO11. 
The last speaker very rightly pointed out that l l tI ~ of thIS ~  hus to 

be drafted with great care and although I have already w]th me drafts wh:ch 
would carry out the fllllelldments which I am prepared to put hdorE the House, 
I suggest that it would be very much in the ~l  interest t ~t we should 
not .~  ir.1mtdiately to the :Jlauses. But 1£ tUlle could be gjven tomorrow, 
1 think I can explain these amendments to ~ l  M : ~  who h:lye 
studIed th,\ matter and secure that the measure IS dealt ,nth 111 a 8uitJ.ble 
fore I tOIYJOrrow. 
Mr. T. S. Avinashilingam Chettiar (Salem and Coimbatore C1lm North-

Areot: Non-Muhammadan Rural): Does not amendment No. 12 meet thE' situa-
tion "! 
The Honourable Sir Jeremy Raisman: No, it does not meet the i,ituation 

becuuf;e l,al't of ihE; ground covered by that amendment has now been '1bsorhad 
into clauses 12 a]ld 19. The only thing that is left is the point of lirrlltlltion, 
which ("an ~ dealt with more simply by an amendment of dause 24. 
SI: Cowasjee Jehangir: M ~ I I1sk the Honourable Member whether, in COll-

nection with the point Jf recognising trusts, any change can be made in this 
Bill, even if the Honourable Member was willing and the Honse want.E'd it:' So 
far as I can make out. you could not make that change in this Bill. 
The Honourable Sir Jeremy Raisman: The only thing that C011ld have ~~  

attempted in this Bill, I suppose, was to rcmovp from the Public Debt· Autho-
rity thr· freedom which it has enjoyed up to this time, not to receive notices of 
trusts. That is all that could be dcne; no more positive provision than tha.t 
~  bl' made. 

Sir COwasjee Jehangir: That would not meet the point of view of tha 
Opposition. 

The Honourable Sir Jeremy Raisman: No, it would not . 
. Mr. A ~ Qaiyum (North-West Frontier Province: General): If there does 

eXIst a provIsion about limitation l ~  interest, and if it is the desire of: 
the Government not t.o bring ahout any change, would it not be advisable to 
leave out this new clause altogether, and be content with the law as it is? 
~  Honourable Sir Jeremy Raisman: In order to I'e produce the existing' 

pOSItIOn, it will have to be provided that the limitation is to six years, because 
this Bill will supersede the present Indian Securities Act in which that limilta-
tion is embodied. 

Sir Oowasjee Jehangir: Mav I ask whether the limitr.tion of six y'ears ill 
applied now for the payment of interest? 

The Honourable Sir .Jeremy Raisman: Yes. 
Sir Oowujee Jehangir: So far as I can remember, I got interest for 25 

years on a piece of paper which I had forgot all about. How is it t ~ I got 
that interest? 
. The Honourable Sir I!=remy Raisman: It is possible that ex-gratia pay-
ments have been made. As my Honourable friend Mr. Chunder pointed out, 
Government do not always stand on their legal rights. 
Sir Oowasjee .Jehllq1r: But Buch a provision would make them stand CJI] 

tiheir legal rights. 
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~  Honourable Sir Jeremy Ramroan: It is already ~ . ~ t  under sec-
tions 1Q and 18A of the Securities Act. There is that lUDltahon: . 

T ~G t shall be discharged from all liability in raspect of the ~ lt . 
(a) in t ~ case of payment-after the lapse of six years from the ~ on whICh payment 

wa6 due. . 'f' th t  t  I  h th t on'er .Sir Oowasjee oJeha!1gir: They call do It 1 ey wan o. ope a· p n 

will not be taken away. .  . .  . 
Kr. President (The Honourable Sir Abdur RahIm): The questlOn ~.: . 
"That the Bill to consolidate and amend tl1'a law relating 'to Government It~l .  iSsued 

b the Central Government and to the management by the Reserve Bank ~  India of the 
~l  de.bt of. t~  Central Governm'ant, as reported by the Slllect Committee, be taken 
intc consideratIOn. 
The motion was t~ . . .  . 
Mr. President (The Honourable Sir Abdur RahIm): I have no obJection to 

the consideration of the Bill clause by clause being postponed and the next 
itelD on the agenda b:ling taken up if that is the generlll desire on the part-
of the House.. . 
Several Honourable M ~ Yes, the considerntion of this Bill clause by 

clause can be postponed. 
Xr. PreSident (The Honourable Sir Abdur Rahim): The next item is in the 

name of the Honourable Dr. B. R. Amb('dkar. 

THE INDIAN TRADE UNIONS (AMENDMENT) BILL· 

The Honourable Dr. B. R. Ambedkar (Labour Member): I do not propose 
to make the motion* that stands in my name. 

THE INSURANCE (SECOND AMENDMENT) BILL 

The Honourable Sir K. Azizul Huque (Member for Commerce, Industries 
and Civil Supplies): Sir, I move: 
"That the Bill further to amend the InsurllDce Act, 1938 (Sl'eond Amendment) be 

referred to a Select Committee consisting of Mr.· Dhulabhai J. Desai, Mr. Abdul Qaiyum. 
Mr. N. C. Ch.under, Mr. S&tya Narayan Sinha, Mr. Muhammad Nauman, Mr. H. A. Sathar 
H. Essak Sait, Sir l\'lchammad Yamin Khan, Mr. Akhil Chandra Datta. Mr. T.  T. 
Krishnamachari, Mr. T. Chapman-Mortimer M:-. E. L.· C. Gwilt, Rai Bahadur Sir Seth 
Bhagchand Soni, Sir Vi thaI N. Chandavurkar, Sir Abdul l~  G l~  Mr. Hoosein-
bhoy A. Lalljee, l\lr. L. S. Vaidyanathan and the M ~  and that the number of members 
whose presence shall be necessary to constitute a meeting of the Committee shall be five." 
Sir, in view of certain amendments which have been tabled, let me explain 

the purpose of this Bill. The Insurance Act was passed in 1938. Some sub-
stantial amendments ,,'ere made ill t.he Act in 1941. But the administration 
of the Act brought to light severlll flaws and defects and lacunae. We tried 
to change it by an Amending Act of 1944 to remove only two of these defecta. 
But in the meantime, the war, the financial structure of the country and the 
wealth which has accumulated ill cert,ain sections have brought about a situa-
tion in which the insurance bUE.,inesR hRS fared excepdingly well and there 9,re 
now many. more policy holders with many more companies and in a much 
stronger position. As H result of that, we feel that the other defects which 
are vibl shonld not he nllowfld to remain on the statute book, but that seme 
changes should be made in the law "lxistillg for the time being. As Honour-
able MemberF. are ~  there ~ fin I ~ lI  Advisory Committee consisting' 
of ~ t  of msurance mterests Ill. the. country and also of presoml 
nommated from among those connected WIth msurnuce business and others 
which have been provided for in the Al't. ' We consulted this Committee and 
this Committee ig in subRtantial agreement with most of the provisions which 
ate .now brought he fore the HouRe. They aim firstly at afforqing'''more pro-
tectIon to the policy holders, secondly, making the insurlUlce companies fiJU\n-
cially more stable thirdly, eradiaating some of the unbealthy pract.ices vvhiGh 

·That this Assembly· do recommend to the Cooncil Df State' t ..t~~~  to 
amend the Indian Trade Unions Act. 1926, be referred to a Joint CQDnnitQ,e·: of thia 
Assembly and of the Council of State and that the Joint Committee do conmat. of Mem-
bers. " 
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hamper the healthy growth of insurance ll~ S ill the country. The House 
will see that the important umendments provlde·.for: 
(i) separate investment of assets in the Ufe insurance ~ ~. . . 
(ii) raising .tIie life fund. to .an ~ llt equal to the lIabIlitIes under bfe 

insurance poliCIes before l t I ~ ~ ll ~  company for other classes of 
insurance buSiness, e.g., fire, accld"nt '. ~ ll  . 
(iii) restricting the amount of COmmISSIon ~ l  to employers of Insurance' 

agents, e.g., Chief Agents, and the. terms ~ t~ l  contract; . 
(iv) assessing solvency or otherWIse of a life msur.ance company or provIden$; 

society without taking ~  ~ t its ';lncalled capItal; .  . 
(v) cancellation of I t ~  of. an msurance compan! or VI~~ t socIety 

which delays beyond a certam perIod payment of a clalID after It has been 
adjudicated in.a court of law;. .  .  . 
(vi) preyentmg insurance compames and prOVIdent SOCIetIes from remunerat-

ing their executive heads, manager<::, managing, direc-tors, etc., on a commis-
sion profit sharing basis; 
(vii) taking away from the scope of Married Women's Property Act, 1874. 

nommations in favour of wife and children made under section 39 of the Insur-
ance Act; and 
(viii) the transfer and amalgamation of provident societies with the sanc-

tion of the Superintendent of Insurance. 
These are some of the main features of the Bill. I will not take up much 

of the time of the House except to explain a few features which we are finding 
at present difficult. For example under the existing law a foreign insurance 
company has to !';ubmit annually a statement showing the assets held by such 
insurance company in India and audited by a person duly qualified under the 
law of the insurer's country. Similarly, clause (b) requires the revenue 
account of such an insurer to be audited by such an auditor. There is no 
provision by which any statement of account of a company operating in India 
being audited hy an auditor qualified only under the proviRions of the 
Indian Companies Act. The result is that, as we have seen in war time, 
if it is a Canadian company or a New Zealand company or any other. foreign. 
company outside India, its account is to be prepared in India: and "lent to th9 
countries of those companies being audited by their qualified Accountants. 
This means inevitable delay for a very long time. I feel, Sir, that it is 

inconsistent with the. present position of India that Indian auditors qualified 
under t.he Indian Companies Act .,;hould not be allowed to audit the accounts of 
foreign ?ompanies as they lire able to audit the accounts of big Indian Insurance· 
compaDJes in this country. Similarly there is a provision applicable to a non· 
!3ritish Indian insurance company requiring them to submit revenue account 
In respect of Indian business in the form set forth in the Third Schedule. O.n 
a ~ .  with section 11 (1) (c), the corresponding section applicable to 
BrItIsh Indian insurers, it is found that the words "in accordance with the 
regu.lations contained in Part 1 of the Third Schedule " do not find a place in 
sectIon Ie (2) (b), though thpy occur in section 11 (1) (c). This has been 
taken advantage of by some U. K. and foreign insurance to whom section 16 

l ~ and interpreted to mean that they are not bound to follow the regula. 
tlOns In Part I of the Third Schedule and that only British Indian. insurers 
~  to fonow them. The result is that information regarding gross premiuIP 
InCome under regulation 7 and statements in Forms DD, DDD and DDDD are 
not supplied by some of the fore.ign insurers. . 
. ~  the debat.es in the Legislative Assembly during the passage of the 
?rIglllal .Insurance Bill, it appears that Members then understood that the 
InformatIOn under Regulation 7 regarding gross income was to be given by 
U. K. and other insurers ·also. After the Bill waf; pussed by the Assembly. 
It was examined in this Department and the discrepancy wa.s noticed. An 
amendment to· bring in line WM ~ t  but the amendment was overlooked 
and not introduced in the· CouncU of State. I· feel ·today that we. should try 
to rectify this omisson and brin.,. it-in line with, the :irltention of the Legislature 
as when the Insurance Act . wnso pns!.\ed ·in 1937. . .. :; e' .i -, . 
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[Sir M. Azizul Huque.] . . .. ,  . 
'l'hen, Sir, there is one difficulty whICh we are experlencmg III the admUU6-

kation of the Insurance Act. Section 29 prohibits the grant of loans and 
advances to any other company or finn if there are f,Ommon direc-
tors. In other words, one insurance company cannot grant a loan or 
advance to another compaqy wIth Do common director. Somehow or other, IIJ! 
the legal interpretation stands, it satisfies the law if exactly at the time when 
the loan was granted there was no common director. And w.e 
have seen a case in which there was a common director who retired for some 
time, the loan was granted and very soon after he came back. (A voice: 
.. After one hour. ") One hour or Olle week is all the same for the purp?se of' 
the Act. I feel that  that is not desirable and it should not be allowed III the 
interest of insurance business in. this country. 
Again, in connectioll with winding-up proceedings, the Superintendent of 

Insurance, where he is satisfied that a company is not able to manage its own 
affairs, can prefer an application to the relevant court for winding-up proceed-
ings. Against any decision the party concerned can file an appeal; but if for 
some reason or other the Superintendent of Insurance is not satisfied with the 
decision of the lower court he has no power of appeal. The result is that in 
many cases owing to some legal defect it is not possible for the Superintendent 
of Insurance to take proper action. 
Then again there are calJes where under t;he present law the managing 

agent or manager or other officer of an insurance company who properly obtains 
or wrongfully withholds or wilfully misapplies any property belonging to the 
insurance company can be prosecuted; but for the purpose of this prosecu-
tion, it can be done only by the insurance company or by a policy holder. 
There was some time ago a case where the managing director of an insurance 
company misappropriated the funds of the company to the extent of one lakh 
of rupees. When this misappropriation was discovered the managing director 
was able to square up with all concerned near about him. and no further pro-
ceedings were taken against him. We feel that the Superintendent of Insur-
ance should have power to file a complaint, in the interest of the insurance 
companies and also in the interest of the large body of policy holders con-
eerned. The present law does not give him that power and we feel that it is 
time when he should have that power, in a proper 'case where private proceed-
ings are not taken, to take action against the managing director of a company. 
After all.it is necessary to safeguard the interests of the large bulk of policy 
holders who have no organised opinion of their own for the time being in many 
cases. . 
Then we want to t;ake power to see that the managing director should not 

be able to nominate his successor. We have come across a case where a com-
pany entered into a Clontracj; with its managing director for a term of 15 years 
on a very liberal remuneration basis. He was allowed to retire during. the 
term and nominate his succeflsor for the balanc(' of the term on the same 
remuneration. Now human nature being what it is, one may not be able to 
find out a successor of the same calibre as the managing director himself' but 
surely it is not right in the interest of the insurance financial structure of this 
country that the managing director should have the power to nominate his 
tlUCCe8S0r, specially in cases where very liberal terms are offered to him. 

lfr. T. Ohapman-)[onimer (Bengal: European): May I know the date of 
that particular incident? . 

The B~ l  Sir J[. Aslzul Huque: About three years ago. 
. Sir, there are other provisionR in the Bill which go into the structure of 
msu!'ance ~ of this country.. I will only ndd one word with regard to 
sectiO? 10. At .present an immrance company ~  on life insurance busi-
ness IS not obhged to keep the assets corresponding to life insuranee fund 
tI. ~t  from its ot?er ,."sets. Keeping of separate assets belon,;dng to the 
!lfe lDsuraDce. ~  ls,JiRwever. necessary in the interest of holders of life 
msurance pollmes. rt .. therefore proposed to insen a ~ making it 
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Ibligatory for insurance companies to keep such assets ali distinct from other 

'SBets. . bl h Again we have seen cases where an insurance company IS not a. e,. or as 
lOt enough finance, to pay its policy holders. There have been cases 10 cou:U 
md judgments passed, yet Il;0 p.ayment ~  ~ . made; .but t11:e comJ?a.ny 18 
.till merrily functioning and l~S l  new life ~ l l . It IS ~ 10 t~  10tered 
>f the financial structure of ~ S country that lllsurance compames which shot;ld 
hake immediate and prompt steps to pay 9. policy holder should no't pay him 
IItnd vet continue to function and issue new policies. .  . 
Then there are other detailed points as reargds the paId-up capItal and 

what should constitute paid-up capital and' what! capital, for ,the ~  
of considering the solvency of the company, should be taken ~t  
consideration. One main feature of this Bill is to bring about a demarca.tion 
between provident fund societies and inf'urance (lompanies, and the Bill seeks 
to provide this no man's land. 
I do not think I need narrate the other circumstanoes. I propose that all 

these matters and questions of principle should be carefully considered by thl": 
Select Committee. I have no intention of hurrying this thing through. I am 
quit.e prepared to consider any point. of view which may be raised, but I believlt 
\he time has come when all these questions of principle should be properly 
considered in a Select Committee of this House. 
Sir, I move. 
JIr. Prelddent (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill further to amend the Insurance Act, 1938 (Second Amandment) bfJ 

,referred to a Select Committee consisting of Mr. Bhulabhai J. Desai, Mr. Abdul Qaiyum, 
Mr. N. C. Chunder, Mr. Satya Narayan Sinha, Mr. Muhammad Nauman, Mr. H. A. Sathal" 
H. Esaak Sait, Sir Mohammad Yamin Khan, Mr. Akhil Chandra. Datta, Mr. T. 1'. 
Kriahnamachari, Mr. T. Chapman-Mortimer Mr. E. L. C. Gwilt, Rai Bahadur Sir Snh 
Bhagchand Soni, Sir Vithal N. Chandavarkar, Sir Abdul Halin! Ghuznavi, Mr. Hoosein-
bhoy A. Lalljee, Mr. L. S. Vaidyanathan and the M ~  And that tha number of membenr 
whose presence shall be necesaary to const.itute a meetin(;t of the Committee p.han be five." 
Itr. "1'. T. ErilQ1nama.chari (Tanjore cum Trichinopoly: Non-Muhammadan 

Rural): Sir, I move: 
"That the Bill be circulated for the purpose of elidting public opinion thereon by the 

31st January, 1945," 
I should like to make it clear at t.he outset that this is not intended to be' 

a dilatory motion. I have no int.ention of ~t  the hands of Government 
in this matter. , But I think the House is aware that on this question of the 
Insurance Act Government have not been able to evolve an. Act which will 
meet any situation as and when it arises. On the last occasion, in 1941, the-
then Commerce Member when he brought in an amending Bill in this House-
said that the House would probably be seeing the last of these amendments. 
!3ut the Honourable Member now in charge of Commerce has again to bring 
In another amending Bill. So far as the Bill t~ I  is concerned, I am assUr-
ed by the interests concerned that there are many provisions which they would 
probably be welcome with suitable amendments. But on account of the very 
nature of this amending Bill whicb seeks to cover a very wide field, l thinJq 
~  Select  Committee, unless it is going to be fortified ~  the opinion of the 
l~t t  ~  will not. be able to adequately deal with the various provi-
SIons of the BIll before us. I should like to state that there are eerlain clause& 
~  are perhaps very necessary but they a.re very ambiguous. Take for 
mstance, clause 16 on which the Honourable the Mover laid s£ress. Perha'ps it 
1 p... is very desirable but ~t the same time it seems to serve to lay an 
. e.mbargo on the appomtment of a. successor to a manager or a 

managmg director nltogether in so far as the man who retires has some voice-
or any pay in it. It is rather vagne as it stands loday. 

~  there are provisions like clause 20 which would need very careful' 
exammation. I am glad, Sir, that the Honourahle Member has mentionec! 
that he will not huslile the Select Committee and perhaps he will also allow 
the Select Committee {o take evidence provided the interests ('oncerned are 
~  liD give evidence before the Select Committee. But, I think, on the 

D 
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rYr. T.  T. Krishnamachari·l .. .. 
whole the interests will be best served by a postponement of this Bill to 8Ist 
;January, 1945 by which time, I believe, .the interests concerned can send in 
tbeir opinions, and for the Select Commltt.ee to meet t ~ . 

I do not know if the Honourable Member will have somethmg to say abou. 
this ~ of the matter, hut I have moved this motion for the purpose of 
telling this House that so far as the interests involved are concerned, they 
have not made up their mind and though they welcome many provisions of 
the Bill they feel that great !l'lrutiny is necessary and their interests will ~ . 

be served by a circulation motion rather than by allowing the Select CommIttee 
to consider it straightaway. Sir, I move. 
JIr. PrtIIidlDt (The Honourable Sir Abdur Rahim): Amendment moved: 
"That the Bill be circulated for the purpose of ehciting public opinion thereon by the 

31st January, 1945." 

Sir Vlthal N. OhaDd&vRkR (Bombay Millowners' Association: Indian Com-
meree): Sir, whenever a motion for circulation is moved; my instinct is always 
to support it, but in this case I believe and I know that the Commerce Depart-
ment especially the Honourable the Commerce Member has taken particular 
eare to have previous consultations with all interests concerned who have made 
a specilll study of this highly technical question. 
Sir, I am not at all 'at home' with all the technicalities of the matter, but 

my information is based on the advice given to me by certain insurance experts 
from Bombay tha.t on the whole this Bill should be supported and that there 
should be no delay in enacting the measure. If any question of principle had 
been brought forward by my Honourable friend, Mr. Krishnamachari, which 
went to the root of the Bill, I think the House would have been well advised 
to accept this motion for circulation, but as he has only asked for postponement 
on the ground that further consideration is necessary, and on the other hand he 
has welcomed the Bill Rnd he has not attacked any underlying principle of the 
Bill, I think the best thing for the House would be to support the motion made 
by the Honourable the Commerce Member. 
I believe the meeting of the Select Committee will not be called till the 

Budget Session. The Bill has been widely circulated and we can go back to our 
eonstituencies, especially the Commerce interests, and ask them to fortify us 
with their views. I am glad, Sir, the Honourable the Commerce Member has 
provided a very wide hasis for the constitution of the Select Committee ftnd 
those of us who are in the Select Committee can come back to with all the sug-
gestions we receive from our constituencies and place them before the Selec1l 
Committee. Moreover, in view of the very sympathetic attitude of the Honour-
able the Commerce Member, I am sure that reasonable suggestions will be 
acceptable to Government. I have also certain suggestions to make which I 
shall place b8fore the Select Committee. I shall not take the time of the House 
except to request this House to accept the motion for reference to a Selec. 
Committee. 

Kr. LalchaDcl Navalral (Sind: Non-Muhammadan Rural): Sir, I have very 
few words to say. .  .  . 

The l!oaourable Sir K. Azizul Kuque: It is a reliefl 

JIr. Lalchand lIa'V'a1rai: To you? All right, I will give you more relief then. 
Sir, I rise in the interest of younger companies as I feel that some justice' 

should be done to them. There are two propositions before the House--one is 
for circulation of the Bill and the other is for referring it to the SE)lect ~ 
tee. Personally I do not feel myself competent to say whether sufficient 
opportunity has been afforded to the commercial interests to examine the Bill 
or not, ~ t I should . ~ happy if. the Bill is. l t~ .  eliciting public opinion 
beMuse III any case It IS not a dIlat<>ry motIOn, for It IS not going to be ,.onsider-
-ed by the Select Committee within the next few days. 

Sir, I find that young companies have been given some relief in the sense 
-that they have been aHowed to give a certain amount of money to .he Chief 
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. and the agents. But I would like to .draw the attention of t~  Sel.ec. 
~ t ittee tD this question when it is consIdered by them that thIS rehef, 
. ~ I have mentioned should not be nullified by any other body. The 
wHhic ble 1Iember ~  and the House knows too, that the. re are cert:up 
onoura. .  ' . Th y take group IS of 
ia.t"ons dominating these insurance compames. e. 

~  1 anies in their fold and then give instructions and even l ~T 
: ~ ~ : ~ ~:  of commission which should be given to the ~  Agent I~  

~ Therefore if the effect of these provisions ~ nu.lhfied by ~  
..agen s. . I ~  the interests of younger compames wIll be adver;;ely 
-1iliXtraneous can ,. to th H ble Member 
ff t  d Therefore I would like to suggest e onoura 

~  ~ e  . l"Oviso should be inserted, namely, 'notwithstanding those ot.her com-
~ : ~  provisions of this Bill will be carried '-to safeguard ~t that. 

~ . present if you allow 20 per cent. for agents to the younger compames :I.nd 
if' t ~ under whom they work and who ~ ~ t  them ~ the.m ~ gIve 
lesser, in that case the benefit that you are glvmg under thIS BIll WIll be 

nullified. I ·d d' t  f ·1 at Then, Sir, under the Act, no maximulll is. al. own m respec . 0 "1 
thev should givt to the Chief Agent. But now It has. been })rovlded that 
ihe'maximum rate would be 20 per cent. for old compames and 22\ per. ~. 
lor younger companies. I would suggest t ~t for. y.ounger c.ompameR It 

~l  be raised to 25. My reason for suggestmg thIS mcrease IS to ~ l  
younger companies to secure the services of good Chief Agents who. I~l~ t 
otherwise be attracted to younger companies. Under the ~ t Bill If ~  
maximum is fixed at 20 per cent. and 22\ per cent. for ChIef Agents of old 
and l ~ companies respectively, the Chief Agents of the. . ~  com-
panies will bc able to keep for themselves only 10 per ~ t. whICh 18 Just the 
same as in the case of Chief Agents of old compames. Unless therefore 
some furthEr attraction is offered. no good firms would be willing to come 
-forward to work for younger companies. This perhaps was also the view of 
the non-official Advisory Committee on insurance; their opinion was that it 
-sbould be given more than 22\ per cent. Considering all thelile interests of 
the younger company, I hope the Honourable Member in charge and the 
members of the Select Committee will not overlook the two points I have 
specially brought to the notice of the House. 
Mr. N. K. Joshi (Nominated Non-Official): May I ask for some informa-

tion? Some clauses of this Bill refer to Provident Societies and I would 
like to know from the Honourable Member whether in the consultations 
which he held before he introduced this Bill, he consulted any represent.-
tives of Provident Societies. What is likely t<> happen is that when the 
Government of India is thinking of changing this Insurance law. it is quit.e 
-possible that the interests of these small societies may not be looked after. 
Whenever Government hold consultations they consult big Insurance rom-
panies and it IS quite likely that the interests of the small Insurance com-
panies wbich are not intended for profit-making may suffer. I would like 
the Honourable Member to tell me whether representatives of the Provident 
Societies have been consulted before the Bill wall introduced. 
Pro!. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): I rise 

to. oppose the Bill as a whole and for this reason. Even when the original 
BIll was brought before this House I raised the point that it is the du.y of any 
?overnment which has the interests of the people at heart to t ~l  thh. 
mdustry, this highly remunerative industry, so that it would be possibleior 
the Government to come into possession of adequate funds for any schemes of 
rec:onstructiol1 it may have OD hand. Sir, the Reconstruction Committee oJ 
the Exemitive Council has suggested certain schemes which are expected ~ 

~t not 1;8s than .Rs. 1,000 crores in post-war times, and i. suggests thllt R 
large portIon of thIS money can be obt.ained through· :/toating loans in thig 
cout;ltry and encouraging the public to lend to it so that ii could be possihle 
~  It t<> finance _ its reconstruction schemes. What better somee of income for 
eh reeonstructlOn schemes can there be than these constantly growing fund!'!, 

a2 
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[Prof. N. G. Ranga] . 
these accumulating funds of the Insurance ~ ll  and insurance business?' 
Why is it that the Government which is anxious to launch upon these ~  
~Etl  and ~ ~l  t~  . ~ t t  ~ ~  does not even consIder-
the idea of natlOnahsmg this mdustry and why IS It that Government even 
though it is prepared to appoint special ex.perts to t ~  the vario';1S ~ t . 
that have eome to light in tne working of thls Act and this profit-making ~ ~
try has not chosen to appoint two experts to work out a l~ . for. the natlOnali-
sation of this iihlustry? I could understand the present posltlOn if G ~ 
had examined the matter in a scientific and systematic manner with the aid at 
the requisite experts and in consultation with the interests of commeroial c?n-
cerns in this country and the general public and then came to the -eoncluslOn 
that the nationalisation of this industry is either not advisable or practit:)able. 
But they have not made any such effort till now. It is easy for my Honour-
able friend to think that this suggestion may not be considered very seriously. 
but it is wrong for him to do so because even in this country there is a precedent. 
The Government of Mysore. .  •  . 
Kr. President (The Honourable Sir Abdur Rahim): The Honourable Member 

may continue his speech after lunch. 

Th Assembly then adjourned for Lunch till Half Past Two of the Clook. 

The Assembly reassembled after Lunch ~ Half Past Two of the Clock. 
Mr. Deputy President· (Mr. Akhil Chandra Datta) in the Chair. 

1 •• 

Prof. If. G. Banga: Sir, I was saying that I was dissatisfied with the Gov-
.emment's failure to begin to enquire whether and in what manner this insur-
ance industry can come to be sooialised, so that it will be possible for the Gov-
ernment to find a part of the large funds which the Government of India are-
anxious to gather at the end of the war in order to finanoe their proposed and 
prospective Post-war Reconstruction Scliemes. I wish to say, Sir, that t ~ 

proposal of mme is quite a feasible and business proposition. There is already 
a precedent in this country. The Mysore Government, I learn from my Hon-
ourable friend Mr. Sami Vencatachelam Chettiar, is already managing this 
industry Oll a nationalised basis and it is able to give satisfaction to both the-
policy holders as well' as the general public of that State. There is another 
precedent. There is the Postal insurance business and I am told now that wllr 
risks insurance also is undertaken by some relevant section of this Department. 
So far &8 postal insurance is concerned, I am assured on very good authority 
that its operational expenses or management expenses are ,the lowest, being 
not more than ten per' cent., whereas the lowest expense ratio of the most effi-
cient company in this country is not lower than 20 per cent. Therefore we 
have these precedents in this country. In addition to this there is an Oxfora 
'Economist, Mr. Cole, who S8.!S in regard to this question of insurance and the 
necessity for nationalising it: 
"It is belt to nationalille insurance, both because it is an important source of funds 

for capital investment and because the State .. can give the insured, especially if his meanlf 
are small, a much better return for his money than is possible with the wasteful duplication 
~  administrative machinery under private enterprise." 

The only point that had been brought out by various economists of the 
Jast century in England was that private enterprise would be more efficient" 
than state ~ ~ . Here. is anecon0!llist who, however, maintains today in 
1944, that pnvate mdustry IS wasteful, IS more costly and State enterprise can 
certainly be less expensive and more economical. 

Dr. P .•• Bannerjea (Calcutta Suburbs: Non-Muhammadan Urban): Provid-
~  we have 8 State of our own . 

. Prof ••• G. ~: ~~ isQ.uite true. that only a Swaraj Government aim 
gIve the ~ ~ pOSSIble tl~ ~l . But even 8sthis Government is constitut-
ed today:. It II! busy preparmg I~S sohemes in anticipation of the advent of such 
• Swarlll Govemmefl' Rnd I Wlsh to protest at the failure· of this Goveni.tneM 
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."en to begin its investigations in this direetion and see how far it ean try .. 
Da1;ionalise ~  industry, so that it will be possible for them to finanee better 
jts own reconstruction schemes. 

Even in this country ~  genera! ~l  'opinion has been ~  sometime in 
iavour of the nationalisation of this mdustry. Therefore ~  .G ~ 
-e&nnotl plead ignorance ~  of that fact o! of any. sort of a ~ll  on ~  ~ 
~  the public that Government ~~ l  go mto thIS matter wIth as ~ a 
mind and zeal as is ~ . ~ll  as long ago as 1930. t ~ Central Banking 
EnqUiry Committee submitted its report. T ~  was a mmonty ~ t append-
ed to it and it was signed by my Honourable fnend, no. less a. busmessman tha.n 
Mr. M,aI1u Subedar, who is here on my left 8J?-d thIS busmessman ~ ~. 1\ 
possible even so long ago to advocate the necesEaty as well ~ the ~ Il t.  
of nationalising this industry. Therefore I am strengthened m saymg that It 
js a feasible. it is a businesslike, and it is a useful proposition and I do Dot 
know why the Government does not ,!ish to undertake it. ~  is a frieJ?-d of 
mine, Mr. Sami Vencatachelam Chettiar, :who has very consIderable experIence 
in insurance business, being the Managing Director as well as the President 
also of a number of insurance companies, and he assures me that it will be the 
'Very first business to be managed and managed satisfactorily and also profit-
ably, if only the State would take it up. In this country we have a number of 
agricultural provinces. They are all in need of reconstruction, in need of indus-
trial development and therefore they want funds. Today from all these areas 
'Various ~  companies are collecting funds and taking them over to 
Bombay or I .. ahore or Calcutta. All these coanpanies are concentrated in these 
few prominent cities. What is to happen to the needs of those other agricul-
jural provinces in the way of industrial development? Their Provincial Gov-
-ernments are not enabled, or encouraged or assisted by the Central Govern-
ment to develop their own social insurance, their own socialised national 
insurance. This is a question which the Government of India will have to 
address· themselves to. 

I wish to record my emphatic protest against a statement made only recent-
ly by the Member in charge of Post-war Planning and Development. He said, 
Sir, that the Government are convinced that in post-war times the greates' 
-encouragement should be given to private enterprise and as far as it would be 
possible, the basic industries should be carried on by private enterprise and 
not by the State. If really that represents the attitude and the policy of tl,i;.: 
Government I wish to protest against it. It is not fair that this GovernmE' 
.. hoold try to tie the prospects of the future Government hand and foot by its 
ilchemes based on this assumption that private enterprise alone should be en-
.couraged, in regard to the' development of the basic industries of this country 
:and not that the State should take up these questions. 

I wish to state in this House that the National Planning Committee took it 
tor granted as axiomatic that of those industries which should be necessarily 
nationalised and socialised, insurance must be the very first one. I am sure 
'there is no difference of opinion as between different polit!cal parties in regard 
to the necessity for nationalising tbis industry. Therefore I wish to suggest 
to the Honourable Member in charge of this Bill that he should make a definite 
,statement of the policy of the Government in regard to this particular industry, 
as to whether or not they are going to consider  seriously and investigate the 
poslilibilities for the nationalisation of this industry in post-war time. If the 
~ l  "Member is not prepared to give any sort of assurance, if, on the 
other ~  he only comes to this House to strengthen his hands to control 
~  v.aganes. of t ~  various private enterprises, which are plying their trade 
111. tble parhc!llar mdustry, then I can only t.ell him that he is doing a wrong 
ihing and he IS not doing any justice either to himself or to this House or to the 
«luntry. 
Sir I oppose this measure . 

. III. T. 8 • . .~ I.  OIletuar (Salem and Coimbalore eum North 
~ t: Non-Muhamml\dan Rural): Sir. it is the considered view of ~ of u. 
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[Mr. 'r. S. Avinaahilingam Cheiitiar] 
that insurance is eminently :fitted to be managed by the ~ t of ~ 
~ t . It is not only from the point of view of profit, ~  ~  HonourabiB-
friend, Professor Ranga, ~ ~  but l~ from the pomt of Vlew ?f benefit. 
It will be II. happy day if we can have Ulllversal and compulsory Insurance, 
which will be of benefit to the poorest and the lowest, in the land. But, all h ... 
heen agreed, it requires something more -than the present Government.,. 

l\ebieve. 
'Ihis Bill seeks to amend the Insurance Act which was passed a few yeBl'5-

II-go. In the matter of insurance, .,,:hat we should ~  .is a matter of ~  
range policy. It is not like the ]omt ~t  ~ lll  whICh ~  to ~ ~ 
their ends today and pay profit. The lDsurance mvestor gets. hIS profits, If I 
may say so, after a long long time, after 20 or 25 years: posslbly he does not 
get it-his children get it. . •• 
Mr. llOOIeinbhoy A. Lalliee (Bombay Central Division: Muhammadan 

Rural): Life insurance is intended for children. 
Mr. T. S. Avinashilingam Ohettiar: In these circumstances the duty of the-

State is great to see that these companies are run properly, that they inve •• 
their monies properly, and that their monies are available after a long long 
time, over which the present insurer has no hold. So I think it is necessary 
that all provisions which should be made to supervise and look into and look 
after the proceedings and investment and other aspects of insurance companiea 
are right and necessary. In this matter I would refer to page 6 of the Indian 
Insurance Year book of 1943. ~ that they have said: 
"The main pitfall of the insurance business is inadequacy-of premiums. heavy expeDaea 

and heavy early lapses." 
I know of insurance companies which in their anxiety to catch a lot of busi"-

neGS in the first year give a premium of about 50 per cent. .  .  . 
IIr. llOO8einbhoy A. Lalliee: They used to give 90 per cent! 
~. T. S. ~ l  Chettiar: Quite possible. I hear that some com-

pames eVen grve 90 per cent. This is done with a view to catch business. 
~ t  the re!;uit t ~t when later premiums fail it becomes a dead weight on the-
l1Jsurance cOI?pames_ So I do really think that this way of catchino-businellS 
at uneconomic rates of competition should be put an end to in the u':terests of 
the policy holder. 
Secondly, the matter of heavy expenses comes in when large monies are 

paid to managers lind managing agents; and it is essential to control this far-
the reason, that today the monies are coming in because people have lots qJ. 
money in their hands, but the payment which they have to pay back comes 
much later and sO' it seems today to the insurance companies that they Rre 
carrying on very well, whereas it may not be really so if looked at ~ the 
proper long range point of view; and so it is necessary for the Government of 
llny country to make regulations to the effect that insurance companies are-
conducted on real long range vision. 
As regards lapses, the danger is especially present today_ We have an in-

flated currenc;v today; the people have lots of money in their hands, but this 
amount or money may not come to them in the coming years when inflation 
slowly subsides and when depression starts, with the result that many people 
who have gone in for inflated insurance policies today may not be able to pay' 
the premiums in later life; and so I do think that it is necessary in the interests 
of the companies themselves and it is very necessary in the t~ t  of the 
insurers or policyholders that restrictions should be put which will prevenli 
tllese companies going aground. 
Now, I would just like to say a few words about the clauses. It is tru&-

that in I'ome Clll'es even after the courts have upheld the claims of the insurerll, 
the monies have not been paid. It is unfortunate that such-cases exist. lJl-
my opinion these are trusts and the trustees, if they are to be real trustees-, 

~ l  not even wait for the claims to gO' to court, but as soon as they ar.· 
satisfied thai the claims are correct and legal they must be paid immedia\et,,-
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without any delay. So, I welcome t~  provision in clause 3 of the ~ Il which 
makes it incumbent upon the Supenntendent of Insurance to go mto thesa 
matters when such reports arrive and if necessary cancel the registration. 

There are one or two other things which we welcome, e.g., clause 7 which 
makes it necessarY that life insurance funds should be invested and kept 
apart from other ;ssets of the insurer and providing that a person carrying Oil 
life insurance business ·shall not be entitled to embark on other classes of insur-
ance business, unless the Superintendent of Insurance is satisfied that the life-
insurance fund is adequate for the purpose. I think this provision is necessary. 
There are other provisions with which we may agree. 

But there are certain provisions in this Bill over which I would like to have-
the opinions of the people c.oncerned. l ~  had ~ talk with the Honourable-
Member in charge of the Bill and also wlth my frlend, the Honourable Mr. 
Vaidyanathan, to whose experience in the insurance line I would like to pay a 
tribute. My Honourable friend the Commerce Member said, when I asked. 
whether he had received any opinions and whether he could give us those-
opinions, h'" ~  one" simple line in .answer-"What ~ .. opinions ~  Our 
insurance Ad"nsory Board has unammously accepted It. That IS rather 
.funny. In a matter like this which concerns provident societies, which con-
cerns commission agents, which concerns many .ested interests and which 
concerns the policyholders' interests also, I would have thought 
that the Government would have circulated this for public opinion 
to the various companies concerned and the various interests an<f 
people concerned. I have omitted to refer to one very important interes\ 
in this insurance business-and that is the interest of the insurance agents; 
themselves. None of these people have been consulted to our knowledge. Not 
only have they not been consulted, but, as I understand, no pains have been 
taken to consult them. And may I tell you that unless we have the opinions 
of the various points of view, it is difficult for laymen to go into the matter and 
j ~  it; and so I would like, even within the brief space of time thst may be-
avaIlable between now and the coming Session, that this Bill should be oircu-
lated to the people concerned, to the various interests concerned and their 
opinions received, and not ?nly received, but that the opinions may be cil'cu-
lated to the Members of thiS House before the Bill comes up again for disclIl-
Ilion. 

After making this preliminary remark about getting opinion, I would refer-
only to a few other points. Clauses 4 and 25 refer to the matter of .mdesir-
able competition between insurers and provident societies. Clauses 16, 32, .~  

24, 34 and ~  are some of the clauses on which I would like to have public-
opinion. 

So, while generally we support the principle of the Bill, that is, that mea-
sures are necessary to see that insurance companies are conducted well and 011 
the right basis and from the point of view of ensuring to the policyholder the 
.~ t many ye!1rs later of what he pays today and while supporting the 

pnnClple of the Blll, we would request that he should get opinions about D1nnv 
of thesp. provisions that he seeks to put in now. . 

There is one other matter which I should like to mention before sittinO' down 
and that is the amendment to section 29 which the Honourable M ~ refer-
red to in his ~  .. In ~  speech he said that there was a company or there 
: ~  two compames lD whlCh there was a common director. There is a pro-
VlSIon in section 29 that you cannot lend money to anv director of the company 
~ ~ any company which has a common director. The gentleman ~ l  hi!'! 
J ~ just for a day or-two, got the money loaned to the other company and t.hen 
!" ~  the transaction was finished he came back and tuok up his old job The 
lI~ l t was very enlightening. That only shows how people would iike to-
~~~ t t .l~  wherever it suits their purpose. It is therefore very ~
. lat prOViSIons sho-uld be inserted which will prevent such a thiDg Weo 

gp.nernl y s11pTJOrt the TJrinciple of the Bill. . 
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Mr. Hooaeillbboy A. Lalljee: Sir, I rise to support the motion moved by my 

Honourable friend the Commerce Member and I should like to eongratulaie 
~ most heartily for taking this matter up at the earliest possible opportunity. 
Owmg to the war, we really neglected a good deal of our other actiVities which 
ought to have been taken int-<? consideration even during the war. 

With regard to this Act, it is well known that an amendment wu 
brought in 1938. A large number of vagaries existed then. Great injustice 
was done to the assurers and the malpractices that were existing were brought 
to light and if Government were vigilant they would immediately have fol-
lowed up with other amendments in accordance with the facts  which were 
brought to their knowledge. The facts which the Honourable the Com-
merce Member has placed before us have been existing even after 1938 and 
the amendment of 1941. My friend Mr. Chettiar just now plaeed before 
us some of the defects and the remedies which are badly needed and I wonder 
why after all that he has said he still desires that these defects should be 
~ll  to continue to exist even for a day. That legitimate claims in these 
~  should be paid promptly is a question over which I am sure Mr. 
Dhettiar will agree with me and I sa.y, Sir, that the provililion that has been 
made in this respect is necessary and should be put into force immediately. 
Then mv friend the Honourable the Commerce Member has rightly 

pointed out' the conditions that are prevalent with regard to safety of inved-
menta. Here again everybody would agree with the common sense point of 
~  put forward by Mr. Chettiar-namely, that investments belonging to 
the Life department should be kept separate. The life insurance companies 
are the trustees and as such it is their bounden duty to see, and we ought 
io make it compulsory, that funds regarding life insuranee must be kept 
separate from all other funds. In the interests of the assurers, this ougbt 
to have been done and I say that it should be done immediately. I do not 
aee why any delay should occur there. Nowadays a number of companies 
are coming forward and are being floated every day and those who know 
what happened after the. last war should certainly take a lesson and say that 
\.efore the war ends we must take immediate action to see thai! .bose funda 
which have been gathered from the people for life insuranee must be 
proteeted. 

My fl'ielld has also peinted out something with regard to the appoint-
nlent of the Directors. I think that is a most essential thing to be done. 
We have seen this sort of thing going on in one of the most influential com-
panies. I was informed ,that a Director, a very high personage known in 
Mciety, was the Chainnan and the most wonderful thing was that during 
the time he was on the Board, practically guiding the destinies of the Board 
his firm was appointed the chief agents and when that wae brought io notice 
what do we find? The gentleman resigns and is re-elected. Very little 
"lime passed between the two events. Let us not allow such loopholes. Let 
it'be freely and frankly admitted that, human nature being wbat it is, the people 
must be protected, 

This is not the only instance. In many other companies these thinga 
have been happening. Very recently owing to the action and the vigilance 
of the Commerce Department and tbe Industries Department, some mills 
and some other concerns bave come to trouble. My friends have not dis-
closed the names of the directors of those companies. They have only con-
tented themselves by keeping a control over those concems but if the names 
of those directors were disclosed and the connection they have with thOt!le 
eompanies for a number of years, it would be a great thing to leam whp.ther 
other companies which have not been caught red-handed would not also have 
been impiicted in those cases. It is a fair assumption to be taken. Some-
how or other these things are going on and at least for tbe life polieies I do 
think that the life .ompanies must be immediately proiecied. Not 0. day 
should 'PUI. , ., . 
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Then, Sir, there is another important thing. I. do not know why ~ . 

Honourable the Commerce Member has not brought m one more clause WIth 
regard to the ~ t t .of ~  Agents. ~t present 40 per cent. of the 
1irst premium IS allowed directly m the :first IDstance and thereafter 5 per 
cent. for renewal. There is a Chief Agent and what does he. get? And who 
is this gentleman? Since we :first abolished t~ . Managmg Agents and 
brought in the Managing Directors, the COmmlSSlon went on. TIie son 
~l  and the son is naturally 3S ~ as the father ~  fm:thermore, the 
Managing Director even today under th18 Act can appomt h18 ~  the 
Ohief Agent and get 20 per cent .. ~ . That is the way. That 18 why .1 
ny that we ought· to make a prOV1810n also for the fact that as to what. thiS 
agent is going to do and who will be that person. It s?ould be l ~  

as in the Companies Act, that the p(;rson appomted as the Chief 
3 P.JL Agent by the Managing Director or the Board of ~ t  shall 
-not be directly or indirectly interested :with the Managing DIreCtor or uny 
·of the Directors of the Board. That must be clearly set out. You do noi 
want the Managing Agent to get the commission but you want his son to get 
~  commission as the Chief Agent. That is the position. 

I think eveybody knows here that practically all over Europe the life 
insurance business is run by the Government. In France, lialy and even 
:in Germany the life insurance companies were the business of the Govern-
ment. In fact, the life insurance companies were working as the agents of 
~  Government. Life insurance business is of such an importance that 
;those Governments have been making it a National Department of thE' Gov-
.ernment. Why should not do the same heret Why should we copy the 
-example of Great Britain? Great Britain is a mighty power, but its popu-
lation is small and they can manage their affairs very well because there is 
a strong public opinion there. If this system has existed in Great Britain, 
it is not right that it should also exist in India. In faet, it ought not to 
exist in India at 311. One really wonders why the life insurance business 
has not been made a State Department by the Government of India, which 
is the case all over the world except Great Britain. It is the responsibility 
of the Government to see that the poor people do insme, the children lire 
insured and that the Government will have to look after them. 'Ve started 
the 'Val' Risk Department of the Government, and they can manage it. 
The insurance companies are mere agents. A day may ~  when this 4(} 
crores ought not to be spent in any other way except for the use of the Life 
Insurance Fund and make all the life insurance companies the agents of the 
Government. As regards the business of trusteeship, nobody can claim my 
~ t  although my son may say that he is my trustee. My trustee 
IS he who keeps my funds for my children and gives them my money when 
I am no more. That is the duty of the Government and of every National 
Government. I do hope that during the time of my Honourable friend the 
Commerce. Member he will try to bring in a Bill tQ that effect and the 
country will welcome it, the masses will welcome it and most of mv friends 
Of. the ~ Party and of the Muslim League will certainly support it. I 
WIsh to make It clear that most of them will support it, not all. But I am 
sure the country will welcome it. With these words I support the motion 
and hope and trust that it will be put into operation immediately. 

lIr. Kanu Subedar (Indian Merchants' Chamber and Bureau: Indian 
Commerce): Sir, I am glad Government have brought this measure though I 
must say there has been considerable delay in putting through some of tbo 
improvements which were necessary and but for the war Government had no 
eXCUSe to make that delay. I am, however, glad to see my friend 
Mr. Vaidyanathan in this House. He is a man whom we trust and love in 
Bombay and whose absence we miss. I feel quite sure that with his close 
knowledge of the working of the companies in Bombay and with his -grasp 
(If the issues as between the insurers on the one side and the insured and thl) 
various types of life insurance companies and Provident Fund companies on 
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the other, aU the necessary improvements will be made in this measure ~ 
the Select Committee. 

Sir, I want to refer to one or two small points. In clause 16 ~  is a 
definite provision that the Manager shall not be paid except on the basis of a 
salary and that no commission'shall be paid to him. This is a very salutary 
rule and w.e all support it. But there is the Branch Manager and there is the 
Agency Manager and there is the man in a distant part who says he will get 
you lot of business if you fix him at a salary of Rs. 500· Sir, the company 
must necessarily tell this new man that we can only give you Rs. 50 a month. 
to start with but "if you bring business to use we shall give you more. W .. 
shall pay you on the basis of the business which you bring." While it is· 
perfectly correct that there is evil in the managing system with its commission, 
with its private family sort of establishment, that evil had to be uprooted 
and that any variant of that evil in the form of a Managing Director who has 
got sons and brothers-in-law and various other connections with whom he spreads. 
out in various offices in that company must be done away with. It is quite true 
that Government should use every vigilance. direct or indirect, and if th"y 
have not got a sufficient C.LD., they should engage a few more. I plead on 
purely business grounds that there are fields in which people bring business, 
promise to bring business, talk big and ask for a big salary to start vd.th and 
it would be fatal to any insurance company to promise large salaries to a 
Branch Manager or to a small agency or to a distant party who is merely 
a glorified canvasser but is called a Manager by courtesy. In such ca8e8 I 
feel that the interpretation of clause 16 should be made clearer and there 
should be no objection to the payment of commission, that is to say, payment 
by results h) people who promise business but who have not yet brought any 
business. 
Then, Sir, with regard to clause 4, it is very desirable that competition 

between. Provident Fund Companies and Insurance Companies should be 
eliminated, but in making this elimination what have the Government done '! 
Clause 4 decreases the minimum limit for life insurance companies to Rs. 1,()()(} 
and increases the maximum limit for Provident Societes to Rs. 750. This is 

• rather strange because the premium of Provident Societies is higher than that 
of the Insurance Companies. Besides Government have made no provision. 
as far as I can see, for those who want to get a policy of between Rs. 75(» 
to Rs. 1,000. It is very desirable that this particular range of policies should 
be also open to the public either by one or the other of this agency. It is 
also desirable that Provident Societies should be encouraged to develop special 
type of insurance business' which cannot be taken up by insurance companies 
and should not be encouraged to do business which rather runs counter to the 
normal and legitimate activities of the insurers. 

Then, Sir, I would like to refer to the other point. This Bill seeks t<> 
modify sections 27 and 28 of the original Act, and yet it appears that the 
Government have taken no account of the numerous representations which they 
have received with regard to the relaxation of the rule by which 55 per cent. of 
the investments must be made compulsorily in Government and approved 
securities. 

Now, Sir, I want this Government to take this matter logically, not today 
but at such reasonable time when they are ready for it. Either you take ull 
the money which comes from life insurance business and which, as I said, in 
the Central Banking Committee's minority report, is capable of running 
economically and to the advantage of the policy holders. You should take 
the whole ~  field in vour hands and retain all the funds which come 
and use them for such public· purposes as you have got. But if you are going 
to leave the field to private companies, as you have left it now, then you must 
consider the business and financial lt~  of those private companies. Ane! 
in this case my friend ~ . Vaidyanathan will be The very first man .to endorse 
what I am flayin!!:. In this case, owing to a llrogressive -fnll in the rate of 
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yield of Government securities, the figures and the well-balanced financiai 
~ t  . of some of these companies have got into ~  difficulties. ADd 
~  say. ~ t ~  &LW willing to put it in Government paper but. it is not. 
yielding them that rate which they ~ when they t t~  ~ S  the 
rate which they earned before, and that whIle the expense ratIo remamed the 
saw,e or incr.e;sed, the yield from the major part of their investments was 
progressively going down. This is a. dilemma which must be considered, having 
reaard to the fact that the Governn.ent in England, and following it our own 
G~ t here, are promising and threatening that the lower money rate 
policy will continue. .If it is to continue,. pl.ease ~  whether it is possible 
for insurance compallles to lock up theIr funds lU these Government and. 
approved securities to the extent to which they are called upon to do, awl, 
whether it. does not seriously disturb tlie financial equilibrium on which they 
have based their policy so far. On the other hand, as I say, I am entirely 
in favour of the general suggestion that life insurance business is capable of 
being managed economically by the State. As a matter of fact in the Govern-· 
ment insurance scheme in which Government servants alone are at present· 
admitted,-I do not see why other people also should not he admitted,-the 
expense ratio is 7 per cent. whereas t.he expense ratio of the New India. 
Insurance Company, which is the lowest among insurance cOlllpanies as far &1> . 
I know, is 23 per rent. Now who loses this 16 per cent? It is definitely lost 
to the policyholder. It must come out either of leRs benefit given to him or 
greater premium charged to him. This is a question, as I said, not in connec-
tion so much with this Bill but a matter of permanent policy, and I have n() 
doubt that when Sir Ardeshir Dalal goes into planning snd spreads himself ouf; . 
to the extent of so many crores in this direction and so many crores in the 
other direction and consults the Finance Member, he will find that most of-
these are mare's nests, that most of these projects he will not have money to 
carry out. T ~ are high-sounding projects, telling people that they are going 
to build palaces for them hereafter and my Honourable friend the TranaportJ 
Member promises to give the third class passenger things which will put to 
shame the pres£'nt first class amenities, and so on.. All these promises will 
depend on finance; and I say in the search for more finance, for regularly 
creating finance in large bulk, life insurance promises the best field. And 
f.urther, Sir, life insurance has only touched a very small fringe of the popula-
tIOn today; it has catered for the rich. Many of the rich people have taken 
out policies running into lakhs of rupees. But many of the poor people, to 
whom I~ life and the desire and anxif'ty to provide for their children muse 
he as k.een and acute, either do not understand it or they have no fadlities 
or in the past they have been cheated by canvassers, by bogus companies and 
~  ~  :t~ of adverse regulations. If they l~  to pay one or two premiums 
theIr pohCles used to be confiscated; but now Gm-enllnent have provided that 
where premiums are paid for a few years, they must be paid something. But· 
are Govenlment aware that the Surrender value of such policies ar.e so low 
that it is nothing short of expropriation, so far 9S the poor people are concerned? 
! say. there are a good many e,ils 'lssociated with the insurance enterprise· 
~  thIS· country. Recently we see e,idence that e,-ery bank wants to have an 
ll1surance company and every insurance company wants tv turn itself into a 
bank with a common directorate. Th£' same evil that mv Honourable friena 
Mr. Lalljee mentioned, an evil which could not be ~  to Government 
~ Il arise. I say there is something dangerous in the kind of development' which 
1" n0'Y t ~  place and watchfulness was never more required by Government 
t ~  I~ wIll be hereafter. And I trust that not only will the provisions of 
~ IS BIll .. as far as they a.ffect directors, be ,ery much strengthened, but that 
III practICe the Sup.erintendent of Insurance will justify his appointment and" 
!'absfy the count.ry that nothing untoward is being dune. Because, when lhe 
Collapse comes it will come simultaneouslv. But do not let us waifi till the 
collapse comes. Let us be warehful; in the interval let us weed out the bal: 
fJnes and mete out model punishment to them as a guidance and warning to 
1e others. Sir. I SUPflort the motion. 
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Sir Oowlllee lelllqfr (l3ombay City:. ~  Ul-ban): S.ir. I 
-should like to echo the last sentiments of my Honourable friend who spoke just 
~ . Watchfulness will be ;more necessary perhaps in the fut;ure tban even 
today, and the signs are that many evils may crop up which we are not quite 

~ t  of just now. I rise to point out two facts  which have been repeated 
.. twice in this House but which are not quite correct. If Government desire 
· to nationalise life insurance, by all means let them do so. But to say that 
'private' companies cost much more to run than if managed by Government 
i" not quite accurate. My Honourable friends ;Mr. Chettiar and Mr. M;anu 
-8ubedar said that Government do their insurance work at an expense ratio vf 
''7 per cent. and the best company to Mr. Manu Subedar's knowledge ~ it 
-at 2:j per cent. '!'hese are totally ditferent kinds of business and I am surpnsed 
· that Mr. Manu Subedar' should have made this . mistake. Government insu-
rance is coDflned tct its own servants, it has to do no' canvassing, it carries all 
· the risk itself, it has no investments and no capital. to raise; and all it htlt! 
·to do is to'register the names of those who are to be insured. and t ~ amounts. 
A private insurance company has to raise capital, has to mvest It, has. ~ 
':find its l ~l  has to maintain it, and above all, it has to see that It It! 
-honestly and effiCiently run. A percentage of 23 is not 80 high; anoth;r 
';)ompany may be a little lower. ~  if it is 23 per cent. and G ~ t 8 
· cost is 7 per eent. all I can say is that Government's expense ratIo may be 
one or two per cent. too high. 

Mr. T. S. Aytn .. nlltDpm Il~ : Wha.t is the lowest rate that you know? 

Sir OOWUj,e .JeAaDlif: 1 understanc! 22 per cent. is the lowest. There 
.' .is just one more point on which 1 venture to disagree with my Honourable 
. friend. 1 am very glad that ~ t ha.ve not brought in a clause to 
_.amend that section which provides that insurance companies shall invest 55 
'per cent. in Government paper. '1 'his is not the time to make such a change. 
H, as my Honourable friend ]\fro Chettiar said, safety, stability and honest.y 
. ..are to be our aims and must be our aims, then I think if an amendment is to 
come to that section, it should come in the other direction. Fifty-five per 
.cent. in Government paper leaves 45 per cent. for the Directors to play about 
.-with. 1 make no insinuation, I make no imputations, but I do think that in 
·1!Ome companies 45 per cent. is a little too much for t.he Directors to pJ.ay 
'. about with. 

Dr. P ••• BanerJea: Fifty-five per cent. plus the compulsory deposits. 
Sir OOw&81e, .JebaDgiJ': All told it is 55 per cent. 'l'he point I was trying 

_·to stress was that there is a good deal of temptation now.a-days to get control 
'Over companies which have large sums with which the Directors can play 
about with. That should be discouraged. The more'-the margin to play about 
with, the more the temptation for new multi-millionaires to get hold of these 
companies. 

Dr. P. B. Banerjea: What about the old multi-millionaires? They.are left 
-to themselves. 

Sir cow"jee .JeJlangi1': Unfortunately, they do not increase. At any rate, 
:"Mr. Deputy President., I can only repeat that I am very glad that such an 
, amendment is not before the House. 1 fully realise the difficulties of insurance' 
. 80mpanies t ~  by my Honourable friend. Mr. :Manu Subedar. Gover!l-
ment paper is at a very high rate and the return is very low indeed. But 
-they do have 45 per cent. to earn more and if they can invest this 45 per 
<·cent. judiciously, 1 do not think they have reason to grumble, especially when 
,there are companies, at least one fo my knowledge where under the Articles 
of Association, nearly the whole of 100 pel' cent. is to be put into Government 
'Paper and that company must be affected in the long run. Taxation is now 
-restricted, as much as in England VEry luckily, but it oughtlo go further and 
-1:bat ought to help. 1 have nothing further -to say, Mr. Deputy President, 
·-except to hope that Government will keep a watchful eye ')'ver this great, I will 
.-call it national, enterprise and will do their best to ~  that malpractices 
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do not ~ in, ~ that wheI?-they see .the .very ~ t .signs of such. l ~ 
creeping in they wIll not hesItate to brlllg ill legIslatIon before this House an4-
will t t~  to do so to stop the malpractices that some people may have in ' 
iYiew. 

lIIr. T. OJULpman-Kort1mer: ,Mr. Deputy ;President, two motions as I under-
stand it are before the House. The first is the motion of the Honourable the 
Commerce Member that this Hill be referred to a ~ l t Committee. The 
second is ihe motion of my Honourable friend ;Mr. lirishnamachari, who 
unfortunately is not at the moment in the House: his suggestion is that the 
Bill be circulated for eliciting public opinion. Now, Sir, we, in this Q-roup, 
feel that there are very powerful reasons why support should be given to the., 
motion ot the ,l:ionourable the Commerce ;Member. At the same time, ;r per-' 
sonally sympathise very much with the point of view of ;Mr. Krishnamacharl. 
My ,H6riourable friend Mr . .Krishnamachari feels, as many of us do feel, jlhat. 
Government is increasIngly by-passing this Assembly by having consultationa· 
with powerful people outside, either in the form of Advisory Committees or 
otherwise, and then  they come along and say, "well now; this ,House, we·' 
hope will pass our ,l:3ill. We referred it to expert opinion, and expert opinion 
agrees with us and we think you should put on the rubber stamp and make-
this Hill an Act"! Now,Sir, from that point of view, 1 sympathise with the -
attitude of my Honourable friend Mr. Krishnamachari. At the same time, us' 
I have said, we, in this Group, are not going to support his motion. We-
believe that the Honourable the Commerce Member and the Superintendent of' 
lnsurance,-whom we all welcome here in this ;House today,-have taken a.. 
very great deal of trouble about flIis Hill. They have sought to improve 
insurance legislation so as to make it as water-tight as possible. /i.s the two' 
last speakers have said, there is no type of IegislatioIi" in this country where it. 
is more necessary that Government should adopt an attitude [in my 
Honourable friend Sir Cowasjee J ehangir's phrase] of wafuhfulness,-where:-
they should adopt an attitude of very stringent enforcement of the law-than 
in insurance legislation. 1 do not propose to weary the House by going into 
details with regard to most of the 43 clauses in this Bill. I propose to confine 
myself to three main clauses, namely, clauses 16, 19 and 20. Now, Sir, if' 
Honourable Members will refer to the Hill, they will find that clause 19 seeks, 
to amend section 40 of the Act. As it is a little difficult to follow all this, 
I may remind the House that section 40 provides for prohibition of payment ' 
by way of commission, or otherwise for procurement of business; that is to 
say, it lays down certain restrictions and conditions upon procurement of inau-

~  business. Now, Sir, with regard to ~ t clause, ~  are three changes,., 
whICh the ~ t have in mind. 'I'he first change is the proposal in sub-
clause (a), to insert after sub-section (1) a new sub-section. 'l'hat sub-section 
proposes that so far as the Insurance agent, holding a valid licence from an 
Indian State is conCerned; he should be treated for the purpose of this section 
and also sections 41 and 43 the same as an ag.ent licensed under the Act to 
operate in Hritish India. 1 have not examined closely the precise constitution-
al significance underlying ~ ~ t  proposal. This is not the place to 
raise that. At the same time, 1 should like to draw the attention of the-
House to the wording of that proposed new sub-section, viz., the use ~  
of the word ·person'. (We know that an Insurance Agen'-as aefined in the-
Act is not any person but an individual) and then the Bill says thall a "person" 
holdi.ng a valid licence is an Insurance agent under the law of the State should 
be ~ t  in a certain manner. Well, it may be that  that is all right, but 
untIl we know what the precise legislation in a. State is, iii is very difficult for' 
us to express any opm!on, more especially as this point has J',o be studied' 
very carefully, in connection with clauses 16 and 20. In tha.t same clause 19" 
t~  ;'3ill provides for reduction from 15 per cen'tl. to 10 per cent. in the com-
DllSslon to be paid fu insurance agents. That fs a matter thail we shan have-
to examine very carefully in the Select Committee. But I should just like-
to mention this point to the House when we consider this general proposition' 
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bflfore the House. The point 1 would suggest for Honourable Members' consi-
deration is this, that there are-various kinds of insurance agents; some do all 
their own work in the way of preparation of policies and so on and so forth, 
others, may be little more than canvassers. It is obvious that if you are 
going to reward all these people in the same manner, what ~ be wo:th 
while for a canvasser would not be worth while for some one who IS engagwt; 
highly qualified staff and who is doing a very large amount of work and probably 
in some cases in effect providing a guarantee to the insurer, that what is 
, accepted in the way of any particular policy is a policy for which he is standing 
1ll the shoes of a guarantor, as it were. In other words, the insurance agent 
in buch a case, is in his own person a guarantee that any business which he 
(fives is good. Well, lSir, 1 mention that fact because it is very important. 
... 'l'he other pomt whICh is i1llportant is this. .I:<'or many years in this country 
15 per cent. has been 'rile generally accepted rate that i& payable to an insuranl!e 
agent. The Government have given no clear reason that I can follow for this 
change. In some cases, Government propose to differentiate between so-called 
"young" companies and the old companies. 1 consider this is a most obnoxi-
ous principle. It is perfectly true that (rovernment can turn round and suy 
that the precedent is already in the Act. It is in the Act. After a long 
hard fight, lSir N. N. lSircar had to give way on this point and he made a pro-
vision in sub-section (ii) of section 40 to that effect, viz., provided that in the 
· case of life insurers during the first ten years of their business they will be able to 
pay higher commissions to their agents than older companies will be able to do. 
'This is a most obnoxious principle and I am very surprised indeed that the 
· Government of India have actually emllodted it on their own initiative in the 
· Bill. May 1 explain one of the things that will inevitably follow from it. 
Let us take an old established insurance company,-I am not talking, of course, 
01 companies like New India because they are strong and so well established 
that they in tfie M"ng run-will have nothing to fear; or at least perhaps less 
· to fear than others,-but take a smaller and less powerful company. In such 
a case it has its agenfs scattered all over the country. These agents are now 
going to be restricted to 10 per cent. commission. Hut a few multi-millionaires 
"who make colossal fortunes out of black-marketeering, profiteering and other 
methods of making money in war time, come along and start insurance 
companies. In this connection, if 1 may digress for a moment, I was eX-
· tremely interested in the remarks of my Honourable friend, :Mr. Manu Subedar. 
He made, if 1 may say so, one of the best speeches on a technical subject that 
I have ever listened to in this House, and he drew attention to the activities 
of those who are forming insurance companies in close connection with banks 
and those who are forming banks in close connection with insurance companies, 
This is a subject 1 know a little about, because I have been studying some of 
the mmitications of some of these new companies very closely indeed, and, 
,therefore, knowing what 1 do, and what 1 am sure Mr. Manu Subedar a1;;;0 
knows, 1 am astonished that the Government of India should have made in 
,the Hill which they have placed before this House a provision to give yet. 
another advantage to some of these people. Frankly I am very surprised 
indeed that they should have done this and I hope when the time comes they 
will agree to the deletion of that proviso. • 
Clauses 16 and 20 must really be taken together, because though the one pro-

. vides for the restriction of commission of managers and the other deals with chief 
agents, they cannot be considered apart. 'I'he House will ~  that in 
1937 we agreed unanimously-all parties agreed-that in the case of insurance 
'business the managing agent should be eliminated. Quito€, properly. We all 
know the idnd of abuses that managing agents of insurance companies and 
bRnks indulge in and the unanimous feeling of this House was that· these 
lleople should go, Now, !:lir, if you study carefully these provisions of clauses 
'H5 and 20 linked up with 19 and other aspects of insurance law, which I need 
not refer to here, it is very clear to me at least that what. in fact. Govern-
-ment is doing-unwiUingly no doubt-is to restore the vosiuon for managing 
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agents. 'l'he Honourable the ()ommerce ;Member mentioned a ~I h?pe 
.be will tell us much more about it at a later t : ~ ~  had appomt-
ed himself or got himself appointed. as a managmg director for a long term 
of years. 'Now, l:)ir. I do not know ~  that happened, but if it ?l1ppened 
:after lU37. all I can say is that somethmg ~ t to be done about the ~  
Department, because they and their .. 8upenntende.nts of Insurance, espeClally 
Mr. 'l'homas alid illy Honourable friend, Mr. Valdyanathan, know 'iery l~l 
that the intention of the House was that managing agents should go and If 
.you look in the Companies Act you wil1 find that a managing agent not merely 

means ........ . 
The HODourable Sir M. AIiSul Huque: May 1 interrupt my Honourable 

friend for a moment 'I I do not remember whether 1 mentioned it then. 
:.but actually this happened in an Indian State. If that Bank had ~  ,,:orking 
in British India. it would. I am sure, have encountered many difficultIes. 

lIr. T. Oh&pID&ll-Kortmler: 'l'hank you, Sir. 1 am grateful for this infor-
mation. liut in regard to this question of managing agents, the managing 
.agent is not a person cal1ed by that name. The managing agent, according to 
the definition which Sir N. N. Sircar drafted v.ery largely himself, is a person 
by whatever name called if such person is in fact a managing agent. If I 
get my co-directors to nominate me as a managing director on terms whiiJh 
in fact mean that I am a managing agent. all I can say is, the sooner the 
{Jommerce Member and his able Assistants get on to me the better t 1 am not 
saying this in criticism either of my Honourable friend Mr. Vaidyanathan (r 
his predecessor because 1 tfiink that they both have done an enormous amount 
to clean up the insurance business in lndia, but 1 mention' it as a point for 
"U8 all :to bear in mind. If Government are going to argue that because of thiB 
case, you must have this new provision in clause 16 or a new provision in 
-clause 20, I say that if they are going to take that line then we in turn are 
entitled to say "what have you been doing"? Don't say you have got no 
·powers because we know that under the Insurance Act you have got ample 
P?wers to ~l with such cases, and furthermore if someone isa managing 
-dIrector but m fact, is a managing agent and that is contrary to insuran,'e 
.taw, you are entitled to proceed against him ill the Court. 

Clause 16 proposes that no manager or other adviser or person acting in 
·an advisory capacity shall be remunerated by way of commission. Now. in 
regard to this question of commission, I should, first of all, like to say that 
in common with the Honourable the Commerce Member and the Honollrabla 
the l:)uperintendent of InsUrance, 1 entirely agree with them that not merely 
;in insurance business but all over this country there has been widespread abuse 
-of .. commission" . We all know how many people lIa ve been altering their 
Articles of Association so that commission shall be payable to the managing 
'agents-before E . .P. '1'. for example, and many other eases can be given. 
-Government therefore feel that something must be done about this and GO 
ihey propose to limit commission. Hut what then do they do? 'l'liey merely 
"Say that if a man is a manager he may not be rewarded 
by way of commiSSIon. But supposing I am the insurer and I have 
:a manager who formerly has been very valuable to me and has 
brought me much of business, I say 'I am sorry J cannot reward you by 
·commission any more, so I think you had better join the Board of Directors 
·a?a I am sure my colleagues will reward you. If they agree with my ~
tlOn ~ ~ if you become a direcwr you will then be rewarded by way of 
'commission or share in profits'. Now, Sir, it does seem to me fantastic to 

~ t. that ~  the very ~  who control· a company,-the people who 
,decule ItS policy, the people who are primarily responsible not merely to the 
"hareholders but to the policyholders,-tliat these peopl.e should be allowed to 
remunerate themselves in any way they 1ike and nobody else should he allowed 
t·o be remunerated on the same basis. Not that I suO"aest for one moment 
t~ t they should not be rewarded oy way of ~  on profits,-Commis-
'-;Ion on profits mayor may not be an excellent way of  rewarding your staff 
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or your directors--l merely suggest that for the o-overnment to come along. 
and say to this House 'you cannot reward a manager on the basis of commis-
sion on ptolits while you can do so in the case of a director' is somethingwhicb. 
( find myself unable to understand-more especially as in my experience-
Directors very natUrally do not pay more to their staff, or to their agents or to> 
their chief agents or to anybody eic;e than they have to pay as a rule. There are 
of course exceptional Directors"!' _Some of 11S get more pay than we deserve l; 
but the fact remains that generally speaking Directors are pretty careful about 
how much they do pay I 

Mr. HOo8etnbhOY A. Lalliee: Very, very careful! 
Mr. T. OJlapD1&D-Korumer: They are not so careful as to how they take-

remuneration from other companies I I do not want to say any more about 
that clause, but it will be obvious to the House from what I have already 
said that 1 am opposed to it and we in thts Group unanimously feel it will, if 
put into force, in fact, not be enforcible because it will be got round and evaded' 
by all the dishonest people while the honest people will be bound down by it· 

Mr. Sri l'ftka8a (Allahabad and Jhansi Divisions: Non-Muhammadan 
.Rural): That always happens! 

Mr. T. Ollapm&1l-Korumer: But in this case it is liable to much more abuse-
than usual. My Honourable friend knows very well why; because he is flo 

banker and he has much experience in this matter. He knows, and I know.-
and most of this House knows that the reason why there has been so much. 
abuse of commission in the last two or three years has been due to financial 
rea90ns and not to other reaSons such as Itave been alleged. In other wordS,-
primarily the abUBesthat we have seen in the last two or three years have 
arisen from the intiationery tendencies whl.ch have been so widespread ever 
since the early part of 1942. In the case of Chief Agents, of course, if Govern-
ment are going to restrict commissions they must define what an agent is and 
they have sought to do so in clause 20. 

With regard to clause 20, I do not propose to go into any detail, but I 
would comment again t ~ a feature appears there which appears also in 
clause 1U, namely, the distinction which is sought to be drawn between an 
agent of a new company and an age!lt of an old company. It is clear Io anyone 
who has any knowledge of Insurance business that the effect of the latter half 
of sub-section (3) of the proposed new section 40A will be that many old 
established insurers will lose business to some of the new Insurance companies 
that have come into t~  as a result of inflation in tlie last three or four 
years. S6, Sir, we strongly object to that provision -al!0. 

1 do not think there is anything more that I have to add at this stag& 
except to repeat what 1 stated in the beginning, namely, that we in this Qroup 
support Goyernment in thell" desire that this Bill should be referred to a 
Select Committee. 
lIr. L. S. V&td.Y&1l8tb.&D (Government of India: Nominated Official): 

The Honourable the Commerce Member will deal with the points raised by-
the speakers and 1 am only now answering one or two points raised by my 
Honourable friend, Mr. Chapman-Mortimer, which bear on the ~ l sid& 
of the issue. J:t'irstly, he referred to section 19 and he said he was not in a 
position to understand fully the implication of the new clause lA. I may say 
in this connection that if there is a British Indian insurer and I will take the 
case of New lndia, as it has been already mentioned C:l the floor of thip, 
House, the British Indian insurer transooting business in an Indian State, 
according to the' law as it stands at present, cannot pay commission to an 
agent of New lndia confining his activities exclusively to the indian ~St t  

unless he takes out· double license. The position now is fu enable New India 
to pay commission to that agent he has to take out a license from British India 
and since he is working as an agent in the Indian State he bu to take a licens$ 
from the State as well. '!'here are laws of other States also which ~ ~ 
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loosely drawn up to the effect ~ t no insurer can pay commission to any agent 
in India unless that State license also is taken. Let me call that State "A" .. 
Then all the agents of New Indil;', will have to take licenses not ~ l  from 
Mysore, Haroda etc. but also from British India and that state A. '1'0 avoid 
these anomalies it is now sought to provide that if any agent holds a valid 
license of an Indian t:;tate then he \yill be also a lieensed agent in British India. 
so that the Hritish Indian company mm without a double or triple license pay 
him commission. That is only what. is sought to be brought in the terms 3f 
that clause. 
My Honourable friend Mr. Chapman-.\'1ortimer also objected to the favour-

able treatment that has been sought to be given to young companies in the 
1ll'ovisos to clause UJ and also to some provisos in clause 20. He himself, to 
the best of my knmvledge,piayed a very important part when the lnsura,nee 
. Bill was pclssed and became the present Act in the year 1937-38, and at th!lt 
time the Legislatur.e did make some discriminatory provisions in favour of the 
young insurers defining them ·as insurers within 10 years of incorporation, ana 
if we did not repeat that: principle then the Governmenl would be critic:ised 
on the score that they have not been quite consifltent and it has been felt 
that these are very desirable provisions unless my Honourable friend, Mr. 
Chapman-Mortimer, is going to make out a case that these provisions are going 
to militate subfltalltiaHy ngainst the sound working of influrance in general 
and of these young companies in particular. 
He again ilrew l'eference to clause 16 in, the terms of which it is proposed 

to limit the remuneration of Mnnagers. Sir, I have been in this position as 
Superintendent of Insl1l'ance for about a year nnd in this short period the number 
of npplications that have flooded me with reflpect to starting of new companies 
has been enormous and more than that very undesirable features have been 
noticed in thnt the method of remuneration to he paid to those persons whc are 
at the helm of nffairs which are not put in the flhape of open rnpees, annas 
anil pies hut in the flhape of modest and pity evoldng small figures as 5 per 
(·ent. nn first pl'emium and 3 to 4 per cent. on renewal premiums. Thif1 if1 a 
very undesirable feature which should find no place in the Articles of Associa-
tion of any Insurance Company. Here is Mr. X, the Mlfmager of an Insurance 
Company and there ifl a proposal before him to consider whether to accept or 
reject. Naturally he has to consider the proposal on its own merits as fo 
whether it deserves to he accepted or not. On the other hand human nature 
being what it is, there may he a sllb-conscious suggestion that if he reiects this 
proposal, 5 per cent. on first premium will not go into his pocket and another 
3 or 4 per cent. for another 20 years. It is desired to put down all these un-
desirable featmefl. Commission of 5 per cent. ori the first year's and 2 or 3 per 
cent. on the renewal premia. which one might say in :terms of pity as small, 
will actually amount to lakhs when companies expand and grow to be very rich 
and big and we are all visualising the 'day when Indian insurance companies 
will grow into big concerns and we have to provide having that day in vip.w. 
There was one point made about insurance having been nationalised in 

MYflore. In Mysorethere is a state scheme, as we have the postal scheme 
which is thrown open to government servants. They have to pay a. premium 
up to ten per cent. on their salaries compulsorily. And there is also flo public 
scheme which is thrown open to the membellB of the public but there is 0. 
great difference between having a public scheme rllD by Government fo'! the 
service of the general .population and nationalising 'this insuranee. indlistry as 
a whole. 
Y have got nothing fm;tb.er to say and I am sure the Honourable the 

Commerce Member will replyt,o the otber points raised in the discussion. 
The Honourable Sir M. AIlIul Huque: Sir, I am grateful to the different 

see,tions of the House 'for the favourable .response which has been given by the 
<1ifferent Partie'·, with reference to the Insurance 'Amending Bill. In c;puf3. of 
It l ~ criticis.J1l or ~  herp.. and there and in spite of my friend 
Mr. Krishnamach:ll'i'fl motion for circulation. ~l  is .no doubt that the con-
!>enFnUl of opinion, 1';0 far as this HouRe iR concerned-and J take it that tha£ 

11 
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is a reflex of the opinion in the countrY-Is that the time has come -when, 
merely on the score of ourselves being ill the midst of a war, we cannot and 
should not sit· tight, but must do something to rectify some of too abuses 
which have already crept into iQ some of the insurance companies and are likely 
to creep in more in future months or years in the insw'ance structure of th1::1 
country. I am really grateful to the Honourable Members of the House for 
that. 

Sir, several questions have been ~ as regards the previous consultation. 
and my friend, Mr. Chapman-Mortimer, almost generalised it as the character-
istic of Vovernment movements tOday in the way of bringing legislation by 
consulting a few persons. 1 would only remind my friend Mr. Chapman-
Mortimer that we are. in the midst of a war and in the midst of a war it i. 
not always possible to have the dilatory method of a long-drawn out procedure. 
particularly in a country like bidia whiCh, as my friend Mr. Chapman-Mortimer 
lmows, is a vast country with four hundred million people, where quick 
consultations between one part and another is extremely difficult and specially 
at the present moment. At the same time, the fact that we have on occasion. 
'3rred on that side does not indicate that we do not mean to take into considera-
tion aU points which are brought to our notice. In this particular case (anfi 
here 1 might say that I do sometimes feel that experts are dangerous ~l  

power which may have to be kept under a certain amount of non-technical 
control) we did consult a properly constituted body, where there were repre-
sentatives of all the insurance interests, including the provident societies about 
which my friend Mr. Joshi asked me, and I must say that on some of the 
points there was quite lively discussion on the principles which have be'D 
embodied in this Hill. We did consult the chief agents. Not only that I 
promised in that committee that as soon as the Bill is drafted it will be sen' 
to every member of the Insurance Advisory Committee ('onRisting of India!)! 
and .l!}uropeans, representatives of business houses, immrmH"(' companies, provi-
dent societies and other interests. We have done that. It i" not my intention, 
al I said before, to rush through. What I propose is also neither to dilate nor 
to rush through nor to make any unnecessary delay. Subject to ~  assent 
of the Honourable the Law Member, who is always the Chairman of these 
Select Committees, 1 dC' not propose to call this committee earlier than about. 
the beginning of January. 1n the meantime 1 want to circulate this Bill onC41 
again to the members of the Insurance AdvillOry Committee. I want to ean 
ft formal meeting of the committee, have their views recorded properly an' 
have them circulated ~  members of the Select; Committee. 

Kr. le. L. O. CJwilt (Bombay: European): Will the Honourable Member see 
to it that a copy of this Debate is sent fa every member of the Commit1ee? 
fte Boaourable Sir K. AIinl Buque: It will be very difficult for me f.e 

arrange that. 

Kr. T. OhapmlLll-][ortimer: J do not want to interrupt the Honourable 
Member but I should like to be quite clear on one point. Supposing this ill 
l ~t to the Committee and they say "Oh, yes, we want this and t,his and some-
thmg else". These are the views of the Advisory Committee and with these if 
he  comes back to t ~ House, does it mean that ~  are bound to accept them? 
fte BOII.Ourable Sir 1l. AIiIUl lIuque: My friend knows the constitutional 

pOilition. ,Whet? the House is in seisin. of a piece of legislation nnd it goes to 
a S l~ t CommIttee, thai. S~ t CommIttee has the fullest right to go into the 
q.uestlons relevant and withm the scope of the Bill and this House has a fuK 
~ t to t ~ up thAt ~t  which is reported by the ISelect Committee. My 

~  Mr. ~ ~  .as. I said, has raised some of the points affectinr 
the. Issues of. the BIll. Itself. SlmIlal'ly. it may he that othsr interests have got 
theIr. own pomts of. view and ! want t~ t the Select Committee should be fully 
: I ll ~II t of . the dIfferent pomts of VIew on the different lIIection wbi h  . 
lncorpol'ated fo the Bill it.self. scare 
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Babu Baijnath Baioria, M ~  Association: Indian Commerce): Why not 

have witnesses before the Comnuttee? 
. The Honourable Sir J[. AziJul Huque: I will leave witnesses to the criminal 
and civil courts. :My friend will understand that. . 
I say that perhaps, in view of the ~ t~ ~ regarding paper 
rt·cularly it will not be possible for me to cIrculllte thIS BIll except to some 

~  t~  imporlant industrial and trade ~ t ~  of. t~  country and l do ~  
that that will at least give the general pubhc, whIch IS l t ~  an OpportunIty 
to consider the merits of the Bill. There are the ASSOCIated ChllDlbers of 
Oommerce, the Federation of Indian Chambers of Commerce and I ~ ~  and 
tahe ]'ederntion of Muslim Chambers of Commerce and other orgamsat.lOns of 
all-India importance. I propose to ~ t~  Bill, to ascertain their VIews t.o 
such I18sociations which are of an all-IndIa Importance and I want to place theIr 
views also before the Select Committee. But having done that my duty is to 
leave it to the members of the Select Committee and their good judgment. I 
want the Oommittee to be appraised of all the opinions on this Bill. After 
that, it is my intention that subject to the Select Committee coming to a decision 
on this matter, to take up legislation in the next Session. If there are· any 
other points of importance which arise I shall certainly take them into considera-
tion. 
MS attention today on the floor of the House and for the last few days has 

also been drawn to various other t'bjectional and deplorable features in the 
insurance business of this country. I am fully in agreement with all those who 
feel the time has come when not only we should be watchful but that we should 
be particularly watchful that the India of the future is not handed over to a 
few monopolists in one way or the other. It is a great cGuntry and has a 
greater future before it and it will be an evil day for India' when she will be 
dominated by a few either in the field of politics or economics. I yield to 
none in my desire that we should take every possible step to see that n few 

monopolists do not control the economic future of India. If there 
is anything in the insurance line by which we can help that ohjective, 

I can assure you Hurt we shall not be behind in bringing in-relevant legislation in 
this House and as soon as possible. I am told that there are other malpractices; 
I am told that there are people who are trying to capture some of these 
organisations to play with the money which they may have in these concerns. 
It will be my duty t,o keep a watch over that thing, and at any stage if I find 
the situation is comin!! to such a. pass in which it is becoming a feature at 
least with some vf these concerns, we will do our best to bring in the relpvant 
legislation, or at least bring it to the not.itt:: of the House thro·ugh the relevant. 
legislation. 

4 P.M. 

My Honourable friend, Mr. Vaidyanathan, has replied to some of the l ~ 

which have been raised by Mr. Chapman-Mortimer and others. I do not think 
I need say anything more. I am quite cognisant of the fact t,hat there will h"l 
difference of opinion as to whether industry as a whole or ins.urance business in 

t ~l  should be a private· enterprise or a state concern. (An Honourable 
Member: "State certainly".) I would certainly welcome that dav. But I am 
personally a bit nervous to take that step immediately today. (An Honourable 
Member: "Why?") Because I find how similar state enterprises are : ~ 

discussed through questions and resolutions in such wav.:;, as when the t t ~ 
master of a particular station refusing II wagon to a particular person becomes n 
matter brought up before this Assembly through interpellations-I at least 'I'."nu!d 
wait for a little better atmosphere before I think of char.ging the present s:vste711. 
(An Honourable Member,: "You must not be afraid of criticism. ") I w:mf 
criticism, I want discussion; but I want my friend also to realise that ~  ~ 

not, living one thousand years in the past or one thousand years in the futllre, 
but living in today and the atmosphere of today_ If l ~  the financial 3.ncl 
?ther str1lctures intact in this country, I am asked to break down the entire 
1l1surance structure of some of the biggest companies in India whir·h h[' ,"e 

1i:2 
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devoted years to making this business a success, and. If I am ~  by l l ~ l  

to destroy the whole of that structure, I will hesItate toO do It fo1' the time 
being, at least till a national Government is in power. It iE! no us.e my friends 
criticisina me saying that I ilo, not represent the people, and III t,he stmle 
breath ~  to me and saying "You must take steps which only a nation!!'l 
Government can do". A national Government can only exist when you have 
got complete confidence in those who are respoQsible for the decision of quest,ions. 
of policy. I am not Raying whether! do .represent the. people or not. I ~ 

not :oaying whether my Honourable fnend IS correct or lllcorrect. All I say IS· 
that in the existing state of affairs Prof. Ranga's discussion is not just the 
proper thing for thiE! House to decide .  .  .  .  .  .  . 

Prof. N. G. Ranga: Why do you not begin that at any rate? 

The Honourable Sir 11. Azizul Huque: I am quite prepared, as I say. My 
objective is quite at one with his. I entirely agree with ~  and I do hope it 
will be possible some day-I do not know when that day WIll come when we can 
rebuild all the existing structures. I would very much like that the cities of 
Bombav and Calcuttfl. and Delhi should be rebuilt after wiping mvay eV'Jry 
buildmg. t would desire that every building should be built by the side of the 
Jumna, but I cannot oef;troy the buildings which are existing t:oday. That is 
my difficulty .  .  .  .  - , 

IIr. T. T. Krishnamacha.ri: Does the Honourable Member want to bring Fort 
Stikhine on to the Jumna? Ask for the assistance of the War Transport, 
Member! 

The Honourable Sir 11. Azizul Huque: I 00 not want to turn Delhi into a 
Venice by having a few pleasure boats there. But as I say ~  difficulty is that. 
I do not knl)W ,,,hat a national Government will do; they might think of com-
pletely destroying this city and rebuilding it. That might be in consonance with 
their ideal: that might or might not be in the best interests of the country. 
But situated as I am, I cannot possibly destroy n whole cit:v in order to rebui'ld 
it. There are abuses, there haye been pitfalls, there have been mistakes; there 
• are things which we desire and desire anxiously to rectify. But I ask of Prof. 
Bangn seriously, when we rebuild, does he want the whole city of Calcutta, or 
Bombay or Madras to be demolished and then rebuilt? I am therefore a bit 
hesitant in expressing my 'views on this matter, and I think in this Legislature 
it is the problems of today and the problems of the next few years which 
should suffice for myself. If l am able through your help to do something 
better for toduy, I would as;k Prof. Ranga to dream his dream and think only 
of tomorrow but I will try to do my best, to do what I can, for todav. A"s 
~  the question of the fut,!re of this insurance, I entirely ~ that 
lIl>'urance should cover a much WIder field, not only life and fire and accident 
b.ut there should be insurance of crops, insura!].ce of cattle, insurance against 
I I~  old age Ilnd ~ .  other forms of insurance. I yield to none in my 
deSIre that all these thmgs should come. But as the Commerce Member in 
charge ~ ~  for ~  time being, I am ~ l  concerned for the tillle being 
to see what ~ can do 111 order that these thmgs may become possible in tl 

~~ t  buIld on a clean solid foundation t ~  little structure we a;: 
raIsmg today. When the superstructure and the palatial buildings come P f 
~  ronay have the credit for himself; I shall be happy if  I can find th t ro . 
little brIck has been added and that it stands solidly to "support the f a Dnke 
I oppose the circubtion motion. . ramewor . 

Mr .. Deputy ~ t (Mr. Akbil Chandra Datta): Does Mr K' h h' 
press hIS cIrculatl.on motion? . rIS namnc art 

. Xr. T.  T. ~ . : I am not withdrawing my motion 
1Ir. Deputy PreSIdent (Mr. Akhil Chandra Datta)' The u f' . 

'"1 t"TJhat the .BilI be l l t~  for the purpose of elicitin; puNic q e.s :lOn IS: 
.. 8 nnuary, 1;)45. " opmlOn thereon by the 
The motion was negativei. 
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JIr. Deputy President (IVIr . .\khil Chandra Datta): The '!uestion ~: . 
"ThIlt the Bill further to ~ . the .Insurance Ad,. 1938 : ~  Am.mdment) be 

re,ferred to a Select Committee conslstll1g of Mr. Bhulabhal J. I?esal, Mr. Abdul Qalyulllt 
Mr. N. C. Chunder, Mr. Satya Narayan Sinha, 1\1r. M ~  Nauman, Mr. H. A. 8ath,ar 
H. :r!ssak Sait, Sir Muhammad Yamin. Khan, M.r. A ~ ?h.alldra. Datta, Mr;. T., r. 
Krishnamachari. Mr. T. Chapman-MortIm('r, Mr .. E. L. C. GWIlt, Ral. B~  Sir : ~t  
Bha chand Soni, Sir Vitha 1 N. Chandavarkar, SIr Abdul Hahm GhuznavI, Mr. Hoos8m-
bh ~ A LaUjee Mr L  S Vaidvallathan and the MO"'ilr and that the nwuber of members 
wh':?se presence ;hall be ~ ~  to constitute a meeting of the Committee shall be five." 
The motion was adopted. 

THE ~ A~ UreE M~lITTEE BILL-contd. 

:Mr. Deputy 'President (Mr. Akhil ~ . Datta): The next is the motI.on 
moved by Mr. Tyson on Tuesday the/th November, 1944, about the RUle 
Committee Bill. Prof. Ranga. 
Prof. N. G. Ranga (Guntur ('11m );'ellore: Non-Muham.n1adall Rural): The 

other day I was saying Just before the House rose that it was wrong on t ~ 
part of the Government to have come forward with this proposal on the grounu 
that they do not make any provision whatsoever for any contribution from the 
Central Government or the Provincial Governments towards the finances of the· 
proposed committee in :1ddition to the funels that are to be provided by the 
growers concerned. As I have said before, I have very strong objection to 
this innovation. It is the duty of the Government here and in the provinces 
to finance research and other activities intended to benefit those who arE, 
interested in the production of various crops in this country and also in various 
trades and industries. In fact, it has been the practice of this Govprnment 
t.o finance more and more schemes of industrial and technological researches 
in this country in the interegts of commprce and industry and Government did 
not come forward with (my proposal to demand that the people con.:erned 
should pay for all tlwse. services. I ndeed the Reconstruction Committee of the 
Executive Council itself ~l t  thHt ;11 post-war times the Central Govern-
ment a;; well as the Provincial GO\'ermnents should finance such aCtivities as 
scientific and industrial research, planning and technical enquiries undertaken 
in conjunction with the representatives of industry, geological and mining 
surveys; the provision of facilities for training technical staff in both subordinate 
and higher grades, including where necessary, training overseas; obtaining of 
technical experts from overseas, allocation of priorities for machinery, provision 
of power and transport facilities, finance, either direct or through some kind 
of National Development Corporation in which the public can participate, 
organisation of internal and external markets, e.g .• through an Indian Export 
Corporation; tariffs or other means of safeguarding industries; statistics and 
commercial information. 
[At this stage, Mr. Prer,ident (The Honourable Sir Abdlll' Rahim) resumed 

the Chair.] . 
All these things are proposed to be organised in future and they are to be 

financed by the Central Government and if necessary by the l ~ l Govern-
~ t  l~ . There is no menti?n here by the Executive Council Special Com-
mIttee to thB effect that the mterests concerned should make any kind of· 
contribution. I do not know why the Government are so very ~  that 
such an important body of producers as the rice growers should now be made 
to ta.x themselves in order to nnance all necessary scientific research. 
SIr, .even the Royal Commission on Agriculture did not approve of the idea 

of formmg a special committee like this for rice crop in this country. It has 
~  .spedal objection .to it on the ~ that such committees 'organising 
ahtudl11al researches WIU only l~ l~tlll  the work of various Provincial 
ih°V"ernments and ~  be of the Central Government also and it maintained 
. at so far. flS. paddy: ~  in this country is concerned, so many people are 
~t t  m It that It would be the specill;l .duty and responsibility of the 
r ent.ral Government foS ~  as the ProvInCIal. Governments to nnance the 
~ l  research and not to throw tbe burden of the research on the shc.ulders 
o t e ~  concerned. 
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it is true that the Royal Commission on Agriculture also suggested that 

certain trades interested in any particular crop may be expected to fina.nce.· 
any special research that may be orgalllsed lor it but it had in its view-and 
in fact the t~ that have been quoted by my Honourable friend Mr. 
Tyson also support this view,-only tnose who are t ~  in such crops· 
whose export markets had to be developed and in whose production only a few 
rich and well organised planters are interested. Even if you take the Lac 
Committee or the Cotton Committee and other committees ~l  with tea. 
and coffee, you will find that there are a few very big planters, who are very 
well organised and who are able to look after themselves. They can form. 
theIDielves into very able and effective organisations &,nd they are interested.. 
in exportillg a very large portion of their produce to other countries. Therefore 
they are anxious to improve the prospects for more and more profitable exports-
to other countries. And so it might have been argul;ld that it was desirable on 
the part of the Government to have expected them to finance their own market-
ing organisation. But so far as rice is concerned, even what we produce in this 
country is not enough. We do not want, any outside markets for our rice. 
Vie are only anxious to cater to our own consumers in this cuntry. It is only 
if we produce more and more it will be possible to make India self-sufficing 
in the matter of rice. Therefore the question of trying to find markets t ~ 

India does not arise and I do not know why the Government are so very 
particular that this committee should be formed at this stage and that it should 
be finanCled only at the cost of the producers. 
It may be argued thut after all this particular cess is so small and that 

it is expected to be recovered from the rice mill owners and therefore it is not 
likely to fall on the shoulders of the peasants. This is a wrong impression and 
wrong.. assumption also. In actual practice, it has been found in the South 
as well ill the Punjab, where the Sales Tax has been imposed that although it 
had to be paid in the first instance by the tradesmen, it had necessarily either 
to be deducted from ~  price that was being paid to the pe!lsants or to be 
added on to the price the consumers had to pay. So, this particular cess 
can be shifted on to th€ shoulders of the peasants and this will certainly happen 
in post-war times when the imports from Burma, Siam and other countries 
would be coming in and every ton of these imports would be able to settle 
the price of the total production of rice in this country and in those days we-
cannot be quite sure whether the Government of India would be quit.e willing 
to come forward and give the necessary protection against these imports. In 
these circumstances what will happen is that the peasants will have to bear 
the burden of this particular cess. 
'{'hen, Sir, this is only the thin end of the wedge. There is no guarantee 

that. it will stop here. Now, the Government. have come forward with this 
proposal of six nnnus per to.n. Once we pass ~  Bill and allow this Committee 
to be established, it will be open and pOSSIble for the Government also to 
come forward and propose an increase in the rate of t.he excise duty. 'fhe 
burden will grow and will go on increasing and these burdens will be in addi-
tion to those which t.he peasants have to bear in the provinces. I want to 
register my protest against t~  met.hod of indirect taxation and increasing the 
financial burdens that are bemg leYled upon our peasants. 
Coming to the proposed functions of t ~ ~ tt  I find .that even in 

this regard. Government has not been suffiCIently liberal or far SIghted. Even 
in the Final Act of the United Nations Conferenc('l on Food and Agriculture· 
which has bpen proposed in pursuance of thp, recommendations of the Rot 
Springs Conference in America about hm ,vNtrS flg-O. we find that they propose 
"to work to better the condition of the rural popUlations, organisation and 
successive stages in thfo rlistributingand marketing, methods of reducing costs 
of production and distribution, demand and prices, trends of fluctuations in. 
production. prices and the incomes of the pP3sants, provision and use OT credit 
for agriculture, scale of enterprise. economical use of labollr :md machinery 
and gross and net income in relation to ollliput and consumption. 
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"There is 110 mention at all of any of these. items. ~  Sir,. domestic .an. 
international trade also ought to be studIed accol'dmg to thIS Hot S ~ 
Conference-and other aspects of national and inteme:tional ~  ... TheIr 
land tenure and co-operative systeI;l1 should also be studled; the posslblhties for 
giving subsidies for production have to be studied. Then, ~  ~  to study 
adult education and the presenting of the case of the agllCultunst ~ l~  
before their respective Governments as well as the monetary . ~ t  
Then, there is the provision of alternative employment for our agrlCultunsts. 10 
case they are un-employed as a result of any ecopomical methods of product.lon 
which may be introduced. 'l'hey also propose that the ~ t  concerned 
"1ihould study the enlargement of foreIgn markets and mcreased storage, pro-
cessincr and marketing facilities and commodity arrangements. The G ~
ment ~  India have not thought, that through this Committee it may. be pOSSIble 
for them or they expected this Committee to try to ~t into ~ lt  arrange-
ments with the producers of rice in other countnes so that It m.ay not be 
possible for them to dump their surplus rice in this country. There IS no such 
propOfial at all. 

Even coming to the Reconstruction Committee of the Executive ~ l. 
"1 find that their idea of the future of the agriculturist in this country 18 much 
more liberal· than what is now proposed to be done by this Committee and .by 
ihe Government. Their sch€.me also includes organised marketing, financmg 
·of agriculture, common buying and selling, crop planning, elimination of 
middlemen, imports of foodgrains to be controlled. guaranteed prices to be 
assured to the peasants. Then. Sir, they suggest that the Central Govern-
ment must accept responsibility for greatly increased measure of expert advice. 
equipment, finances to the provinces and also majntenance of Oentral research. 
But this Government comes forward and savs that the Central Government will 
~  up as many of these t ~  as possible. They must do the 
minimnm possible work ,,0 far as the peasants are concerned and the peasants 
themselves should finance their own reseal'<:h and their own marketing. There 
is no effort being made to give ::my kind of a£surance that the Central Govern-
ment will be prepared to place funds at least to the extent to which this Com-
mittee is going to provide through this excise duty. 
Coming to the details of this Committee, I find that an unequal representa-

-tion has been provided for the various provinCes. As my Honourable friend 
pr. Banerjea pointed out the other day, all our provinces are not equa.lly 
'Interested in the production of rice. Bengal comes first :md Madras comes 
next and then all other provinces, but it is proposed that all the provinces should 
be given equal representation. In other clauses al80 the Government seem t() 
be aware of the unequal importance and therefore they have provided differing 
quantums of representation on this Committee. That is a verv Rerious mistake. 
~  they are anxious that f'Jvery province must be rep .. esented oit this Committee, 
~  . it is open to them to see that no. province which deserves more representa-
tIOn than the minimum IS denied that additional representation merelv because 
~  smallest producing provinces have to be given the minimum representation. 
SI ~. there are to be 51 members on this Committee. The Government suggests 
'ha.t the growers, who are actually going t() pay this cess and for whom this 
Commitlee is intended, are to have only 14 members. The other 37 membf'rs 
are to ~ t various other interests .. They may say that Provincial Govern-
ments are gomg to represent the growers and various other classes also but 
the 'lllnntum of representation given to the Provincial Governments does not 
necessarily mean that the growers are going to be represented in the mflin. 
Then, they suggest as many as 12 representatives for the rice industry. 

JIJr ••• II. "GIll! (Nominated Non-Official): What abou·t the consumers? 

A ~ ••• Q. It&nga: They are supposed to be consumers. Then there is the 
~ l t ~ Chambers of Commerce. I knew that the Europeans had a number 

~ ~~  mIll!!. in Burma. but I did not know tha.t they owned so many rice mms 
~ lS cOllntt-y as to deserve so much rcpreBentation on thi8 Committee. 
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These 10 representatives are to come here on behalf of the Provincial ~ ~

ments. The Provincial Governments are to send 12 people repl'esentmg nee 
industry. We do not know whether the Provincial Governments. are going to 
be given so much power as to' decide who is to represent. the rIce trade .and 
industry. These very same Provincial Governments are grven also .the rIght 
to select the so-ca,lled representatives of the growers. Why should It be so? 
Whenever you make any representation for the labour or trade and commerce 
of this country, you certainly do not give the right to the Provincial Govern-
ments concerned to select the representatives on behalf of these concerned 
interests. On the other hand, you try your best to get the real ~ t t  

of these concerned interests. Then, why is it that you do not take any trouble 
to make any provision for the automatic representation to be provided on this 
· Committee for the organisations that are there today in this countr,Y for the 
concerned interests, that is. the growers of paddj' and the producers of rice. 

Then, Sir, they give the power to the Governor General to determine the 
tenure of office for these people as to how many years they are to work and at 
what stage any particular member's place on this Committee will be t I~ ~t . 

'fhis is too drastic a power to be given to the Governor General. If thIS COll1-
mittee is to come into existence at all and if its members are to be assured 
.of a definite tenure of office, then it ought 110t to be left to the discretion of 
the Governor General to fix the tenure of office for these members but it ought 
to be fixed by this House. It is too late in the day for the Gov€l'nmentto 
come here and ask this House to agree to an official President for a, Committee 
like this. Even for such a House as this, we have a non-official President and 
. for a Committee of the type that is now under consideration t ~ is all the 
more reason why we must have a non-official President. The proposed Presi-
dent happens to be also th€ Vice-Chairman of I.C.A.R. I would like the 
· Government to tell us on how many Committees he is expected to preside. 
And the number of these Committees is constantly increasing. These Com-
.mittees are generally appointed by LC.A.R. I know on very good authority 
-that this gentleman does not even find sufficient time to preside over these 
Committees to give his sdvice and suggestion to them. It also sometimes 
happ'lms that because it is not so easy for this gentleman to preside over all 
the sessions of these Committees, the duration of these Committees is sometimes 
curtailed very much. Thetefore, it is best for the Government to try to intro-
duce the principle of having non-official Presidents not only for this Committee 
· but for several other ~ tt  also. 

There is a strong body of public opinion in this country that t.his House 
-should not proceed with this Bill. There are many Honourable Members even 
-in this House who are definitely opposed to the principle underlying this Bill. 
And, for very good reasons t.oo. I have already given some, and I propose to 
· give one more and it is this. Where a big interest like ihis is con cerne41 , 
-. where all the consumers in the country are so much interested in getting mQre 
Bnd more produce, it ought not to be the special concern of the producers alone 
~ t of all to pay for i.t .>l.n? to organise it and look after the progress of t ~ 
mdustry. The responsIbIhtles of the consumers also must be recognised and 
secondly for a body of producers like these, it is the responsibility of the Gov-
ernment at' a whole as well as the Provinces to take up all relevant questions 
· concerning their welfare lind progress and develop the necessarv institutions 
fi])ance the necessary research and provide adequate warehousing facilities' 
assure. them of a ~ price, minimum and reasonable standard of Jiving 
· and gIve them every postnble encouragement so that thev would ~ willinO' 
· the,:v . ~ .l  be .encouraged to; continue their present praisewOrthy ~  t ~~ 
flctJvItles III t~llS most ~ tlll.l ~ t l product and also EL ~  a better Juture 
· so far. as the!r own ~:V activIty IS c?llcerned. Rnt I find' that this Govern-
ment ]s. not mterest-ed. m t ~t pr?ductJon and that is why I nnd it impOssible 
to aSS?Clate mYRelf lt~ thlR BIll and l'Igree with the HonOllrl'lble Member 
,OppO!!lte to Reni! the BIll to the Select tt ~.  . 
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JIr, President (The Honourable Sir Abdur Rahim): fos ~  Honourabl<a 
:Member"moved his amendment? 
Prof. :R. G. litaDga: ;Yes, Sir, I &ready moved it. 
JIr. llo08einbhoy A.. Laolljee (Bombay Central Division: ~  

iRural): I have an amendment in my name which I ma.y be permitted to move. 

JIr. President (The Honourable Sir Abdur Rahim): Is it also for circulation? 

JIr. B.ooseinbhoy A.. Lalljee: No, Sir. It is for altering the date, from 
:J.4th November to 17th November. I move: 

"That in the original motion for the words '14th November, 1944' the words '17th 
.Novembal', 1944' be substituted." 

Mr. President (The Honourable Sir Abdur Rahim): Amendment rno"\ed: 

"That 1D the original motion for the words '14th November, 1944' the words '17th 
: NovemulH', 1944' ue Il tl~lllll .  

The discussion will now proceed on the original motion as well as the 
,-amendments. 
Shrimati K. Radha Bai Subbarayan (Madura and Ramnad cum Tinnevelly: 

_Non-Muhammadan Rural): Mr. President, my Honourable friend from Nellore 
was quite right when he said that there was a goocl deal of ~ t  to this 
Bill in the country, and that some Honourable Members of thIS House agree 
'with it. I am opposed to this Bill and I would urge this Honourable House 
to reject it completely. If they think that it is too drastic a course, I would 
-commend to them the amendment moved by my Honourable friend Prof. Ranga. 

First, let me assure this House, Sir, that I fully appreciate the importance 
.and the need for improving the production and marketing of rice and rice 
:products and research in rice. But I am fully convinced that this Bill does 
not recommend the correct method of achieving th9,t purpose. It has become 
.11. habit with this Government to create funds and constitute Committees to 
,spend those funds, ostensibly with the object of improving the production and 
marketing and so forth of a certain product. The statement of Objects and 
Reasons itself reminds us that there are already in existence a certain number 
<of funds and Committees to spend them. But -that is no" argument for bringing 
forward further legislation of the same kind. To the man in the street, the 
impression is that while these ornamental Committees meet occasionally to 
:survey the work of their Departments under highly paid officials, the condi-
_ tion of the common man has, far from improving, actually deteriorated. As for 
-example, tea and coffee have become completely prohibitive luxuries to the 
poor man. " 

_ Apart from that general question, Sir, I agree with my Honourable friend 
Prof. Ranga tha.t rice cannot be included in the same category of products, 
-such as tea and coffee and I agree with the reasons he has stated. Rice is the 
universal commodity of food in our country, grown by millions of small culti-
vators, while tea and coffee and like products are produced by a limited number 
'Of reople, generally wealthy capitalists who are more interested in the export 
'of. these products than in their marketing inside the country. But the market-
ing of rice will be marketing of staple food in the country and it na.turally 
-deserves a different kind of consideration. 

I assert again that I d) consider it is necessary to improve the cultivation 
"Of rice by ~ . But it should-not be done by imp.)sing a burden on the 
poor with extra taxation. f awee with Prof. Ranga that the system of levying 
a cess to collect money for this fund which this Bill is going to create is noti 
the right process by which we should collect funds. Land and agriculture are 
provincial subjects and a large portion of the provincial V~ll  come from 
l~  tax which is the bfghest tax that prevails in this country. It is thEe' 
-pnmary responsibility thm-efore of thp, Provincial Governments to conduct 
research in products from land such as rice. I also do not unc1ierstand why this 
-Government should single out rice for research at this particular moment and 
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not pay any heed to other commoditielD su(:h as millets, particularly wheat, 
which would give more scope for research. Some of the cultivators of rice 
in Madras asked me, is it because the Government of India do not want to. 
go contrary t{) the wishes of their favourite, the Punjab Government, as that 
llovernment surely will not be prepared to allow the Central G ~ t. 

to intrude on their provincial domain and to burden their cultivators with al'1 
excise duty. 1£ I remember right, I think the Honourable Mover of this BilL 
mentioned that almost all Provincial Governments, with one exception, sup-
ported this Bill. But I .. hould like to point out to this House that the opinioJl; 
of the present Provincial Governments are not likely to represent the popular 
point of view. Most of the rice producing provinces are under section 93 and. 
the few others. . .• 

J4r. J. D. Tyson (Secretary, Department of Education, Health and Lands): 
What about Bengal which is the largest rice-growing province? That is not, 
under section 93. 
Shrimati K. Radha Bai Subbarayan: I was just going to refer to that point. 

The provinces which appear to have popular Governments do not really enjoy-
the benefits of a popular Government in the strictest sense of the term. 
When such is the case, I think it is very wrong for an irresponsible alien. 
Government that we have todav to be influenced by similar and semi-irres-
ponsible Governments in the pro;'inces. That is an additional reason for urg:ng 
this House to consider that there is no urgency for this measure at the r-reaent 
moment. 

Another objection which has already been stated by my Honoura,ble friend 
Prof. Ranga is that this excise duty will fall on what are known as producer-
consumers. In my province,-and I am not arrogating to myself fIly know-
ledge of the conditions in my province, which I actually de not have, there· 
is a vast number of cultivators who are producer-consumers; and I feel sure that 
this excise duty will fall very heavily on them. I do feel, Sir, that it is wrong 
to burden them especially when land is a provincial subject and the Provincial 
Governments are already taxing it to its maximum capacity. It is highly 
unjust for the Central Government to encroach on the duties of the Provincial 
Governments by this insidious method of levying a cess. I do not know if' 
the Central Government have got the legal right; that is a matter for the 
legal pundit8 to consider. But I do feel t.hat they have no moral right what 
ever to levy this cess on produce from land. This Government could ask for 
contributions from the Provincial Governments from their land revenues if 
thev want this Government to do their work for them. 
'The Honourable the Mover ()f the Bill remarked that the cess w')uld work-

out to less than one pice per maund and only one anna per person in a rice 
eating family. I do not know how he arrived at the latter calculatir.n, how he 
could find out how many rice eating families there are and how many members 
there are in a rice-eating family, in the short time that be has had to consider 
the subject. However, even if it is true, I do deprecate the habit of the' 
Government, of emphasising the l~  that. it Y ~ ~ only tc;> so many ~ . 
or so many ann as per head, every tIme legIslatIOn IS beIDg conSIdered for fresh 
taxation in this counfuoy. Government ignore the f!J.ct that pies develop into 
annas, ann as develop into ruP6#S, and the vast j t~  of people in this 
country are in rags and are facing semi, and often ~ l t . starvation. It 
was only t.he other day that J read in the press a report of a statement mad.1t 
b-v one of our great scientists in London.-I believe it was Sir .J". C. Goose,.-
that on the present average wage in Indiaherpcqple could only live aR 1\ haH-
nAked and half-starved nation. When sl1ch is the ~~t  of the over-
whelming mass of people in this country, it is wrong at this· present junctU1;e 
when life is becoming ha1'der and harder. for this Goveniment to add t{) tb;. 
burden of taxation and gi'\>e a further tendency to raise the pdce of food com-
modities. For, as my Honourable friend, Prof. Ranga" has already pointtlci' 
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t i-ugh this tax is to be paid by the millowner, au, ,. 
on the producer and the COllsumer. . 
I uld also point out that though the Honourable M ~  of the BIll Baya 

't : ~ six annas a ton it will, in practice, be many tl ~  s_x annas; for 
~  wftl be a number of incidental ~  t~  wIth. the .payment 
f thO s For instance the millowner wIll have to mvest more m paper, 

~ ~  ~ ~ lt because ~  paper scarcity; he will have to undertake ~  
t' -'f he is livina in a village,-'-to the headquarters town to get the reqUisIte 
:~~~~ :nd to get ;roper instructions about the filling in. of' th.ese ~  and 
the keeping of records. And as we know from ou: experIence ~  thIS country 
for over a hundred years, no official can be seen wIthout ~ httle present,-
to use a mild term,-being offered to several petty subordlDates. All these 
items may appear tri\"ial when I mention them here but when added up they 
make the cess, which appears to be small, really a large one. 

In passing, I should like to say with ~ to paper that while Government 
through the department of my Honourable ~  the <?ommerce Member pr<;>-
claim day in and day out that because there IS scarCIty of paper the pubhc 
should be economical in its use, Government themselves find ways ~ means 
to be extravagant in the use of paper. Douglas Reed in one of l~ books 
points out that the same thing happens in England, and I suppose thls G ~
ernment, being subordinate to that Government, must follow Its examp.le. "!f 
we make a survey of all the legislation that has been brought forward m thIS 
Housr. by Government, we shall find that innumerable kinds of ~  hl;\ve 
been prescribed and printed and all kinds of ~ ~ . are. to be . kept l lI~  
much expenditure on pape:-. But that, as I saId, IS Just m passmg. My ma:ll 
point here is that it will be very hard, particularly for slliall millowners it:\ 
villages who come under this Act, to keep' these records and fill in these fol'll\s 
and get proper instructions about them. 
I do not want to go into many details with regard to the clauses but 1 

should like just to refer to a few of them. I am afraid, Sir, that if this Bill 
is passed into law it will become an instrument for harassing and persecuting 
the millowners. I am convinced, from my knowledge of conditions "in my 
province. that if the war continues and this Bill comes into force during the 
war, it. will become an instrument for extorting contributions to the war fund 
as the sales tax is being used today. Another point I should like to mention, 
is that I find it difficult to approve of the clause which makes the decision of 
Government tinal when there is a disputd between a mill owner and Govern-
ment with regard to the llssessment of the cess. I know there are other Acts 
which have such provisions, but it does not follow that it is a good system. 
I do feel that when a decision has to be arrived at in respect of a dispute 
between two parties, the opinion of OM of them should not be the final decision. 
While discussing this point with some of my Honourable colleagues, they 
pointed out to me that if this is not done litigation will increase, but I do not 
think that litigation will increase to such an extent as to cause inconvenience 
either to the public or to the Government or to the courts. I think the Central 
G ~ t is inclined to take upon itself the rights and duties of a court of 
law and this tendency must be checked as far as possible. With regard to 
the people, as far as I know, it is much more expensive to appeal to the-
Government and get their decision than to secure a verdict from the courts;· 
a?d in the latter case there is at least the satisfaction that a judiciary ~ 
gIven ~ impartial decision while such se:tisfaction is not possible WRen aJ;lo 
appeal 18 made to the Government about ltS own action. I also do not like: 
that the Coll.ector ~I l  be invested 'with as much authority as this Bill pro-
poses to do In sectIOns 11, 12 and 13. I am afraid that if the Collector hIlS 
such powers-there may be many Collectors who are conscientious and efl\cienlt 
and I cast no aspersion on them as a class-but they are dependent on their 
subordinate officials for ~ the routine work-and these powers of the 
~ ll t  might help in making this Bill as I said before an instrument for 
arassmen1 and perseculion of millowners. 
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Whatever be the measures and howeve£ good they may be that are orough. 
forward by this Government, I do feel that the benefit of these measures 
QjWnot be realized to the fullest extem; as long as this Government is ~ 

responsive and responsible to the people. That, of course, has been said here 
repeatedly. But I must point out tha.t it is o.lso an argument for the rejection of 
this most imperfect measure. I would also emphasise that at the present 
moment when the country is going through !I. food crisis, I do feel it is the 
duty of this Government to direct as much as possible of theil' attention, energy 
-and I hope they have plenty of energy-and revenues for supplying the 
people of this country with food and other necessities of life and saving them 
from death by starvation and epidemics. During all these many years when 
our country has been under British Rule, no effort was made to imp'rove the rice 
cultivation. What hurry is there now to bring forward a measure of this kind 
to do it, particularly when everybody admits that n full and general survey 
has to be made of everything concerning the welfare of the people for post-war 
reconstruction. For years, rice cultivation has been deteriorating and the area 
under rice has been decreasing as far as I can understand. This Bill gives no. • 
guarantee t.hat it is going to tackle th€ question. whether those cultivators 
who were tempted to abaJIdon rice cultivation for the production of what is 
known as money crops, like jute, will be encouraged to revert back to rice 
cultivation in view of the fact that there is not sufficient food in the country, 
and it must not be dependent on imports of foodgrains. When one thinks over 
this matter deeply, one wonders whether this Government has brought forward 
this measure just because tbere has been a great deal of criticism in this 
country and outside about t,h€-Government's policy or lack of policy to tackle 
the food question in this country efficiently, and they now want to show that 
th€y. ar.e greatly concerned about this matter nnd that they are doing their best. 
Or, IS It because they want to give a patriotic colour to the cloa..k with which 
tbey cover their policy of intensive exploitation of this country for the benefit 
of our alien rulers. When all these questions are facing liS,' I do think it is 
wrong for us to support a measure of this kind Imd I ask the House to reject 
it or circulate it for public opinion. 

Mr. R. A. Sathar H. Essak Sait (West Coast and Nilgiris: Muhammadan)' 
Sir the House will remember that I moved an amendment to send this Bill 
for' circulation in order to elicit public opmion before the 28th of February, 
1945. I will confine myself· t.o my amendment alone. I won't go into the 
merits of the Bill, nor will I take the House through its clauses. 

At the (outset I want to 'make it clear that I quite appreciate the objective 
behind. the Bill. I not only agree with it, but I am willing to Ilupport. it to 
the farthest extent that I can go, but what I feel is that rice is a. matter too 
VAst to be dealt with in a turried and hasty way. My Honourable friend has 
modelled this Bill on the Acts that we have passed for constituting com-
mittees for coffee, tea, COCO!1ut, and SO on. Coffee, coconut,. tea and things 
like that are located in certain small areas in this country. They are com-
llRratively small crops and can be dealt with in a much easier manner than 
rice. Rice is A very important food crop in this country and it is grown over 
vast tracts of land. The life of million" and millions of people depends on it. 
and everybody, all over the country, is very much interested in seeing that we 
are able to produce more rice, better rice ,and produce it much more easily. 
Therefore, I feel that the people in the country should be given an opportunity 
to express their views with regard to what they consider necessary for achieving 
these objectlB. My Honourable friend himself has supported me in my demand 
for circulation in stating that by circulating the Bill departmentally to the 
Provincial Governments he was able to get from them some very useml sugg-es-
t.ions which he has incorporated in this Bill. If official circulation of it to t,he 
Provincial Governments was of so much use, I certainly feel tha.t if the whole 
country-people who are interested in it, associations of cultivat.ors, co-operative 
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~  and so on-js given an opportunity to express its views on ~ matter, 
we -will certainly receive very many more useful suggestions which may help 
the object t ~ we have in view. Then, Sir, I have one or two points on which 
I should like the country to express ~  view. I do not think, Sir, that the 
Bill as it js placed before the House is an adequate measure for gaining t ~ 

object that my Honourable friend has in mind. . 

(It being Five O'Clock.) 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member 
can continue his speech to-morrow. 

The Assembly then adjourned till Eleven of the Clock on Wednesday, t):Ut 
15th November, 1944. 
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